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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE, PUNE
IN
APPEAL NO. 55 No. 2022 (WZ)

IN THE MATTER OF:

Shri Deochand Karemore

...Applicant

Versus
Ministry of Environment, Forest & Climate Change & Ors.

..Respondents

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1 and 3,
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE

MOST RESPECTFULLY SHOWETH:

[, Dr. Surender Gugloth, S/o Shri Shankar Gugloth, aged about 38 years
working as Scientist ‘E’ in the Regional Office of the Ministry of
Environment, Forest and Climate Change (hereinafter referred to as
‘MoEF&CC”) at Nagpur the deponent herein, do hereby solemnly affirm

and state on oath as under: -
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1. That in my above-mentioned official capacity, I am authorized to swear
this Affidavit on behalf of Respondent No. 1 & 3, in the above-mentioned

Appeal and as such [ am competent to swear the present Affidavit.

2. At the very outset, the Respondent denies each and every allegation,
contention and/or insinuation contained in the said Appeal, which are
contrary to and/or inconsistent with what is stated hereinafter. In any
event, nothing contained in the said Appeal, which is not specifically
admitted herein, may be deemed to have been admitted, for want of

denials or otherwise.

STATEMENT OF FACTS

3. That, the present appeal has been filed challenging the Stage-I ‘In-
Principle’ approval dated 13.12.2021 passed by respondent no.l
(MoEF&CC) whereby a diversion of forest land bearing Khasra no. 88
admeasuring 1.64 ha situated at Tarodi (Bu) Tansil Kamptee and District
Nagpur (hereinafter referred to as the ‘land under question’) for
establishing a transport city and industrial estate is allotted to present

respondent no. 4 (Maa Umiya Audyogik Vasahat Mydt, Nagpur thr. Shri

77,

Jivraj Patel, Director). Further, it is also alleged by the appellant ¢ M ,h-‘?
;:1 i—‘:’i ..g,
respondent no. 4 has illegally encroached over the land under quqﬁ‘f%n Y
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4. It is humbly submitted that an Appeal under Section 16(e) of the NGT,
Act, 2010 challenging the Stage I Approval is not maintainable. As per

the Section 16(e) of the NGT Act:
'"16. Tribunal to have appellate jurisdiction.
- Any person aggrieved by,-

(e) an order or decision made, on or after the commencement of the
National Green Tribunal Act, 2010, by the State Government or other

authority under section 2 of the Forest (Conservation) Act, 1980; "

5. That, since in the instant proposal, only Stage I 'In-Principle' Approval
has been granted by the Central Government and no order of the State
Government has been issued under Section 2 of the Van (Sanrakshan
Evam Samvardhan) Adhiniyam, 1980, the appeal is premature and

beyond the statutory jurisdiction of Section 16(e) of the NGT, Act, 2010.

6. That, the Hon'ble NGT, Principal Bench in its order dated 07.11.2012 in
the matter of Vimal Bhai & Ors. Vs Union of India and Ors. has observed
and decided as follows: "29. Cumulative reading of Section 2 (A) of the

f'iEC Act and 16(e) of the NGT Act, leads to an irresistible conclusion

C:, X thz& under the said Sections an Appeal is provided for only against

/an order passed by the State Government or other authorities. In
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other words, the Legislature in its wisdom has kept the order of
approval/clearance passed by the Central Government under FC Act
beyond the scope of Appeal. 30. However, a party cannot be remediless, a
person who is aggrieved by the Approval/Clearance granted by the
Central Government has to avail an opportunity to assail the same. In the
aforesaid scenario it can safely be concluded that afier receiving a Stage -
[ and/or Stage - II Clearance, thereby granting a consent to permit use of
forest land for non-forest purposes, from the Central Government, it is
incumbent upon the State Government to pass a reasoned order
transferring and/or allowing the land in question for being used for non
forest purpose. It is needless to be said that bereft or such order no forest
lands can be put to use for non-forest purpose. Further, all activities done
without such orders would be ab initio void. An Appeal can be filed
against the said order of the State Government under Section 2 (A) of
FC Act and/or under Section 16 (e) of the NGT Act. In the event such an
Appeal is filed it would be open for the person aggrieved, to assail the
order/Clearances granted by the Central Government under Section 2 of
the Act which forms an integral part and sole basis of the order passed by
the State Government. ..33. In view of the discussions made above and
reasons assigned we come to the conclusion that the order dated 08"
November, 2011 (Annexure A/l), according Stage - I Forest Clefgfwce

# 4:»
cannot be assailed by filing an Appeal at this stage and as s "Q?t'h"e
{1

: Q,’
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present Appeal is premature and has to be dismissed. Liberty is however
granted to the Appellants to prefer an Appeal as and when the State
Government passes the final order, permitting the Project Proponent to
use the Forest land for non- forest purpose, if they feel aggrieved. In the
event such an Appeal is filed, it would be open for the said Appellants to
raise all the points which have been raised in the present Appeal and also
other points which would be available to them in law and also bring to
the notice the infirmities/ omissions and commissions committed by the
MoEF (Central Government) while granting Stage - I and Stage - II
Jorest clearances." In view of the aforesaid, the instant appeal is liable to
be dismissed being premature. (True Copy of the order dated 07.11.2012

is annexed as Annexure R1/1).

. It is humbly submitted that, prior approval of the Central Government
under Section 2 of the Van (Sanrakshan Evam Samvardhan) Adhiniyam,
1980 [formerly known as Forest (Conservation) Act, 1980] is required for

“carrying out any non- forest activity on a forest land. That contravention
of the above provision would amount to violation of the Van (Sanrakshan
Evam Samvardhan) Adhiniyam, 1980 and attract the penal provisions
given under Section 3A and 3B of the Van (Sanrakshan Evam

Samvardhan) Adhiniyam, 1980.
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8. That, the Government of Maharashtra had recommended a proposal to the

Regional Office of the Ministry of Environment, Forest and Climate
Change, Nagpur vide Letter No. FLD-2019/CR-324/F-10 dated
09.09.2020 for seeking prior approval of the Central Government under
Section 2 of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980
for diversion of 1.64 ha of Zudpi Jungle Land under the Van (Sanrakshan
Evam Samvardhan) Adhiniyam, 1980 for Establishment of Transport
City and Industrial Estate in Nagpur District of Maharashtra. (A Copy of
the said letter dated 09.09.2020 has been annexed hereto as Annexure-

R1/2).

. That, after careful examination of the proposal and on the basis of the
recommendation of the APCCF & Nodal Officer (FCA), Government of
Maharashtra, the Central Government vide Letter FC-I/MH-
195/2020/NGP/9001 dated 13.12.2021, accorded the “In-Principle”
approval for the diversion of 1.64 ha of Zudpi Jungle Land under Forest
(Conservation) Act, 1980 for Establishment of Transparent City and
Industrial Estate in Nagpur District of Maharashtra. (A Copy of the said

letter dated 13.12.2021 has been annexed hereto as Annexure-R1/3).
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10.1t is pertinent to mention that a complaint dated 27.09.2023 was received
from Shri Deochand Karemore (the appellant) regarding the
encroachment done by Shri Jivraj S/o Ratanshi Patel Director of Maa
Umaiya Audyogik Vasahat Maryadit, Nagpur (Respondent No. 4) over
the land under question bearing khasra no. 88 situated at Mauza Tarozdi
(Bu), Tehsil Kamptee, District Nagpur. (A copy of the complaint dated

27.09.2022 has been annexed hereto as Annexure R1/4).

11.1t is to be noted that, the “land” is a subject matter of State Government,
and the forest areas and the legal boundaries thereof are determined and
maintained by the concerned State Government. That, being the
repository of land records, State Government has the primary
responsibility to determine status of any parcel of land as well as
protection of forest areas giving due regards to gazette notifications, the
relevant provisions of various Central/State Acts, Rules and Regulations

and concerned judgments and directions of the Hon’ble Supreme Court.

12.Therefore, the said complaint received from the Complainant regarding
the encroachment done by the Respondent No. 4 over the agricultural
field property bearing khasra no. 88 situated at Mauza Tarozdi (Bu),
Tehsil Kamptee, District Nagpur, was forwarded to the State Govt. of

= \%

E .‘;‘:"ﬂ\*‘j‘.\aharashtra vide this office letter dated 23.11.2022 with a request to
: i
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provide Factual Status and the Action Taken Report about the land under

question to this Ministry under intimation to this Office.

13. That, the Government of Maharashtra vide letter no. FLD-
2019/C.R.324/F-10 dated 29.05.2023 submitted the factual status in
compliance to the letter dated 23.11.2022 issued by the Regional Office,
MoEF&CC, Nagpur, wherein it was informed that a detailed report of
Deputy Conservator of Forests (T), Nagpur on the cited subject matter
was forwarded by the Office of the APCCF and Nodal Officer, Govt. of
Maharashtra and it has been mentioned that the Govt. of Maharashtra
concurs with the said report. (A copy of the said Government of
Mabharashtra letter dated 29.05.2023 has been annexed hereto as

Annexure R1/5).

14.Accordingly, vide letter no. CC-436/RON/2023-NGP/12032 dated
04.08.2023, it was informed to the Government of Maharashtra that
taking cognizance of the report submitted by the Govt. of Maharashtra
vide letter dated 29.05.2023 and the Appeal filed before the Hon’ble
NGT (WZ), the compliance report of conditions stipulated in the Stage-I
approval dated 13.12.2021 submitted by the Addl. PCCF and Nodal
Officer (FCA), Government of Maharashtra, vide his letter no.’ "Desk-

(1
17/Nodal/Nagpur/ID-12734/1681/2022-23 dated 03.10.2022 thgﬂ B&

NN
\‘Q\"‘M‘r\.’
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taken into consideration subsequent to any direction/order issued by the
Hon’ble National Green Tribunal (WZ) Pune in the instant matter. ( A
copy of the said letter dated 04.08.2023 has been annexed hereto as

Annexure R1/6)

15. It is submitted that, consequently vide letter no. FC-I/MH-195/2020-
NGP/13078 dated 04.04.2024, the Regional Office, MoEF&CC, Nagpur
had requested the State Government to provide information regarding the

following:

a) There is an order by the Urban Development Department on
30/6/2003 and administrative approval was accorded by the Industry,
Energy and Labour Dept, GoMH dated 9/6/2003 and 17/12/2003 for
allotting the land on which the Adhiniyam is applicable to a non-
forestry purpose of establishment of transport city and industrial
estate. In view of the above, the State Govt. shall examine the record
and intimate whether the competent authority in the State
Government has approved the allotment and regularized the
encroachment over Zudupi land for establishment of "Transport City

and Industrial Estate".
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b) Examination of the compliance also reveals that no report on action
taken on violators has been submitted and no penal NPV has been
recovered as per the condition No ix of the Stage I approval order.

Hence, detailed action taken report needs to be submitted.

c) It is noted that there is a mismatch in the area proposed for diversion
and the total area of the survey number on ground i.e. the area
proposed for diversion is 1.64 ha but area on ground in the survey
number concerned is 1.122 ha per the DCF's report. Hence, this area
mismatch anomaly also needs reconciliation by the State Government
and the actual area existing on ground shall be reported with clear

explanation on such anomaly.

A copy of the said letter dated 04.04.2024 has been annexed hereto as

Annexure R1/7.

16.1t is submitted that the Government of Maharashtra vide letter no. FLD-
2019/CR-324/F-10 dated 04.07.2024 submitted a compliance of the
queries sought vide Regional office letter dated 04.04.2024. The

examination of the said compliance report revealed that there were

discrepancies in the extent of forest area proposed for diversion and
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195/2020-NGP/13635 dated 08.10.2024. (A copy of the letter dated
08.10.2024 issued to the State Government has been annexed hereto as

Annexure R1/8)

17.That, the State Government of Maharashtra vide letter no. FL.LD-2019/CR-
324/F-10 dated 20.12.2024 and The Addl. PCCF and Nodal Officer
(FCA), Government of Maharashtra, vide his letter no. Desk-
17/Nodal/Nagpur/PID-16347/2047/24-25, submitted the response to the
queries sought vide the Regional office, Nagpur letter dated 08.10.2024.
The regional Office, Nagpur forwarded the same to the Ministry on
30.01.2025. The response of the State Government was examined in the
Ministry and the file was returned to the Regional Office on 25.02.2025
seeking certain clarifications in the matter and the same is being

examined in the Regional Office, Nagpur of the Ministry.

18.1t is pertinent to mention that the Stage-II Approval is yet to be accorded

by the Answering respondent.

19.Further, the submissions made by the Answering Respondent may be

considered as a consolidated reply to all the specific averments made by

the applicant in the instant appeal.
N
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20.The Answering Respondent seeks leave to make additional submissions,

if required, during the course of the proceedings.

21.1t is submitted that the present affidavit may kindly be taken on record

and into consideration and dismiss the instant appeal.

22.Further, the Hon’ble Tribunal may pass appropriate Order(s), direction(s)

as deemed fit and proper under the facts and circumstances of the presef
(g

casc.

(ST.
(Dr. SURENDER GUGLOT!"I)
Asnfd ‘é‘ | Scientist‘E’
i Climate Change

t and
Min. :; E;;\;imnmem Ffesn. O., Nagpur
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VERIFICATION

.
Verified at Nagpur on this \ day of March 2025 that the contents of
this affidavit based on official record(s) maintained and information
available in the office are true and correct, no part of it is false and

nothing has been concealed there from.

oot

(S ERONENTTT)

(Dr. SURENDER GUGLOTH)
st ‘€’ / Scientist ‘B’
gafavon i ey afEde JEred
Bkl Forest and Climate Change

ment,
mn.det;:i.m:{mqs - R.O., Nagpur
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ENTRY m____g'??G JWORN BEFORE ME ON T418 [
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5 Annexure R1/1

Vimal Bhai & Ors vs Uoi & Ors on 7 November, 2012

National Green Tribunal

Vimal Bhai & Ors vs Uoi & Ors on 7 November, 2012
BEFORE THE NATIONAL GREEN TRIBUNAL
NEW DELHI
(PRINCIPAL BENCH)

APPEAL NO. 7/2012

1. Vimal Bhai
Convener, Matu Jansangthan
D-334/10 Ganesh Nagar,
Pandav Nagar Complex, Delhi - 110092

2. Bharat Jhunjhunwala
Lakshmoli, PO Maletha, Via Kirti Nagar,
District Tehri,
Uttrakhand - 249161

...Appellants
Versus

1. Union of India
Through the Secretary
Ministry of Environment and Forests
Government of India
Paryavaran Bhawan, C.G.0. Complex,
Lodhi Road, New Delhi - 110003

2. State of Uttrakhand
Through the Principal Secretary (Forests)
Civil Secretariat, Dehradun - 248001,
Uttrakhand

3. GMR Energy Limited
Through Managing Director
Mira Corporate Suites
Block D, Second Floor,
Plot 1 & 2, Ishwar Nagar,
New Delhi - 110065

....Respondents

Counsel for Appellants:
Shri Ritwick Dutta, Advocate along with
Shri Rahul Chaudhary, Advocate

Counsel for Respondents:

Ms. Neelam Rathore, Advocate for R. 1 (MoEF)

Mr. Abhishek Atrey, Advocate for R. 2 (State of Uttarakhand)
Mr. A.D.N. Rao, Advocate for R. 3 (GMR (Badrinath) Hydro Power
Generation Pvt. Ltd.

Indian Kanoon - http://indiankanoon.org/doc/21621676/ 1
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Vimal Bhai & Ors vs Uoi & Ors on 7 November, 2012
JUDGEMENT
PRESENT:

Justice A.S. Naidu (Acting Chairperson) Dr. G.K. Pandey (Expert Member)

.......................................................................................

Dated 07thINOVEMDET, 2012 ....ccccviiiiiieecciieeeceee et ee e eae e e s ere e e s eaaee s e eaaaeenans

Shri Vimal Bhai claiming to be the convener of a social organization called Matu Jansanghthan and
a social activist working for decades on environment and social issues in the middle of Himalaya
region has approached this Tribunal, along with another, invoking jurisdiction under Section 16 (e)
of the National Green Tribunal Act, 2010 (hereinafter called as NGT Act), and seeks to assail the
communication dated 8th November, 2011 issued by the Government of India, Ministry of
Environment and Forests (MoEF) according, Stage-I approval under Section 2 of the Forest
Conservation Act, 1980 (hereinafter called as FC Act) for diversion of 60.513 hac. of forest land in
favour of GMR Energy Limited for construction of Alaknanda Badrinath Hydro- Electric Project in
Chamoli District of Uttrakhand, subject to fulfilling of certain conditions of environmental
safeguards. The said letter (Annexure A - 1) was addressed to the Principal Secretary (Forests)
Government of Uttrakhand, Dehradun. According to the Appellants, the Stage-I Forest Clearance
granted by the MoFEF is palpable, illegal and suffers from following infirmities:-

(i) The approval was granted without taking into consideration the recommendations of the Forest
Advisory Committee (FAC). It is averred that the Forest Advisory Committee after considering all
the facts and circumstances had came to the conclusion that prior approval under Section 2 of the
FC Act, 1980 should not be accorded in favour of the project for use of forest lands for non- forest
purpose.

(ii) Relying upon the report submitted by the Wildlife Institute of India (WII), it is averred that the
diversion of forest land in the proposed site, would lead to severe fragmentation and degradation of
the important wildlife habitats as well as habitats of RET species. The WII report it is stated reveals
that the project in question is located in the buffer zone of the Nanda Devi Biosphere Reserve and
the same will seriously hamper the movement of RET species like Snow Leopard and Brown Bear
existing in the vicinity. The project shall also pose adverse effect on the ecology and bio-diversity
and would cause irreparable and irreversible impact on the environment.

2. It appears that Appellants are aggrieved by the fact that the MoEF relied upon an interim report
submitted by H.N.B. Garhwal, University, which was prepared at the instance of the project
proponent so as to suit its purpose. It is averred that the said report was prepared by the expenses
paid by the company and was in the nature of a critic to the report submitted by the WIL.

3. In course of hearing a further affidavit was filed indicating that in the meanwhile the WII has
submitted its final report recommending therein for exclusion of the forest lands from the project
mainly on the ground that the same are located within Alaknanda III sub-basin and the habitats of

Indian Kanoon - http://indiankanoon.org/doc/21621676/ 2
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more than 250 birds including Indian white-backed vulture would be affected. Further, case of the
Appellant is that the report prepared by the EIA Consultant Group of HNB Garhwal University and
the report of IIT was not sent to the Forest Advisory Committee by the MoEF, thereby causing a
dent in the decision making process. In short, according to the Appellants the decision to grant
Forest Clearance without seeking any opinion from the Forest Advisory Committee is a clear case of
bias and exhibits arbitrariness on the part of the MoEF.

4. After receiving notice, Respondents filed their replies, strongly repudiating the allegations made
in the Memorandum of Appeal. In the respective replies the Respondent took the stand that the
provision of the FC Act and Rules framed thereunder were sacrosanctly followed by the MoEF and
submissions made to the contrary are unfounded. According to the Respondent the MoEF is the
final authority to grant or refuse approval. The Forest Advisory Committee, as the name itself
indicates, is required to advise the MoEF, which may be agreed or disagreed by the latter. It is
submitted that the report submitted by WII was only an interim report. The said report as well as
the subsequent report submitted by WII has not been accepted by the MoEF as yet, and as such it
has not attained finality. Respondents further submits that the decision was taken by the MoEF after
due consideration of the prevalent circumstances and topography, thus the allegations made
contrary are without any basis, and deserves no consideration.

5. The last but not the least contentions raised by the Respondents, is that the present Appeal is not
maintainable under Section 16 (e) of the NGT Act and on that ground alone the same should be
dismissed. A prayer is also made to consider the question of maintainability of the Appeal at the first
instance, before going to the merits.

6. Heard Learned Counsel for the parties at length. As we propose to dispose of this case on the
question of maintainability we refrain from entering into the merits of controversies raised by
different parties, and leave it open for the parties to raise the same if contingency arises.

Before entering into the arena of controversy, it would be proper to discuss relevant provisions of
law on the point. Realising that rampant and indiscriminate deforestation, was the cause for
ecological imbalances and the same would lead to environmental deterioration, the Legislature in
order to check further deforestation promulgated FC Act, 1980. Section 2 of the said Act imposes
restrictions on diversion of forest and restricts use of forest land for non-forest purposes. The said
Section reads as follows:

Section 2: "Restriction on the de-reservation of forests or use forest land for
non-forest purpose.

Notwithstanding anything contained in any other law for the time being in force in a
State, no State Government or other authority shall make, except with the prior

approval of the central Government, any order directing-

(i) that any reserved forest (within the meaning of the expression "reserved forest" in any law for the
time being in force in that State) or any portion thereof, shall cease to be reserved;

Indian Kanoon - http://indiankanoon.org/doc/21621676/ 3
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(ii) that any forest land or any portion thereof may be used for any non-forest purpose;

(iii) that any forest-land or any portion thereof may be assigned by way of lease or otherwise to any
private person or to any authority, corporation, agency or any other organisation not owned,
managed or controlled by Government;

(iv) that any forest-land or any portion thereof may be cleared of trees which have grown naturally
in that land or portion, for the purpose of using it for reafforestation. Explanation - For the purpose
of this section, "non-forest purpose” means the breaking up or clearing of any forest land or portion
thereof for-

(a) the cultivation of tea, coffee, spices, rubber, palms, oil- bearing plants, horticultural crops or
medicinal plant;

(b) any purpose other then reafforstation;

but does not include any work relating or ancillary to conservation, development and management
of forests and wildlife, namely, the establishment of check-posts, fire lines, wireless communications
and constructions of fencing, bridges and culverts, dams, waterholes, trench marks, boundary
marks, pipelines or other like purposes". It is evident that the FC Act, 1980, imposes a strict
restriction upon deforestation and use of Forest lands for non- forest activities. It mandates that no
State Government shall accord permission for use of any forest land for non-forest purpose without
obtaining prior permission of the Central Government.

7. In the event a Project Proponent desires to use any forest lands for non-forest purpose, he has to
file an application before the concerned State Government.

The said proposals are disposed of as under:-

(i) All proposals involving diversion/de-reservation of forest land up to 40 hectares,
and proposals for clearing of naturally grown tress in forest area or portion thereof
shall be sent by the concerned State/UT Government to the concerned Regional
Officer of MoEF.

(ii) Chief Conservator of Forests of the concerned Regional office shall be competent to finally
dispose of all proposals (including decision regarding violation of Act) involving diversion /
de-reservation for forest land up to 5 hectare, except in respect of proposals for regularization of
encroachments and mining (including renewal of mining leases). Similarly, proposals involving
clearing of naturally grown trees in forest area or portion thereof for reforestation shall also be
finally disposed of by the Chief Conservator of Forests of the concerned Regional Office, subject to
guidelines / instructions issued in this regard (refer to para 1.8) and any other instructions issued
from time to time.

Indian Kanoon - http://indiankanoon.org/doc/21621676/ 4
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(iii) In the absence of Chief Conservator of Forests, these powers shall be exercised by the concerned
Conservator of Forests of the Regional Office in case the post of Chief Conservator of Forests is
vacant due to transfer, long leave, etc.

(iv) A list of cases finally disposed of and a list of cases rejected along with reasons thereof for
rejection would be required to be sent every month to the MoEF by the Regional Office.

(v) (a) In respect of proposals involving diversion of forest area above 5 hectares and up to 40
hectares and all proposals for regularization of encroachments and mining up to 40 ha., the
proposals shall be examined by the Regional Chief Conservator of Forests/ Conservator of Forests in
consultation with the Advisory Group consisting of representatives of the State Government from
Revenue Department, Forest Department, Planning and / or Finance Department and concerned
Department whose proposal is being examined. The views of the Advisory Group shall be recorded
by the Regional Chief Conservator of Forests and along with the same, the proposal shall be sent to
Secretary, MoEF for consideration and final decisions. It is to be clarified that views of this Advisory
Group in no way shall be binding while deciding the proposal. The meeting of the Advisory Group
may be held at the State Capital. The proposal will not be deferred for want of quorum.

(b) The meeting of the State Advisory Group (SAG) will normally be held once in a month at
concerned State Capital. The Regional Chief Conservator of Forests shall act as Chairman of the
Advisory Group and Nodal Officer may be nominated to work as Member Secretary of the State
Advisory Group.

(c) State Government may take immediate steps to nominate representatives of the State
Government not below the rank of Joint Secretary for the Advisory Group. Nodal Officer may be
nominated to work as Member Secretary of the State Advisory Group.

(d) The details of the officers along with addresses, telephone number, etc. may be directly
communicated to the concerned Regional Chief Conservator of Forests under intimation to this
Ministry to facilitate early processing of the proposals by the Advisory Group.

Forestry clearance will be given in two Stages. In 1st Stage, proposal shall be agreed to in-principle
in which usually the conditions relating to transfer, mutation and declaration as RF/ PF under the
Indian Forest Act, 1927 of equivalent non-forest land for compensatory afforestation and funds for
raising compensatory afforestation thereof are stipulated and after receipt of compliance report
from the State Government in respect of the stipulated conditions, formal approval under the Act
shall issued."

The decision for granting approval by the Central Government are taken in exercise of the powers
conferred under Section 2 of the FC Act.

8. Section 2 (A) of the NGT Act stipulates that if any person aggrieved, by an order or decision of the
State Government or other authority made under Section 2, on or after the commencement of the

NGT Act, 2010 (19 of 2010), has an option to file an appeal before the National Green Tribunal
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established under Section 3 of the NGT Act, 2010 (19 of 2010), in accordance with the provisions of
that Act".

9. The parameteria provision to Section 2 (A) of FC Act is Section 16 (e) of the NGT Act. The said
section stipulates that any person aggrieved by an order or decision, made, on or after the
commencement of NGT Act, 2010 by the State Government or other authorities under Section 2 of
the FC Act, 1980, may within a period of 30 days from the date on which the order or decision or
direction or determination is communicated to him prefer an appeal to the Tribunal.

The sole contention raised by the Respondents in the case in hand is that the impugned order dated
08th November, 2011 having not being passed by the State Government nor by any authority cannot
be assailed in this Appeal.

10. Perusal of the impugned order reveals that after careful consideration of the proposal of the
State Government of Uttrakhand, the Central Government by order dated 08th November, 2011,
accorded in-principle Stage-I approval under the FC Act, 1980 for diversion for 60.513 hac. of forest
land in favour of GMR Energy Limited, for construction of Alaknanda Badrinath Hydro-Electric
Project at Chamoli District of Uttrakhand subject to fulfillment of other conditions stipulated in the
order.

In the aforesaid scenario of facts the mute question which arises for consideration is, as to whether
an Appeal lies against the order of the MoEF granting Stage - I Forest Clearance, under Section 2 (A)
of FC Act or Section 16 (e) of the NGT Act.

11. Mr. A.D.N. Rao, learned Counsel appearing for Respondent No. 3 drew attention of this Tribunal
to Section 2 (A) of the FC Act, 1980 as well as Section 16 (e) of the NGT Act, 2010 and submitted
that an Appeal is prescribed under those two Acts only against an order or decision passed by the
State Government or other authority. Expanding his arguments Mr. Rao submitted that under the
provision of the aforesaid two Acts, a person aggrieved by the order passed under Section 2 of FC
Act by the State Government or any other authority can file an Appeal. Further according to Mr. Rao
neither Section 16 (e) of the NGT Act, 2010, nor Section 2(A) of the FC Act, 1980 provide for or
contemplates an Appeal against an order passed by the Central Government. The Legislature on its
wisdom having consciously and specifically omitted the word "Central Government" in both the
Sections i.e. Section 2 (A) of FC Act and 16 (e) of NGT Act, 2010, and such intention of the
Legislature being clear and unambiguous, no contrary view can be taken by this Tribunal which is a
creature under the Statute.

12. A cogent reading of NGT Act as well as FC Act, reveals that the word "Central Government",
"State Government" and "other authority" has been distinctly used in different Sections. Thus the
words Central Government cannot include within the words 'Authority'. Relying upon G.S.R. 94 (e)
dated 3.2.2004, Mr. Rao submitted that sub-rule 2 clauses (¢) (d) under Rule 6(III) of G.S.R.
contemplates that 'or the other authority" should be substituted by words 'or the Union Territory
Administration' as and where required. In the light of the above Rule, it is submitted that the word
'other authority' used in Section 16 (e) of the NGT Act, and Section 2 (A) of the FC Act, 1980 can be
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referred or substituted by words "Union Territory Administration". In short according to Mr. Rao
both Sections 16(e) of the NGT Act and FC Act, 1980 provide for an Appeal to the Tribunal only
against an order passed by the State Government or Union Territory Administration and thus no
Appeal is contemplated by the Legislature against any order passed by the Central Government or
MoFEF. The order impugned, having not been passed either by the State Government or the Union
Territory Administration, the same cannot be assailed by filing an Appeal before this Tribunal, and
this Appeal is liable to be dismissed as not maintainable, on that ground alone.

13. Provisions of Indian Forest Act and FC Act, 1980 read together leads an irresistible conclusion
that the permission for carrying out any of the activities mentioned in Sections 5 and 26 of the
Indian Forest Act can be granted by the State Government only upon the formulation of Rules
contemplated under Section 32 of the Indian Forest Act. Though the activities mentioned in Section
2 of the FC Act, 1980 can be carried only after obtaining prior permission of the Central
Government, the authority for granting such permission still continues to be the State Government
and not the Central Government. That apart a cause of action accrues upon an aggrieved party only
when the necessary orders to transfer forest lands are issued by the State Government and not
before that, Thus, according to Mr. Rao an Appeal under Section 2(A) of the FC or Section 16 (e) of
NGT Act can be filed before this Tribunal only against an order passed by the State Government and
not against the order granting in- principal approval, which is commonly called as Stage - I
approval, granted by the Central Government or Stage - II approval granted after compliance of the
conditions imposed in Stage - I approval. In other words the Central Government is only a
sanctioning authority, whereas the actual power to accord approval for conversion of Forest lands
for non-forest purpose still lies with the respective State Government.

14. Ms. Neelam Rathore, learned Counsel appearing for the MoEF supported the stand taken by
Respondent No. 3. According to her the provisions of Section 2 of the FC Act makes it clear that the
role of the Central Government is limited only to granting a prior approval/permission. The
Legislature has clearly defined the role of the Central Government and as there is no provision to
assail any order passed by the Central Government by filing an Appeal before this Tribunal, the
present Appeal cannot be entertained. In other words, according to Ms. Rathore, Section 2 (A) of the
FC Act cannot be interpreted to include "Central Government" within its ambit and scope, and that
the words other authorities do not engulf the Central Government within its scope and ambit.
Section 16 of the NGT Act more particularly Section 16 (e) also envisages and grants opportunity to
any person aggrieved by an order passed under Section 2 of the FC Act by the State Government or
other authorities, to file an Appeal before this Tribunal. The said Section excludes the
sanctions/approvals granted by the Central Government from the purview of Appeal. The approval
of the Central Government under Section 2 of the FC Act, 1980 is precursor to passing of an order by
the State Government or other Authority and if a person is aggrieved by the said latter order, he can
approach this Tribunal either under Section 16 (e) of the NGT Act or Section 2 (A) of the FC Act,
1980.

15. Repudiating the contentions raised by the MoEF and Respondent No. 3, Mr. Ritwick Dutta,
learned Counsel appearing for the Appellant submitted that under the provisions of FC Act the only

decision making authority is the Central Government. Bereft of an order of approval passed by the

Indian Kanoon - http://indiankanoon.org/doc/21621676/ 7



9

Vimal Bhai & Ors vs Uoi & Ors on 7 November, 2012

Central Government, granting forest clearance, no diversion of forest land can be made. It is
submitted by Mr. Dutta, that the powers of the State Government is limited to submission of
proposals only, whereas the, decision making power for granting forest clearance completely lies
with the Central Government and therefore the State Government or other authority cannot be
called as the decision making body within the meaning of Section 2 of the FC Act and an Appeal
under Section 2 (A) can only be filed against the decision of the Central Government permitting
diversion of forest land, the intention of the Legislature cannot be otherwise.

16. Further, according to Mr. Dutta the Courts have the power to iron out the creases and to remove
ambiguity and give full effect to the intention of the Legislature. In support of such submission he
relied upon the decision of the Supreme Court in the case of Nathi Devi v. Radha Devi Gupta, (2005)
2 SCC 27. In the said decision the Hon'ble Supreme Court observed as follows:

"The interpretative function of the Court is to discover the true legislative intent. It is
trite that in interpreting a Statute the Court must, if the words are clear, plain,
unambiguous and reasonably susceptible to only one meaning, give to the words that
meaning, irrespective for the consequences. Those words must be expounded in their
natural ordinary sense. When a language is plain and unambiguous and admits of
only one meaning no question of construction of statute arises, for the Act speaks for
itself. Courts are not concerned with the policy involved or that the results are
injurious or otherwise, which may follow from giving effect to the language used. If
the words used are capable of one construction only then it would not be open to the
Courts to adopt any other hypothetical construction on the ground that such
construction is more consistent with the alleged object and policy of the Act. In
considering whether there is ambiguity, the Court must look at the statute as a whole
and consider the appropriateness of the meaning in a particular context avoiding
absurdity and inconsistencies or unreasonableness which may render the statute
unconditional."

17. In the case in hand, the Legislature has used the phrase "State Government and any other
authority" in Section 16 (e) of NGT Act and Section 2 (A) of the FC Act, for the purpose of providing
an Appeal against the diversion of forest land for non forest uses. According to Mr. Dutta since the
decision to divert forest land has to be taken by the Central Government, on the basis of the
recommendation of the Forest Advisory Committee, the purpose of the said Section would become
nugatory if the appeal is confined only to the orders passed by the State Government which are more
less ministerial in nature and are consequential to the orders passed by Central Government.
Further, the State Government has the power only to make a proposal to the Central Government
for diversion of forest land and cannot take a decision under Section 2 of the FC Act, the permission
granted or clearance accorded by the Central Government would be binding upon the State
Government, thus, the decision that has to be assailed is that of the Central Government and not of
the State Government. In other words according to Mr. Dutta the State Government is only a
recommending authority whereas the Central Government is the authority vested with the power to
accord approval, as such if the final order granting approval by the Central Government is not
assailed the purpose of the Act would be frustrated.
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18. The NGT Act, according to Mr. Dutta was constituted to provide a full-fledged redressal to a
person who is aggrieved by any act, commission or omission of the authorities by which the
environment is effected. Diversion of forest land for non forest uses has severe effect on the
ecology/bio-diversity and the environment, therefore, the Legislature has provided the remedy of an
Appeal against an order passed under Section 2 of the FC Act, dealing with diversion of forest land.
Since the Central Government is the primary decision making authority, under no stretch of
imagination it can be argued that against the decision taken by the Central Government no Appeal
lies.Such an argument according to Mr. Dutta would not only be contrary to the letter and spirit of
the NGT Act and FC Act, but also contrary to the interest of general public. Such a narrow
construction would also render the decision or orders passed by the Central Government, virtually
non assailable thereby vesting an unbridled power upon the said Respondent.

19. We have heard learned Counsel for parties at length.We have also perused different provisions of
NGT Act and FC Act meticulously. We have considered the pleading of the parties consciously. It is
well settled law that while interpreting a Statute effort should be made to give effect to each and
every word used by the Legislature. It should be always presumed that the Legislature inserted every
word in the Statute for a purpose and legislative intention is that every part of the Statute should
have a meaningful effect. A construction which attributes redundancy to the Legislation should not
be expected, except for compelling reasons such as obvious drafting errors (see State of U.P. and
others Vs. Vijay Anand Maharaj : AIR 1963 SC 946)

20. In the case of P.K. Unni v. Nirmala Industries and Ors. (1990) 2 SCC 378, the Hon'ble Supreme
Court held:-

"Where the language of the Statute leads to manifest contradiction of the apparent
purpose of the enactment, the Court can, of course, adopt a construction which will
carry out the obvious intention of the Legislature. In doing so "a judge must not alter
the material of which the Act is woven, but he can and should iron out the creases".

On the touchstone of the legal position enunciated above and admitted facts, we proposed to answer
the question posed, i.e. whether an Appeal lies against the impugned order passed by the MoEF
granting in principle Stage - I Forest Clearance.

Right of appeal is statutory, and no one inherits it. When conferred by statute it becomes a vested
right. In this regard there is essential distinction between right of appeal and right to suit. Where
there is inherent right in every person to file a suit and for its maintainability it requires no authority
of law, appeal requires so.

21. Section 2(A) of the FC Act as well as Section 16(e) of the NGT Act clearly stipulates that an order
or decision made by the State Government or other authority passed under Section 2 of the FC Act

1980 can be assailed by filing an Appeal before this Tribunal.

Section 2 of the FC Act, 1980 deals with restrictions or de- reservation of forest or use of forest land
for non-forestry purpose. The said section starts with a non-obstante clause and stipulates that
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notwithstanding anything contained in any other law no State Government or other authority shall
pass, except with the prior approval of the Central Government, any order directing de- reservation
of any forest land for any non forest purpose, lease out any forest land to a person or authority,
corporation, agency etc. and/or permit deforestation of any forest land for the purpose of using it for
cultivation of tea, coffee, spices, rubber etc. or for any other purpose other than reafforestation. The
said Section therefore curtails the power of the State Government from leasing out or otherwise
permitting use of forest land for non forest purpose, without obtaining prior permission of the
Central Government.

22. The questions now arises as to whether the approval granted by the Central Government under
Section 2 of the FC Act granting in-principle sanction can be assailed by filing an Appeal, the said
order not being the final allotment order. The language of the Section stipulates that before
permitting user of forest land for non-forest purposes, the State Government has to obtained prior
approval of the Central Government, thus there is no ambiguity that the State Government is the
authority to grant permission for use of forest land for non-forest purpose, but then such permission
can be granted only after the Central Government accords approval. Further a right to use the forest
land for non- forest purpose accrues only after the State Government passes the order, and not from
the date of granting Stage - I or Stage - II Clearance.

There is no ambiguity in the proposition that a person aggrieved by any action of the
instrumentalities of the State or Central Government should have a right to assail the same before
competent forum.

23. It is no more res-integra that an Appeal is a creation of a Statute and it cannot be created by
acquiescence of the parties or by the order of the Court. The findings of a Court or a Tribunal
becomes irrelevant and unforceable/ inexecutable once the Forum is found to have no jurisdiction,
as doctrine of nullity will come into operation (see State of Gujrata v. Rajesh Chiman Kal Barat
(1996) 5 SCC 477. Further, there is also no quarrel to the legal proposition that right to Appeal is
neither an absolute nor an ingredient of natural justice and the Legislature can put conditions for
maintaining the same. In the case of Vijay Prakash D. Mehta & Jawahar D. Mehta vs. Collector of
Customs (Preventive), Bombay, AIR 1988 SC 2010, the Apex Court held as under:-

"Right to appeal is neither an absolute right nor an ingredient of natural justice, the
principles of which must be followed in all judicial or quasi-judicial adjudications.
The right to appeal is a statutory right and it can be circumscribed by the conditions
in the grant......The purpose of the Section is to act in terrorem to make the people
comply with the provisions of law".

24. In the case of Nand Lal v. State of Haryana and Ors. AIR 1980 SC 2097, it was held that "right of
appeal is a creature of Statute and there is no reason why the Legislature, while granting the right,
cannot impose conditions for the exercise of such right so long as the conditions are not so onerous
as to amount to unreasonable restrictions rendering the right almost illusory".
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25. It is well settled principle in law that the Court cannot read anything into a statutory provision
which is plain and unambiguous. A statute is an edict of the Legislature. The language employed in a
statute is the determinative factor of legislative intent. Words and phrases are symbols that
stimulate mental references to referents. The object of interpreting a statute is to ascertain the
intention of the Legislature enacting it. (See Institute of Chartered Accountants of India v. M/s Price
Waterhouse and Anr. (AIR 1998 SC 74)) The intention of the Legislature is primarily to be gathered
from the language used, which means that attention should be paid to what has been said as also to
what has not been said. As a consequence, a construction which requires for its support, addition or
substitution of words or which results in rejection of words as meaningless has to be avoided. As
observed in Crawford v. Spooner (1846 (6) Moore PC 1), Courts, cannot aid the Legislatures'
defective phrasing of an Act, we cannot add or mend, and by construction make up deficiencies
which are left there. (See The State of Gujarat and Ors. v. Dilipbhai Nathjibhai Patel and Anr. (JT

1998 (2) SC 253)).

26. It is contrary to all rules of construction to read words into an Act unless it is absolutely
necessary to do so. (See Stock v. Frank Jones (Tiptan) Ltd. (1978 1 All ER 948 (HL). Rules of
interpretation do not permit Courts to do so, unless the provision as it stands is meaningless or of
doubtful meaning. Courts are not entitled to read words into an Act of Parliament unless clear
reason for it is to be found within the four corners of the Act itself. (Per Lord Loreburn L.C. in
Vickers Sons and Maxim Ltd. v. Evans (1910) AC 445 (HL), quoted in Jamma Masjid, Mercara v.
Kodimaniandra Deviah and Ors. (AIR 1962 SC 847).

The question is not what may be supposed and has been intended but what has been said. "Statutes
should be construed not as theorems of Euclid", Judge Learned Hand said, "but words must be
construed with some imagination of the purposes which lie behind them". (See Lenigh Valley Coal
Co. v. Yensavage 218 FR 547). The view was re-iterated in Union of India and Ors. v. Filip Tiago De
Gama of Vedem Vasco De Gama (AIR 1990 SC 981).

27. In Dr. R. Venkatchalam and Ors. etc. v. Dy. Transport Commissioner and Ors. etc. (AIR 1977 SC
842), it was observed that Courts must avoid the danger of apriori determination of the meaning of
a provision based on their own pre-conceived notions of ideological structure or scheme into which
the provision to be interpreted is somewhat fitted. They are not entitled to usurp legislative function
under the disguise of interpretation.

While interpreting a provision the Court only interprets the law and cannot legislate it. If a provision
of law is misused and subjected to the abuse of process of law, it is for the legislature to amend,
modify or repeal it, if deemed necessary. (See Commissioner of Sales Tax, M.P. v. Popular Trading
Company, Ujjain (2000 (5) SCC 515). The legislative casus omissus cannot be supplied by judicial
interpretative process.

Two principles of construction one relating to casus omissus and the other in regard to reading the
statute as a whole appear to be well settled. Under the first principle a casus omissus cannot be
supplied by the Court except in the case of clear necessity and when reason for it is found in the four
corners of the statute itself but at the same time a casus omissus should not be readily inferred and
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for that purpose all the parts of a statute or section must be construed together and every clause of a
section should be construed with reference to the context and other clauses thereof so that the
construction to be put on a particular provision makes a consistent enactment of the whole statute.
This would be more so if literal construction of a particular clause leads to manifestly absurd or
anomalous results which could not have been intended by the Legislature. "An intention to produce
an unreasonable result", said Danackwerts, L.J. in Artemiou v. Procopiou (1966 1 QB 878), "is not to
be imputed to a statute if there is some other construction available".

28. "Appeal", is defined in the Oxford Dictionary, volume I, page 398, as the transference of a case
from an inferior to a higher Court or tribunal in the hope of reversing or modifying the decision of
the former. In the Law Dictionary by Sweet, the term "appeal" is defined as a proceeding taken to
rectify an erroneous decision of a Court by submitting the question to a higher Court or Court of
appeal, and it is added that the term, therefore, includes, in addition to the proceedings specifically
so called, the cases stated for the opinion of the Queen's Bench Division and the Court of Crown
Cases reserved, and proceedings in error. In the Law Dictionary by Bouvier an appeal is defined as
the removal of a case from a Court of inferior to one of superior jurisdiction for the purpose of
obtaining a review and re-trial, and it is explained that in its technical sense it differs from a writ of
error in this, that it subjects both the law and the facts to a review and re- trial, while the latter is a
Common Law process which involves matter of law only for re-examination; it is added, however,
that the term "appeal” is used in a comprehensive sense so as to include both what is described
technically as an appeal and also the common law writ of error.(See - Shiv Shakti Coop. Housing
Society v. M/s Swaraj Developers & Others (2003) 6 SCC - 659) The discussions made above leaves
no doubt in our mind that an Appeal flows from a Statute and if the Statute does not provide an
Appeal against a specific order, no Appeal can be entertained.

29. Cumulative reading of Section 2 (A) of the FC Act and 16(e) of the NGT Act, leads to an
irresistible conclusion that under the said Sections an Appeal is provided for only against an order
passed by the State Government or other authorities. In other words, the Legislature in its wisdom
has kept the order of approval/clearance passed by the Central Government under FC Act beyond
the scope of Appeal.

30. However, a party cannot be remediless, a person who is aggrieved by the Approval/Clearance
granted by the Central Government has to avail an opportunity to assail the same. In the aforesaid
scenario it can safely be concluded that after receiving a Stage - I and/or Stage - II Clearance,
thereby granting a consent to permit use of forest land for non-forest purposes, from the Central
Government, it is incumbent upon the State Government to passa reasoned order transferring
and/or allowing the land in question for being used for non forest purpose. It is needless to be said
that bereft or such order no forest lands can be put to use for non-forest purpose. Further, all
activities done without such orders would be ab initio void. An Appeal can be filed against the said
order of the State Government under Section 2 (A) of FC Act and/or under Section 16 (e) of the NGT
Act. In the event such an Appeal is filed it would be open for the person aggrieved, to assail the
order/Clearances granted by the Central Government under Section 2 of the Act which forms an
integral part and sole basis of the order passed by the State Government.
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31. We are surprised to find that most of the State Governments do not pass separate orders in the
light of the basic requirement of Section 2 of the FC Act as explained above thereby creating an
embargo and depriving a person aggrieved from filing an Appeal. Section 2 of the FC Act, mandates
that as and when the State Government decides to permit use of the Forest land for non forest
purpose, it has to pass order to that effect. The said order along with the conditions imposed by the
Central Government according Stage - I and Stage - II Clearance ismandatorily required to be
displayed in the website. A copy of the order should also be sent to the MoEF forthwith. After
receiving the copy of the order MoEF is also required to upload the same in its website so as to make
the entire transactions transparent and bring it to public domain or Government portal and to
enable any person aggrieved by the order passed under the provision of Section 2 of the FC Act, to
approach this Tribunal in consonance with Section 2 (A) for FC Act or Section 16 (e) of the NGT Act.

32. Apart from the said action the State Government should also insist that the Project Proponent
should publish the entire forest clearances granted in verbatim along with the conditions and
safe-guards imposed by the Central Government in Stage - I Forest Clearance in two widely
circulated daily newspapers one in vernacular language and the other in English language so as to
make people aware of the permission granted to the Project Proponent for use of forest land for
non-forest purposes. The cause of action for filing an Appeal would commence only from the date
when such publication is made in the newspapers, as well as from the date when the forest clearance
and permission to use the Forest land for non-forest purpose is displayed in the website of the
concerned State Government or the MoEF, as the case may be. The copies of the Forest Clearance
should also be submitted by the project proponents to the Heads of local bodies, Panchayats and
Municipal Bodies in addition to the relevant offices of the Government who in turn has to display
the same for 30 days from the date of receipt.

33. In view of the discussions made above and reasons assigned we come to the conclusion that the
order dated 08th November, 2011 (Annexure A/1), according Stage - I Forest Clearance cannot be
assailed by filing an Appeal at this stage and as such the present Appeal is premature and has to be
dismissed. Liberty is however granted to the Appellants to prefer an Appeal as and when the State
Government passes the final order, permitting the Project Proponent to use the Forest land for non-
forest purpose, if they feel aggrieved. In the event such an Appeal is filed, it would be open for the
said Appellants to raise all the points which have been raised in the present Appeal and also other
points which would be available to them in law and also bring to the notice the infirmities/
omissions and commissions committed by the MoEF (Central Government) while granting Stage - I
and Stage - II forest clearances.

34. The MoEF is directed to issue necessary Notification, stream lining the procedure to be adopted
by the State Government and other Authorities for passing orders/decision for granting Forest
Clearance under Section 2 of the FC Act, as well as the modalities for communicating the said order
in the Public domain on Government portal.

With the directions and observations made in the preceding paragraphs the Appeal stands disposed
of. Parties to bear their own cost.

Dr. G.K Pandey Justice A.S. Naidu
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266 Annexure R1/2

Subject:

Forest Lund-Nagpur.
Proposul [or diversion ol 1.64 ha. Zudpi Jungle

land under I'orest { Conservation) Act, 1980 lor
Establishment of Transport City and Industrial
Estate in Nagpur District of Maharashtra.

PART -V

(To be filled up by the Secretary In charge of Forest Department or by any other
authurized officer of the State Government not below the rank of an Under Secrefary)

I. Recommendation of the
State Government

Place: Mumbai

Daite: 09.09.2020.

The Proposal is recommended
vide Government letier
No.FLD-2019/CR-324/F-10
Dated : 09.09.2010

_,J Nie
OQ\Dn't
( Arvind Apte)
Chiel Conservator of Forests (Mantralava)

Arvind Apte
Chief Conservator of Forests (Mantralaya)
Revenue and Forests Department
Mantralaya, Mumbai - 400032
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To

267

Government of Maharashitra

Speed Post No FL.D-2019/CR-324/[-10
Rosvenue and Forest Depurtment,
Madame Cama Road.
[ Tutatma Rajguru Chowk.
Mantralaya, Mumbai - 400 032,
Date ; 09.09.2020

¥

Lhe Deputy Direetor General of Forests (Central).
Ministry of Environment. Forests & Climate Chunge.
Crovernment of India, i
Repional Office. West Central Region,

Giround Jloor. East Wing, -

Moy Secretariat Building, Civil Lines.

Magpur-440 001,

Subject: Forest Land-Nagpuor. ;
Proposal far diversion of 1.6 ha, Zudpi Jungle land under Torest
(Conservation] Act.1980 for Establishment ol Transport City and
Industrial Fstate in Nagpur District of Maharashira.

Sir,

| he Addittonal Principal Chiel'Conseryator ol Forests & Nodal Officer, Maharashira Stale.
Nagpur has submited Proposal Tor diversion of 164 ha, Zudpi Jungle land under Forest
(Conservation) Act. 1980 tor stablishment of Transport City and Industrial Estate in Nagpur

District. The details of forest land proposed for diversion arc as follows:-

4

wan

The proposal has been initiated by Chairman. Umiva Audhyogik Sahakari Vasahat
Muryadit, Kapsi (Bk). Tahsil-Kamthi. District-Nagpur for secking approval under
Forest (Conservation) Act. 1980, The User Agency is & certilied Co-operative society
registered on 06.10.1997 under section 9 (1) ol Maharashtra co-operative SucieFics .*‘tcn,
1960 by the Dircctor ol Industries. NMaharashira  State vide  registration
No.NGP/KTE/RSR/T037497-98,

e User Agency has certified that in esereise of power conferred under the
Maharashira Regional and Tosn Planning Act.1966. the Government ol Maharashtra.
Urhan Development Department Nolilication Mo IPS-2406/1503/CR 273:UD-9.dated
06.05.2000 read with Notification No. TPS-2402/313/CR-| 37/UD-9. dated 30.06.2003

Scanned with CamScanner

sr. | ltem of Works "r'iliage I Su rvey No. | Area | 'ﬁa status
No | ' {in hu.)
1. Road _ T Tarodi (B 88 0.30 | Zudpi Jl.i-:-{[_f-lf
O | Industry - Tal. Kamptee 0.90 !
1 | Open Space Park & | | 04|
Garden ‘ .
T " Total Forest Area “!I.ﬂ.} _ 1.64 |



have sunctioned Regional Plan for Nagpur Districtand the land bearing survey Numbers
as specilied therein from Kapsic Larodi and Asoli villages of Toluka Kamthi were
earmarked Tor "Transport City and Industrial Estate” user in the said Regional Plan, The
total land comprising 1648 ha, hos been carmarked in these three villages for ™ Transpont
City and Industrial Estate”. The Zudpi Jungle land proposed or diversion in Survey No.
88 of village Tarodi is in possession ol Revenue Department and the same has been
certilied by Deputy Conservitor ol Forests, Nagpur.

The Deputy Conservator of Forests. Nagpur has certified that no alternate suitable land
is available and the Torest Tand required is the barest minimum,

The aren belongs o Eco-value class-111 and having density 0. ('I'ropical Dry Deciduous
Forest)

There is no cutting and felling of trees involved in the implementation ol this project.
The Deputy Conservitor of Forests, Nagpur has certilied that the proposed arca does

nol form part ol any existing National Park. Wildlile Sanctuury, and Nature Reserve ete.

The Deputy Conservator of Forests. Nagpur has certified that proposed project is not
likely to alleet any monumental site of cultural, historical. religions. archeological or
recreational impartance.

The User Ageney is a Private Apeney and have encroached the smd zudpi jungle land
in Survey No. 88 of Mavza Tarodi (BK), 'Tal. Kamtee, Dist. Nagpur by constructing
work o Maa Umiva Texnles Private Limited on the East-West 55 ML and North-South
41 Mt. e, 0.225 ha, Morever cucheha road has also been constructed on the North-
South 113x10 Mt i.e. 0.115 ha. zudpi jungle land.

The Deputy Conservator ol Forests. Nagpur has also certilied that zudpi jungle land
in question is an isolated patch as per the 7/12 extract and other related available
documents shows the ownership as Maharashira Government Gut Gram Panchavat.
Tarodi (BK) under possession of the Revenue Department and therefore Forest
Department has no administrative control aver the aforesaid Survey No.88. In his
certificate the Deputy Conservator ol Forests, Nagpur has submited violation report
under Porest (Conservation) Act. 19800 [owever, Gol has issued puidelines for
activities which constitute violation of FCA. 1980 and rules made thereof and guidelines
issued in this behall, by user agencies and quantum ol penaliy to be imposed. in case
where the proposal under 1'CC Act is under consideration and forest Jand is diverted
before grant ol IFC.

The Deputy Conservator ol Forests, Nagpur has certified that proposed area for the
project is beyond 10 km from the boundary of the protected area (Sanctuary and
National Park).

The Deputy Conservator of Forests. Nagpur has proposed Compensatory Aflorestation
over .64 ha. Private land in Survey No.S1/1 of village Suvardhara, Tal. Parsioni, Dist.
Nagpur and eertified that it is contiguous, suitable for alforestation and management

purpose and it is free from encroachment and encumbrances.
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10, The Collector, Nagpur has certilied that the Revenue Zudpi Tongle Eand hearing Surviy
Noo 8K, arca Lod Heetor of Mauza Tarodi, Tal. kamibee. DistNappur is goit essentiol T
development ol LD, Kapsi. involving establishment ol Park and Garden for the resdents
ol the arca as well as neighboring villages. here is no other alternutive, except o utilize

the said Land since itis located in the middle of the Industrial Arca.

1 The user agency has submitted an undertaking w defray the cost of Set Present Value
al the proposed forest Lind as per the Lalest grdelines of the Cumvernment ol India

diversion and the cost ol Compensilory AlTorestation,

I'he wser agency has submited undertaking regarding the compliance under the
Schedule I'ribes and Other Traditional Forest Dweller’s (Recognition of Forest Rights)

et JOUH,

13, The user agency has submitted an undertaking 1o obtain the Environmental Clearance

as per the provisions o the Environmental (Protection) Act. 1986.

14, As the User Ageney has violated the Torest (Conservation) Act, 1980 hence the
proposed Zudpi Jungle Land may be diverted lor the atoresaid purpose by charging NPV
ul the Torest land per hectare for cach sear ol vielation tram the date of actual diversion
as reported by the inspecting ollicer with maximum up o 5 times the 5PV plus 12
pereent simple interest as penalty till the Llupmil{'r'j made by the User Agency and
subject 1o the conditions recommended by the Principal Chier Conservatur ol Forests
(Hol1 ). Maharashira State, Nagpur in his specitic recommendations, under Section-2
ity of the Forest tConservaton) Act. 1980, s specilic recommendations are enclosed
in the proposal.

15, In the circumstances expluined in the aforesiid paragraphs and enclosures. the State
Ciovernment recommends that the said Forest land may be allowed 1o be divened on the
conditions proposed by the Principal Chiel Conservator of Forests (Hol 1), Maharashira
State. Nagpur. The matter may kindly be placed before the Government of Indiu for its
approval under Section-2 (i) of the Forest (Conservation) Act, 1980, be obtained and

conununicated o this Government at earlier.

Yours faithfully,

— A ™
d '.'s\rv?l}\‘ N

P A PR . 1d Apte)
R g ,Q__ Chiel Conservator of Forests ( Mantridaya)
Emai /9ot~ Arvind Apie
Inel: A) Set of case papers Chief Conservelor of Forests (Mantralaya)
Revenue and Foresls Departmenl
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Y The following documents are enclosed:-

1.

L.

Q.

Prescribed formras per Rules.

Certificate regarding minimum demand Tor Torest land Tor the project
Area Ntatement

Index map of suitable scale

An undertaking ol Project Authority for Net Present Value.

Brief note of the project from the praject authority,

Map of praposed land for compensatory alforestation

Site Inspection Report.

Violation Report.

10. Certilicate in Part V.,
Copy to:

L

-

lsd
¥

L]

6.

Secretary. Iribal Development Department. Mantralayia. Mumbai,

Additional Principal Chiel Conservator ol Forests and Nodal Officer. Maharashtra
State Nagpur with reference to his letter No.Desk-17/NC/AALDA1305/19-20. Dated:
26,1 1.2019

Additional Principal Chiel Conservator ol Forests & Chicf Lixeeutive Olficer. Mahi-
CAMPA. Nagpur.

Chicl Conservator of Forests (1), Nagpur.

Deputy Conservator of Forests, Nagpur.

Chairman, Umiya Audhyogik Sahakari Vasahat Maryadit, Kapsi (Bx). Tahsil-
Kamithi. Dist. Nagpur

Sclect file I°-10.
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271 Annexure R1/3

HRd ANDR Integrated Regional Office
GOVERNMENT OF INDIA Ground Floor, East Wing
9giaRoT, 99 9 NEEID| yRadq 53109 New Secretariat Building

MINISTRY OF ENVIRONMENT, FORESTS Civil Lines, Nagpurf- 4400Q1
& CLIMATE CHANGE apccfcentral-ngp-mef@gov.in

F.No. FC-I/MH-195/2020-NGP /9001 Date: 13.12.2021

e

The Principal Secretary (Forests),
Revenue and Forest Department,
Hutatma Rajguru Chowk

Madam Cama Marg

Mantralaya, Mumbai — 400032.

Sub: Diversion of 1.64 ha of Zudpi Jungle Land under Forest (Conservation) Act,
1980 for Establishment of Transport City and Industrial Estate in Nagpur
District of Maharashtra- regarding.

Sir,

The undersigned is directed to refer to State Government of Maharashtra letter No.
FLD-2019/CR-324/F-10 dated 09.09.2020 and APCCF & Nodal Officer (FCA), Maharashtra
vide his letter no. Desk-17/NC/I/1.D- /1365/19-20 dated 26.11.2019 on the above subject
seeking prior approval of the Central Government under Section-2 of the Forest
(Conservation) Act, 1980 and APCCF & Nodal Officer (FCA), Maharashtra letter no. Desk-
17/NC/I/ID-12734/93/2021-22 dated 30.04.2021 and letter No. Desk-17/Nodal/Nagpur/ID-
12734(15)/1424/2021-22 dated 29.10.2021 forwarding additional information as sought by
this Office vide letters of even number dated 24.11.2020 and 09.08.2021 and to say that the
said proposal has been examined by the Integrated Regional Office in light of relevant
provisions of the Forest (Conservation) Act, 1980 and Guidelines issued thereunder.

After careful examination of the proposal and on the basis of the recommendation of
APCCF & Nodal Officer (FCA), Maharashtra, the Central Government hereby accords ‘in-
principle’ approval under Section - 2 of the Forest (Conservation) Act, 1980 for diversion of
1.64 ha of Zudpi Jungle Land under Forest (Conservation) Act, 1980 for Establishment of
Transport City and Industrial Estate in Nagpur District of Maharashtra subject to the

fulfilment of the following conditions:
I. Legal status of the forest land shall remain unchanged;

ii. Forest land will be handed over only after required non-forest land for the project is
handed over by the user agency:

iii. Compensatory afforestation:

a. Compensatory afforestation shall be taken up by the Forest Department over 1.64
ha non-forest land in Survey No. 114 at Village- Nagazari, Taluka- Arvi,
District- Wardha at the cost of the User Agency. As far as possible, a mixture of
local indigenous species along with 10% RET species of Wardha District shall be
planted and monoculture of any species may be avoided. Atleast one water body
shall be constructed in the form of tank/ stop dams etc if the same are not
available in the area or in nearby vicinity;

b. The non-forest land proposed for CA shall be transferred and mutated in the name
of Forest Department and notified as RF/PF prior to Stage-II approval. A copy of
the original notification declaring the non-forest land under Section 4 or Section

S
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29 of the Indian Forest Act, 1927, or under the relevant section of the State Forest
Act as the case may be, will be submitted by the State Government prior to Stage-
11 approval;

The cost of compensatory afforestation at the prevailing wage rates as per
compensatory afforestation scheme and the cost of survey, demarcation and erection of
permanent pillars if required on the CA land shall be deposited in advance with the
Forest Department by the project authority. The CA will be maintained for 10 years.
The scheme may include appropriate provision for anticipated cost increase for works
scheduled for subsequent years;

NPV:

a. The State Government shall charge the Net Present Value (NPV) for the 1.64 ha.
forest area to be diverted under this proposal from the User Agency as per the
orders of the Hon’ble Supreme Court of India dated 30/10/2002, 01/08/2003,
28/03/2008, 24/04/2008 and 09/05/2008 in IA No. 566 in WP (C) No. 202/1995
and as per the guidelines issued by the Ministry vide letters No. 5-1/1998-FC
(Pt.IT) dated 18/09/2003, as well as letter No. 5-2/2006-FC dated 03/ 10/2006 and
5.3/2007-FC dated 05/02/2009 in this regard;

b. Additional amount of the NPV of the diverted forest land, if any, becoming due
after finalization of the same by the Hon’ble Supreme Court of India on receipt of
the report from the Expert Committee, shall be charged by the State Government
from the User Agency. The User Agency shall furnish an undertaking to this
effect;

No tree felling or cutting shall be permitted under instant proposal;

All the funds received from the User Agency under the project shall be transferred/
deposited to CAMPA fund only through e-portal (https://parivesh.nic.in/);

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector;

The State Government shall undertake action against the violation of FCA, 1980 as per
provisions made under Para 1.21 of Handbook of Forest (Conservation) Act, 1980
published on 28.03.2020. A detail report in this regard shall be submitted along with
Stage-I compliance;

To improve the Forest/ Tree cover and to reduce pollution, as mandated in National
Forest Policy, 1988 and Environmental (Protection) Act, 1986 respectively, the User
Agency shall develop a separate nursery at one or more places to raise at least 5,000
seedlings of forestry species along with bamboo, fruit bearing, medicinal, ornamental
and indigenous/local every year. At least 50% of seedlings shall be planted by User
Agency in the vicinity of project area including forest area and for hand holding with
local people residing in vicinity of proposed area, User Agency shall voluntary
distribute remaining 50% of seedlings to them free of cost. A compliance report
including species wise details of seedlings raised, location of plantation area and details
of villagers whom seedlings have been distributed need to be prepared every six month
and submitted to Regional Office of MoEF&CC;

User Agency shall obtain Environmental Clearance as per the provisions of the
Environmental (Protection) Act, 1986. if applicable;

The layout plan of the proposal shall not be changed without prior approval of Central
Government;

No labour camp shall be established on the forest land;

A
) .
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xiv. Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency
to the labourer after purchasing the same from the State Forest Department or the
Forest Development Corporation or any other legal source of alternate fuel;

xv. The boundary of the diverted forest land shall be suitably demarcated on ground at the
project cost, as per the directions of the concerned Divisional Forest Officer;

xvi. No additional or new path will be constructed inside the forest area for transportation of
construction materials for execution of the project work;

xvii. The period of diversion under this approval shall be co-terminus with the period of
lease to be granted in favour of the user agency or the project life, whichever is less;

xviii. The forest land shall not be used for any purpose other than that specified in the project
proposal;

xix. The forest land proposed to be diverted shall under no circumstances be transferred to
any other agencies, department or person without prior approval of Govt. of India;

xx. Violation of any of these conditions will amount to violation of Forest (Conservation)
Act, 1980 and action would be taken as per the MoEF&CC Guideline F. No. 11-
42/2017-FC dt 29/01/2018;

Xxi. Any other condition that the Ministry of Environment, Forests & Climate Change may
stipulate from time to time in the interest of conservation, protection and development
of forests & wildlife;

xxii. The compliance report shall be uploaded on e-portal (https.//parivesh.nic.in/);

After receipt of a report on the compliance of conditions no iv, v (a), vii, viii, ix and
undertakings, duly authenticated by the competent authority in the State Government, in
respect of all other conditions, from the State Government, formal approval will be
considered in this regard under Section-2 of the Forest (Conservation) Act, 1980.

This issues with the approval of Regional Officer (Central), Integrated Regional Office,
MoEF & CC, Nagpur.

Yours faithfully,
/|

(C.B. f;ashildar) %

AIGF (Central)
Copy to:
i. The PCCF (HoFF), Government of Maharashtra, Nagpur.
ii. The Addl. PCCF & Nodal Officer (FCA), Government of Maharashtra, Nagpur.
iii. User agency.
iv. Guard file.

(C.B. Tasﬁlldar)

AIGF (Central)




=

T!

AT VR
T L

I L[] .
ST —

. Na

274 Annexure R1/3

| 1
|
g SEP 2022
To, allilaz
1) l‘l_/[iuisnjr of Environment,

Forest and Climate Change,
Re%:inna] Office - Nagpur
(West Central Zone)

DfI:z Add: 104-128, Red Cross Rd, Sadar,

ur, Maharashtra 440001

|
2) j‘vincipa] Chief Conservator

of Forests (H.O.F.F.)

|
3) 1+dditicmal Principal Chief
an;rsewatﬂr of Forests
4) ﬂél.dditiunal Principal Chief
Conservator of Forests ::mdlﬂndal Officer
M.Ei.Nagpu:
All|Office Add: 3" Floor Van Bhavan
Ramgiri Road Civil Lines Nagpur 440 001

3) I;lepuly Conservator of forests

Ha%pur
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|
Office Add; Shrilaxmi Sanchar,
ES+’L Building 1st Floor,
Near KP Ground, Nagpur

&) hl‘linistr:,r of Environment, Forest
and |Climate Change

Office Add: Indira Paryavaran Bhawan
Jorbagh Road, New Delhi — 110 003,

T) Chief Conservator of Forest Mantralaya Revenue

and Forest Department Mantralaya Mumbai
Add: Revenue and Forest Department,
tralaya Mumbai - 32

APPLICANT:  Shri. Deochand $/o Damduji Karemaore
Age 61 years, Oce. Agriculturist

R/o. Plot no. 258, Gujarati Colony,
Bharat Nagar, Nagpur.

1} | That the agricuitural field property bearing Khasra no. 88
adn:ueasuring 1.64 Hr situated at Mauza Tarodi (Bu), Tehsil
fi ptee District Nagpur 5 owned and possessed by the

Gﬂwmmenl of Maharashtra and thf.-. same is reserved for forest

purﬂmes_
|
|
|
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2) | That Gram Panchayat Tarodi (Bu) as per the Maharashtra
Village Panchayat Act, 1959 is the supervisor who is duty bound
to ensure the said land is in their possession and to save the same

from the encroachers.

1) That Shri Jivraj S/o Ratanshi Patel Director of Maa ' "

Umaiya Audyogik Vasahat Maryadit, Nagpur -has._;{:rzraal_eﬁ
nve_lilﬁ said land owned by the Maharashtra Forest Department
and |hence the present applicant informed the Gram Panchayat

Tarodi (Bu) to o initiate proceedings to remove the same. "Ihat
thf:rr.!'!aﬁ-er the Gram Pancha}ﬂat'Tﬂmm (Bu) failed to take a any
action against the encroacher i.e., Jivraj S/o Ratanshi Patel and
hen the present applicant was constrained to file a

rej entation under the Maharashtra Village Panchayat Act,
195 before the Hon'ble Collector, Nagpur,

4) | That the Hon'ble Collector, Nagpur after perusing the
z:fenmﬂﬁn issued directions to measure the said land bearing

ra m;r, 88 and to ascertain as to whether any encroachment ig
made by the said encroacher i.e., Jivraj $/o Ratanshi Patel as per
the resprestaion filed by the present applicant.

5) | That accordingly the measurement was carried out by the
Taluka Inspector of Land Records i.e., TILR and it was found
that Jivraj S/o Ratanshi Patel has encroached the said land and
hence the Hon'ble Collector asked the Gram Panchayat Tarodi




&

15

277

(Bu) to initiate proccedings against Jivraj S/o Ratanshi Patel for
remi:waf of the said encroachment.

6) | That the Gram Panchayat inspite of taking action against
the pncroacher, hand in glove with the encroacher L.e., Jivraj S/o
Ratanshi Patel, moved an application tfqu the collector for
it of permission to remove the Encmachment-l-x-nael- section 53
i:t‘:hﬂahamqhm Village Panchayat Act, 1950,

7 That Hon’ble Collector delegated his powers to Sub-
Divisional Officer, Mouda to decide the said application after
hearing both the parties. That the EubD:vssmnaI Officer, Mouda
rajeJrled the said application filed by the Gram Panc-hayat_"l:;dl
(Bu) and refused to grant pemmission to remove the

f
encroachment.

E} That the present applicant aggrieved by the said order
by the Sub-Divisional Officer, Mouda has challenged it

before the Hon’ ble Commissoiner, Nagpur as per the
Maharashtra Village Panchayat Act, 1959. That Hon'ble
E:ﬁ::smner was pleased to grant status-quo  whereby
resttained the encroacher ie., Jivraj S/o Ratanshi Patel from
maaﬂng any further construction over the said Khasra No. 88, But
msfre of the said status-quo order the encroacher continued with

the illegal construction over the said Khasra No. 88,

9) | That thereafter the matter was heard on merits by the
Hun"‘hie Commissioner and by order dated 03/04/2019 the
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Hon'ble Commissioner was pleased to set aside the order passed
by the learned Sub-Divisional Officer, Mouda and granted
pertpission to the Gram Panchayat, Tarodi (Bu) to remove the
encroachment over the said Khasra No. 88, That inspite of the
smd order dated 03/04/2019 passed b;.r thé- Hon’ble
Cn?ﬁm:ssmner the Gram Panchayat, Tarodi (Bu) hand in glove
with the encroacher failed to obey the order passed by the
Hon'ble Cummlssmnfsr and further failed to act as per ﬂm

pmusmns s of Malmmshlm Village Panchayat Act, 1959 to

remove the encroachment made by the encroacher i.e., Jivraj S/o.
Ratanshi Patel over the said Khasra No.88. The copy of the said

order is annexed herewith and marked as ANNEXTURE-A.

10) | That thereafter present applicant fi led Writ Pemmn b-amng
no. 5348/2019 before the Hon'ble High Court at Nagpur thereby

"Eekmg the direction to direct th: Hun‘bIe Collector and the

Gram Panchayat, TarudJ (Bu) l:n act on the order dated
01?[1:,*2{}19 passed by the Hon'ble Commissioner, Nagpur. That
the fon ’hle High Court by order dated 18/04/2022 held that “it is
the damental duty of the respondents, i.e., the Collector and

smr:h Gram Panchayat, Tarodi (Bu) to protect the
;llmm land and if they failed to act upon the direction
;ﬁdﬁ mvlslnn:a] Commissioner, there may arise further issue
reg mg the breach of duty levied upon them under law. The
copy of the said order is annexed herewith and marked as

ANNEXURE-B.
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ll}I That inspite of the said order neither the collector nor the
Gm\n Panchayat, Tarodi (Bu) acted upon the order dated
03/04/2019 passed by the Hon’ble Commissioner and hence by
mwdir dated 26/07/2022 the Hon'ble High Court directed the
Collector to consider the application filed by the present
applicant and to take decision within a period of 3 months from
the date of the order. The copy of the said order is annexed

hergwith and marked as ANNEXURE-C,

12Z)| That the encroacher is an habitual offender and he has left
no stone untumed to commit various illegal activities and hence

number of FIR’s are lodged against him which clearly depmts

that he is an hab:"fual offender and land grabber who is having no
%ﬂt for the law.

-\__

13} | That the encroacher have misused the name of the Nagpur
Impruvement Trust i.e., N I T and has misrepresented the public
at l.'F.rgE! by claiming that the project initiated by him namely
Tmﬂ&p-nrt Udyog and Industrial Vasahat which is to be
co tmr:ted at th{: Gram Panchayat, Tarodi (Bu), Kapsi (Bu) and
ﬂmn 118 Eanctmned by the N I T, but the fact remains that, no
sucll sanction was ever granted by the N1 T to the said ie.,
Dijstur of Maa Umaiya Audyegik Vasshat Maryadit of which
Shri| Jivraj S/o Ratanshi Patel is the Director. That inspite of the
same Jivraj S/o Ratanshi Patel has erected an advertisement
boaid representing the public at large that the same s sanctioned
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by hJ I T . That this fact came to the knowledge of the officials of
NIT and hi.}_:]ce. they have initiated a criminal proceeding before
the nolice authorities at MNagpur. That the said fact was also
intimated by them before the Hon’ble High Court in Writ petition
bearing no. 3586/2008. The copy of the said order is annexed
herewith and marked as ANNEXURE-D.

14} | That the encroacher Jivraj S/o Ratanshi Patel have also
encroached over the Government pandan at Kapsi (Bu). That the
saidT:":ct was brought to the knowledge of the Sarpanch of Gram
Panchayat, Kapsi (Bu) and the villagers and thereafter Sarpanch
of Gram Panchayat, Kapsi (Bu) had verified the same and indeed
found that Jivraj S/o Ratanshi Patel has encroached the
government pandan and thereby requested Jivraj S/o Ratanshi
Patel to remove the said encroachment. That Jivraj /o Ratanshi
Patel failed to remove said encroachment and hence the Sarpanch
Panthayat, Kepsi (Bu) has approached the Hon’ble Collector,
Nagpur and the said fact was brought to his notice. That the
Collector asked the TILR to inspect the spot and to ascertain
whether the encroacher ie., Jivraj 8/o Ratanshi Patel have
encroached the said government pandan at Kapsi (Bu). That
ordingly the said pandan measured by the TILR and it was
d that the encroacher has encroached over the said pandan
hence the Hon'ble Collector directed the Gram Sevak to
mjiter an offence against Jivraj S/o Ratanshi Patel ie the
en

g 8

&

1

acher with the police authority. That an FIR bearing no.
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300/2015 dated 20/07/2015 was registered against Jivraj S/o
i Patel for offences under Sections 447, 420 and 34 of the
India 1 Penal Code, 1860 read with Section 53 of the Maharashira
Village Panchayat Act, 1959. The said copy of FIR bearing no.
30&;-’2{!15 is annexed herewith and marked as ANNEXURE-E,

15)| That the encroacher Jivraj S/o Ratanshi Patel has prepared
furga:l and fabricated documents as respect to Kh-88 without

shuwmg any single document to proving his good title on Kh-88
admeasuring land 1.64 hector. That the encroacher Jivraj S/o
Ratanshi Patel knowingly that on 7/12 extract name of the
Maharastra Sarkar Group Grampanchat Tarodi{Bu) and the same
is reserved for the forest purpose i.e. Jhodpi Jungle made false

and fabricated documents and misrepresented before the Nagpur

ovement Trust, Town Planning Department Nagpur and
inistry of Industry and got approval for Transport Udyog and

Industrial Vasahat. The copy of the said 7/12 extract herewith

and marked as ANNEXURE-F.

16) That the encroacher Jivraj S/o Ratanshi Patel with a
malafide intention to grab the land of poor villagers without their
consent and authority has prepared forged and fabricated
doguments titled as ‘Agreement to Sale® and have fraudulently

fur¥,ed the signatures of the poor villagers and has thereby placed

the| said forged and fabricated before the Town Planning

|
Department Nagpur and Udyog Bhawan. That on the basis of the
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said forged and fabricated document the encroacher i.e., Jivraj
S/o IE‘jﬂ_anshi Patel have threatened the poor villagers that if the
smc1 land is not sold out to him as per the rates desired by him
ther.} he will get it acquired by the government machinery and
un-:lliar the said threat and misrepresentation the encroacher Jivraj
S/o Ratanshi Patel has illegally grabbed the lands of the poor
villagers. The copy of the said agreement to sale herewith and
as ANNEXURE-G.

17)| That the poor villagers came to know about the said illegal
act 'of forgery committed by the said encroacher Jivraj S/o
RatTnsh.i Patel when they received the copy of the said forged

and
certain documents were forged by Jivraj S/o Ratanshi Patel in

fabricated document from Udyog Bhawan, Nagpur wherein

resp'ei:,t of the poor villagers who has expired prior to the date of
alleged agreement placed by the encroacher and the legal heirs of
the jsaid agriculturist filed a police complaint before the police

authority. That police authority has subsequently ‘registered an
F I'R F:uaanng no. 165/2017 dated 20/04/2017 for the offence
n shable under Sections 419, 420, 465 468, 471 and 34“1}fﬂ:1&
‘l ~ Penal Code, 1860. That the other F I
R ing no.110/2018 at 05/02/2018 under Sections 420, 465,
468{ 471 and 34 of the Indian Penal Code, 1860. The copy of the
said F T R herewith and marked as ANNEXURE-H and

ANNEXURE-I.
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18) That the encroacher Jivraj S5/o Ratanshi Patel continued
with his illegal activities by further exploiting the land of poor
people as he has encroached the land of poor people who have
purchased the plots by spending their hard earned money and
hm,;u;e an offence punishable under section 420, 468, 471, 447,
:h}_é, 306 and 34 of the Indian Penal Code came tcr_b; re-!gis:t&red
ag:'rlnﬂt Jivraj /o Ratanshi Patel vide F [ R bearing no. 699/2017
dated 01/11/2017, The said copy of FIR bearing no. 699/2017 is
mu_;llexed herewith and marked as ANN EXURE-J.

19}  That thereafter an offence was also registered by Shree
Dhiraj Premlalji Patel bearing F I R no. 610/2017 dated
EEJWEDIT under Sections 420, 468, 469 and 34 of the Indian
Penal Code, 1860. The said offence was registered on the
direction of Hon'ble Judicial Magistrate First Class MNagpur. The
said copy of FIR bearing no. 610/2017 is annexed herewith and

20) That an offence was also repistered by Shree Vikas
Bhonduji Sahare ie. the gram sevak of the gram punchayat
Tai:)di (Bu) bearing F I R no. 0827/2017 dated 15/12/2017
under Sections 447 of the Indian Penal Code, 1860, The said

)y of FIR bearing no. 0827/2017 is annexed herewith and

matked as ANNEXURE-E. (_

matked as ANNEXUREK— Fin Ao (1 pdle <l

do! §
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21) That encroacher Jivraj S/o Ratanshi Patel has illegally
carved a layout and has sold out various plots of the said illegal
pIJIJts without any sanction and permitted the occupants to make
illegal construction over the same and hence a Public Interest
Litigation bearing no. 72/2010 was preferred before the Hon'ble
High Court and the Hon'ble High Court by order dated
zﬁ:fﬂzfzﬂ:n directed the authorities to remove the illega
construction made by the encroacher Jivraj S/o Ratanshi Patel
and other occupants in the said layout carved by the encroachers.
Thirtt the Hon'ble High Court further held that since the
-Enq!macher Jivraj S/o Ratanshi Patel has misused the name of the
N IT and a criminal proceedings has been initiated bythe NIT
agf.iinst him, the Hon'ble High Court directed the authorities to
act|as per the law and bring the said proceedings against the
encroacher to its logical end within a period of 8 weeks in
acc.:mrdancc with the law. The copy of the said order is annexad

herewith and marked as ANNEXURE-§i )

22) That thereafter the Sarpanch, Gram Panchayat Tarodi (Bu) by
lettér dated 19/12/2015 have also intimated you authorities that
the said land is encroached by the encroacher Jivraj S/o Ratanshi
Pat :i and hence requested you authorities to act and remove the
encjpachmem but inspite of the same you authorities failed to act
upon it and have helped the encroacher to continue with his
illegal acts.
I
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23) That the applicant hereby like to inform you authorities
that the encroacher i.e Jivraj Patel have tried all his luck to grab
the land owned and possessed by vou authorities which is for the
uplifiment of the forest conservation. That inspite of the same
when he failed to grab the same it is learnt that he had
approached you authority to allot the same but the fact remains

whether an encroacher can be made the owner and if that iz =o

then every person will encroach the land first and then ask the
authorities to regularize the same in his favour which is against
theg settled principles of law which lays down that an encroacher
do not have any voice and cannot ask for any relief until and
unless the land encroached is vacated by him and hence you
authorities is hereby requested to act in accordance wﬁil_]ml-: E_m:].
tu:: Lﬁ.e sTt?_ps to ga the land vacated from the encroacher and

funther not to allot the same to him as no encroacher can claim
= :
the right after committing an illegal act and hence you are hereby

réTuestﬂd to act on the request of the applicant.

| e
" Nl
3"‘“‘4?’13;1

‘ k- Mfﬁ[h
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ciso any area recorded as forest in the Government record irrespective af the
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Office Motes, Office Memaorandas of Coram, Court's or Judge's orders

5hri Deochand Danduji Karemare
- VEISUS..,
Divisional Commizsioner Nagpur, Civil Lines, Nagpur and others

gppearances, Court's orders or directions

and Registrar's orders

Shri 5.5. Sitani, Advocare for petitionss

Shri M.K, Pathan, A.G.E for respondent Mos, 1 & 2
Shri K.E. Ambilwade, Advocate for respondent No.4

CORAM : SUNIL B. SHUKRE AND
SMT. M.5. JAWALKAR, JJ.

DATE : 18/04/2022

Heard,

2, Prima facie we find that when there is an order
passed on 03/04/2019, by respondent Ne.l granting
permission to respondent No.3 to remove the encroachment
upon the land bearing Survey No. 88, which encroachment
has been made by the respondent No.4, it was necessary for
respondent Nos. 2 and 3 to take immediate steps for
removal of the encroachment. After all this encroachment,

as per order passed by respondent No.1 on 03/04/2019, is
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on a Government land and it is the fundamental duty of
these respondents, the Collector and the Sarpanch ie,
respondent Nos.2 and 3, to protect the Government land. If
the respondent Nos, 2 and 2 are not implementing the
direction issued by respondent No.1, there may arise further
issue regarding the breach of duty imposed upon the
respondent Mos. 2 and 3 by law. It appears that there is one
civil suit, being Special Civil Suit No. 45/2016 filed by
respondent No.4 against the Collector, Nagpur Gram
Panchayat, Tarodi and two private persons for recovery of
costs of R=.25,00,000/- incurred by the respondent No.4,
from the Gram Panchayat, Tarodi and for permanently
restraining Gram Panchayat Tarodi and it's officials from
entering into the property known as Zudapi Jungle bearing
Survey No. B8. In this suit, the respondent No.4 has not
sought any relief against the defendant No.1 therein ie.
Collector, Nagpur. In this suit, it appears that the respondent
No.4 has asserted that it has made no encroachment
whatsoever on Survey No.B8. But at the same tme it
appears to us that respondent has not pleaded in this plaint
that it has some right in respect of Survey No. 88, which is
the land involved in this petition, Prima facie, the plaintiff
can seek relief of injunction in respect of a property only
when the plaintiff succeeds in establishing some right in law

in respect of such property.
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3
3. We direct the parties here to clarify the legal
position in the matter, for which purpose parties are at
liberty to file additional affidavits whether by way of
additional reply or rejoinder, as the case may by.
4. Stand over to elght weeks.
(IUDGE) (JUDGE)
JLayaskree.,
gm:;mﬂmmﬁawm

Erpeing Dale: HLTN 2027 10108
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Shri Deochand Danduji Karemaore
V5.

Divisional Commissiones Nagpur and ors.

... - s —

Court's or Judge's Order

Coram, appeatances, Court's Ovders
Shri 8.8, Sitani, Advocate for the Petitioner
Shri D.E Thakare, Additional Government Pleader for respondent nos, 1 and 2

Shri E.B, Ambilwade, Advocare for the respondent no. 4
Mone for respondent no. 3

The petitioner seeks a direction to be jssued to the Collector
to decide an application that has been preferred under Section
53(2-A) of the Maharashtra Village Panchayats Act, 1959 {for short
the “Act of 19597) pertaining to removal of encroachment from Kh.
No. BB at Mauza Tarodi (Bu) admeasuring 1 Hectare 64 Are,
Initially, the Gram Panchayat had moved the Sub-Divisional Officer
under Section 53 of the Act of 1959 seeking permission to remove
the encroachment. The Sub-Divisional Officer on 27.02.2018
rejected the same. The petitioner then filed an Appeal before the
Additional Commissioner who allowed the same on 03.04.2019
and set aside the order passed by the Sub-Divisional Officer. In
view of the said order the petitioner has moved the applicarion
under Section 53(2-A) of the Act of 1939 requesting the Collector

to remove the encroachment.

In the reply filed by the respondent no. 4, it has been stated
that Regular Civil Suit No. 45/2016 has been filed by the

respondent no. 4 claiming ownership of Kh. No. 88 and injunction

MGas

P ——
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has been sought to protect the plaintiff’s possession. It is pointed
out that on 04.03.2021 the Civil Court has passed an order of
status quo with regard to the same suit property The present
petitioner has moved an application under Order I Rule 10 of the
Code of Civil Procedure, 1908 seeking his impleadment in that suit.

Be that as it may, since the application preferred by the
petitioner is pending, the Collector is directed to consider the
application moved by the petitioner under Section 53(2-A) of the
Act of 1959 in accordance with law and after hearing the petitioner
as well as respondent no. 4. If there is no impediment in issuing
any appropriate direction, the Collector is free to take necessary
decision. The decision may be taken within a period of three
months from the next date of the said proceedings.

With these directions, the writ petition is disposed of. No

COsis,

Civil Application (CAW) No 2742/2019 is also disposed of.

JUDGE JUDGE



)
7 jy

e
r LY

Reditey
™, F. 0w, e 5@3:;
o,
gl dete Rfrs
W, WERT R,
TR

.HH g :le H‘ﬂ'{ m m mﬁ [ r I : % I' -r .I'_- ] .
. ;. @0 e, BAlE 1w Mo, Joay. ' “TE‘I_'K o “; ‘F'L' .
e}]ﬂwﬁm&wﬁﬂm%mﬁm.mﬁwhﬁﬁm

T WL G W s P RALLIFETTES :
T vy R HAIWRL 3010, Ry

L 1.9 3ond, S L
W) WIS Sy, siismey, - - 5!
T L T, ﬂ'rﬁjﬁﬂmu.t.mu_ﬁﬁ. .

S I
‘ﬁﬂr-‘mwﬂ-’lﬁmmmﬁm mwm#;:%?ﬁ? W_. m}_*_

mmwmumaaﬁrﬂra#;wma
“ﬁwmmﬂhmﬁmw.mﬁwm?m‘r i |
T o v et Wmﬂam s
'-Tr?l.-'.'E | ; - e - -. i
; m‘nurﬁ?ﬂa—'?rgﬁ 3. T wmﬂ@awa. T R R St s (5w

.j ’ S o ] 2 B
%_ﬁamﬂmﬁm ﬁmﬁﬁﬁﬂmﬁf%ﬁa%?ﬁlﬁﬁm

T afters | . E‘"‘.-.-F-ﬂ——'
|
’tﬁﬁmﬂﬂ il el
Ry TR 'a'-?-'-i...i:-u-'-.'i{
i

T3 MY HT S ;
L) m T ey H‘IFﬂ-I'-I-ﬂ' — %, -|Ill=i-|_ [FET). -ﬁ'rrqs- i

2 m 7T - i L CIEY
TS, AR 0 =, g e T muk]

’ b o rLRT '::nl._;lh?l',l{}?: h;']‘i,l. .u--ru
) 2006 1o LIH'._id port)
[ 3

Rl




{ [T HITRY... 1

SR T e T
NERTyes ToOEm 1) %E?—E}m%mmﬁ

/, 2) gl mwaids Bodes 2 s 47

] NG TIE wreuE. 3 < - b M,\Ea\
4) & =T ¥, TR 4 P&H_Ef‘i
5) & =TT, P 3 IR AL
6 ¢AT - ‘aﬁlﬂﬁﬁ?ﬁ‘ﬁ“ﬂ*ﬁ 6 ﬁ__}xhhx'ﬂ I

I & e e dRe . n _‘F*‘-*_El "{‘Q—Fx.{

L4

D @lwme et 8 g i
9) &) IR S EEIER 9) T,LEU R Tamﬂaﬂ :

106 SXH sty 10)_HG Radmrn
) R . |
Ezi:-ﬁ_r 16-4-2013 - i
............. "1
vﬁﬁﬁ” % ReTsre} H??% fm?mr&w:; [904 18625
CE- 30 . 7826
i

Ha Rovh mr I".f-:q.lr'rﬂﬂf?

IqEgs -
s HeTh #??‘_WEWT 3faar siimiing agwill 2aga

qum{!} WWW“E wIEl (4] 1A, Tey




ANNexuze

&

il F ] FLRST INFORMATION REPORT . Form : 1-4
e P J

2.41)

[l

(il

{iv)

3.4a)

il

il

fiz)

[=H

L&

(=)

el

1%

R m‘i‘-’ﬁ?:hh ,ﬁ“&m :

- ."II f 0 iy mu

{unger Section. 154 O PO o [-
(o= s Tt W e AT fiz. Ei 1 E'B "'i'

FENES S W AN : \G .;m'ﬁ mr
o i < ﬁk i 23 ﬁ'ﬁ"ﬁ‘% ........ Wiapnr a ............... R N:?tﬁ"lﬂ _'Jalr o

b R Y AR T =

*Aat . *Sections ..
T
s S ‘“a%‘ﬂﬁﬁ ey oz,
Ll T < =TT B - T i T Y
et e
P e T S e T N s e R ‘Stll'.t_i.t“?rw:................ g

Wi e

T i ol T e B toras o) 1 TR RS SR R S e B T L LR

S T 5 e D-.-lﬂg':" -::G\J'."n,‘l.,f
*Occurence of Olfence : “Bay ... . “Dare from .. A DalE Te .

apaEl HEEE G rlT-ﬂH":lTﬂT-l wT wE

Ty T R RPN . £ O RN 13 1] Py 88 SRR & 5 5 - - | - S5

sl i m"-."-."'nﬁ;' v "-."h'\{rh!. "'f""-"i.
Information received £ P.5. Date | PP RSt = L i 1 1 - - |98
o 18 EeETE A s i (i

Creneret Diary Reference Entey No. (s .- AR e o) il 11 g g
acalid "'“"“i'“'“ﬂﬂ{%ﬁmmﬁ m = e

f1 riitan f OTeL: e e
D of Mo RRARE R SRR S e ey

Plnce af Qccumnm fa} * Direction and Diglance Trum_F‘ b ......................... Beat Mo..

2 '%“\1 AR o
qtm;ﬁﬁ1ﬁmﬂmﬂmx Pt m‘%\ SRR

"!n case |:|-'|,:|15|-:'-E' !nuJL |:|I:' Lhm Fnhnr h-l-.auﬂn. ﬂwrl U'I.-E

vl aTTeaT SEte W e, fOy g g T

e ) = TR P e Rt T R R DNimt, s oy
R Fe

Complmnant [ informan s
T R (WA
1111 11 SRR

Fathers) Hushaonds Hame -
FEamd J weld A 51-.,. -.:(%

Dzt Year of Birth-: oo e i o jel) Mationaliy : .
ot AriTe ) ™ e ACi G

Passport Mo, | Dare of Ikee vereee Place oFIBSUE (o mgerne-
IR T —m '-ﬁ"‘fﬁ ﬁrﬁﬁm mm f@'ﬁﬁw ﬁ"ﬁ%‘i %"* -ERRES
Coupekion = : s

qsmmt

MR ey, e (e mﬁﬁmL ‘t*:im‘m *ﬁ:@a‘« "::m: s

R t&m;ﬂw%



302

B B AR T CEEERIR S R Sl STy :

S D o T SSER Ay e 33 e Ve

e, ek T, TS oo Denth ity = _ﬂ-q:;_“‘.a{l-‘:E
"\:‘&‘ SR, T

SN, TRRERS T ch e TORE RS G5
_ .-:._ﬂ-\ﬁ;\ ﬁ'ﬁm e, SRR R v ‘E‘mgx
e, TR N SR sy, TR
oY Ry SN,
S, - "#qﬁﬁmrﬂgkm T, T, quft‘k\x SN
TR, SRR, TR ﬁﬁ}. TN SN
@qy_.-ﬁﬁ:\hﬂ{h\?&“{m T uﬂ!ﬁ*&:ﬁ )
Y g, O Wﬂx% mt% f%i@ TR,
N = e =TS m\*ﬁmmﬁWme&
TRy Eﬁ;m Sadminey TR, SRR R SRTR
e, S SR Sew ST St SRR N e
ORI, =, T mﬁﬂx A, ?ﬁﬂﬁ'ﬁﬁ:&& N a e
s TR, PSR S, T, CTRER) SRR e ST TR,
: %&m%ﬂ%\- =N Eﬁ‘ilﬁ‘mﬁm«

et T, TSRS
L, TR, RO R TREW SRES

SRR, SRR T %
eSS A TR AYRNEE —~NE <R T s
oGy, = S = R i T 2 ORI,
Wcﬁﬁ%‘%%ﬁ IR TEENE,
SRR i SR et U 3 \ .
o A e S mﬁ -;jiﬁﬁm%\ - e, R
e, SRR, IR AR,

R T, e e e g RN

e, TEm S, ST N wﬁ%wm%m SRR

A x&;}\ﬁmﬁ e, SN STEN, T TRRNRETHR, S

TR (R SR SRS s G 0 S SR
b T T2 Km ﬁ -5

ey SR SRR NG, S o

B S S .
b " o s
o ey TSN ool T S ST, TR
- R, P i, et O i mnﬁ_ﬂ@g—?‘sﬁ% SR
e :}w&xﬁﬂﬂﬂﬁa——ﬂ@&ﬂi‘%@\ R SRS -
e TR TSR ﬁa : y %ﬁkﬁﬂ% 5 ™ cg\%@
3 —re 7B T TEE : —TRRAN N,

R T SRR ; .

mﬁ‘ﬁ' S, SRR, ¥ = ST, ERE, iR T iy

= S ﬁh‘“—"&%«f“!""‘t&\ AETE e

e SRS, UL U i

- ;ﬁ}mﬁ\ e, SATTNN e - SN
e sy e SEREET SRR (SR o
f*ﬁhﬁx"\m\,;:i;ﬁ; Sl WSS Sy F TS, =% ?E%F‘%‘ﬁ "ﬁ‘mﬁm
o %‘*T_T’F"‘_,_ 5 om0 RO h"h"‘?‘:’-"_-. —'..:-‘"T.:F:- TaNRT NS ﬂm




L]

VS

1L

1=

L4,

i
L,

303

Form : 1-C

4

Reasans for I'|I-.i-H,'- in reporting oy the anpiﬂimm,-'h.fm resanil

I'I'ﬂ'1_ﬂ1?'l=||' o Ereimnft g Ny, . 3
Q‘;'ﬁtgﬁ A (1168455

Particulars of properties stolen finvolved [Attach separate sheel, 47 necessaryvy ;
WY e Ak senad et (ITS T AEENE, RN wTE HrEE ¢

*Trtalvadoeof properticy stobem HIIm0IMedd 1 R T L S A o s e e
TR 18 T AR TE T
et e A A o o I m= o e e b R b e s

e Sewe 5, B, T, 9 SR
F. I. B, Contents {Attach separate shests, if reguined | -ﬁll *@ fﬁm f\&qﬂ\% ‘t\_\%ﬁﬁ‘-

afeem wreilfie effm (s T
SR, "ﬂﬁ%

L it s e T b

- rﬁ\&ﬁ\ :m%x SAToR S, W, BeRy o SRRy

"'a."Q""-.:l ':."L'-'T m %"ﬁ .:|=| mi\-&_ :.l"h- "';""-."-_-.F:'«,_ -ﬁ\ "_f‘é?\ ':'-".l"-"'-n"-."

Acion taken © Since the above report reveals commigsion ﬂ\[l'.'lﬂ.lén-ﬂ‘-lﬂl 1/ as menioned at Tem

Mo 2, registered the case and took up the investigation, dirscted®. . 0o L
.................. | [: T L T Gy S . mkn_uplhe M- eshptiog)
anuac- In'-*l:'ﬂl.,:ﬂtmn.n' U i - B e T R P P e LR an pabn g o frdsdieton,

At T + oM @, 3 WY T ST e M s auh{ N A AR W W A

T AT TR RN | e b e e L R S et e T e 2 =
mEw i PR 1 | | | 1 1L 00000l O e O e e e £ e R = £
1L A S S S LU + ¢ 11 B |- Lo |1 e e T

F. s R cead o oot do 1.|"|. -.4}|:|:|gl|EJ:|'|z'lrLl_."L1J-:a-rn1a11|. sdmitted o be correctly recorded and &

BEvan o Ehie L-:-urﬂmnr ntfinformant frec of coac.
fE A T TR b AT R SRR, s e aeay T A Y T SRR v e B

x,'.\—\/
)
Sienature Thumb impression Signatare of the Offfice-in-charce, Pollce Staten

ab the Complanant finfamant. "\{@\L ¥ "',l.tﬂ}::;‘f{\
TR

TPV ere e T T w1 B 'Nsmc e e S
'E‘i"{"u ":ﬁ%a.,” ;
AR e 3]

Rn S A R

e

Erare & Time of despreied 80 e DoUTT L . oo ageners
; : SNANVE LN RNy g

fle - qrafisare arfpo 9 09

R vows =Rk owmRy ST S, A

Qb aEm G, TR S WA, 2y




RIS, 3%, S m@% P, o R e I SR
sy, SN SRR m = %wﬁ%\%
Fete, el ERSET e, SRR S
g Yy SETEA W@\ %ﬂ?ﬁﬁxmﬁ\;n
-m—a@ - S R E‘Y‘E@N ‘Eﬁm RSB ONE TS N
oo S SRR A B I, WA (e b oA
N o TR —onRE RS SR e
B e, SR SR GATE S R
SRR, SR %ﬂ‘g;' i ﬁ:ﬁn T\%&ﬁm
B =T S care, S oSS SN oY

-@cifrzs\um%\ = Qﬁgﬁf%jﬁ% e, mm@-‘ﬁiﬁbﬁmﬁ.
; B ST AR TN vy SR sl

=R oy e TSN )
gl SES U S R

-+ B e lirent ST TOETSEUMAN AL, SRR
E s R, I, R ﬁ%"%ﬁ\\

RETRER, TR T W kRN
&1/“7
vl




T Detrtlg-of known |/ susecisa |

ﬁﬂ?ra?mr FATLET, =TT T -=-r

305

ArEkncw Tt aneou e wika

a‘lf‘.'-.- T m

.-".’.._1:1 :2;-..|.i'.= 5..:-: A s AT

Phyeice! fenrures,

asformities and srner degrus of the 183

mmwhnm@é\

Rl parhic

&

el

CGleBHES
=%

S MmteiYear ol Bald ) *HeETm m i':l:lIE'.F-'::II:‘J". Taersioetien METks)
[ gl g g
| Femi AT i3 i (s '.“-'|i s i o
i - e = |5 L
1
|
| |
1
! |
| I | [ | |
L e L |
; “Defermities) Peculiarfties ! Teeih *Hele “Eya *Haylaital Press Halado |
! wr | A { it it il | tiwmme o |
7l - | o) i T2 '
e ] e actlge R0 Il
| I
| |
|
| : ‘
!
B, Seee——— L T A4 11— A . | - —— e
* LAnpuRges TERdmmn L ELADE 1Y I
llr" mn.: L] Wikl e T i v ™
3 - .!T i i i RET i | {15] I _nl"a [E | ]
L ] ! -



—
M A.3H. 6, 937 F 82

306

udiy e bne o8
O {%) | e —
R R O G R R P
R m“} T R s
PR _ ERT
" T B A O *‘1"1 e
Fareren <z |5 s
wE /
ok . .
L i =575
Tt Yrlgw %T-}fg}-nﬁ'&’l 'iﬁ"‘fﬁﬂr
(T, i ] 1‘:?57.: e BIAL
T LT} '
i y =
Eﬁﬁﬁlﬁﬁ! ,,"‘“f d'ﬂ"l
TRmEIAR e , N o e
A iy
-' Uk . m -' | i ﬁnwa m‘m
L owt| @ | |m - ALl & mmﬂ, E
TS T ; :
i1z |8leiglele 2|2 b |
Bl5 (alE(s(p ey ®|% |
HaugaggE
) 1 ) AN EE
. g - 3 B A AR
ﬂﬂ:ﬁ . F = :"'"_ —~—— - H’i,'}’f
iy i wee] (IS |7
3 i I i L "1'3 {
| L] e R |
; I l . ! | ﬂ':;:;;#;l’?ﬁ | i Ii




@ 15‘,« B L 'ﬂl"dll_:_.l-uH

%)ch’ﬂnnfi W - -’1@@5“- e 2l
o . #t ‘@‘ | kﬁﬁi = ] "-."'ﬁj '3'3'- il 1;%
) %"‘i,’j_'f‘_a 15‘1"--5_1{1.1.__,-{_ q.ﬂ-‘-ﬂb"

T e T & Ry
@J EA T

. W e (%-as. "hﬂ%ﬁ_, ﬂwﬁﬁ{f
ﬁ —~ FCA1ygq

oS f{\ ~urh Aye _ ;uf:ﬂqix 5%37

& B

£ s Veken —1 o1 ek NS idig
o i"E’t‘l ‘i ot M, = ‘

D g Doy 7 a7 sy \ Mf;ﬁ“mm
.1'I"-'r':':|. Ty Eﬁ f-ﬂlilh“!l

Mo Fag {ﬂﬂﬂg &ﬁ,ﬂ |

@ " asie
Se M4 oy A o H__________
W T, : '

on vekls elamen
mxlh_‘j,’f:j Astditig) snstgl

“—’1%3/\:”{?_ 2 @M)

O

1'511\3 e “1ﬂaqh g

1
Gkh-Q AT 'ﬂ/?ﬂ?ﬂ . d‘i EI‘«.C{; E’LQJ&:‘-" [ £ L:I__JQM
L E-ﬂl{

¢
By — -, o
I\'iljlﬁ:' ;m i"ﬁ.-{;- |

'-HI'-"'-t
Wiy o

e



gaEa AgidE

BT ATHT

DR e e - Y, g,
1. ﬁﬁ"l?-ﬁw}'@;—'" ‘?'é'm—?l""': == T gj’ﬂ; mr,:r}p?q:‘
T S B e or 7 SrTee a3, SR

SRG oL RS £ Y TSR S — ot ()
e, wat, i Sy

TSt W 2001 W] T TR A4, T e W et sl
mammmwwﬁmﬁmﬁmaﬂmﬂwmmp
B O S ey Ry~ - W T e e
B B i e (-1 1 HMW‘.@ mﬁqquﬁmgawmmam
Tl TR ORR Sy iy AT BT ST R A0E Y =
Ve g o S T R o Fvers TR oo T e
WET U S e e el Tam s g - Hig i) s
ﬂxmmﬁﬁﬁm%ﬂﬁtwﬁﬁ Tt W =@ e
( oot fome) wideed Tt A SRR S st yaves e W 2
AT R w1 e e St W e T AT EE T ST
HIFTs T

.a-'

.:—'—'_l'_-_
I e
oemer i oz, vy




309

= F—

AN o Tl ¥ % SR Sy ST

adE gErE AT o w —
TS *-£3 ';1'1#1{ Do . B =9
Tlef b EE R - et comipen e
o g Cod-amy 2.0y |
femmef ==t e et Yot

R RO AR e o A frdiw et et v it Siar e v it
ST e 2

?ﬁm!r&ﬁﬂﬁmlﬁwtﬁﬂ'ﬂmﬂﬂé&ﬁrﬂﬁﬂ‘g?ﬂwwm
mEmmqﬂfﬁFﬁ?mima@ﬂﬁwa HIR ¥R AW B T sheerwms e
o i

ﬁﬁ:g.g.qmﬁ ) [ﬁ@wrﬁ" :ﬂ"&f’,'
{47 #ﬁmﬂﬁﬁuﬁ' %—T}

) N Cq-r-rm e PR

s o
AT, [ oz N_N_\
FEFE
2) UQ;% ot st HEE
-Fﬂﬂ—ﬂﬁrﬁﬁ‘ TramEn ==, Tl (6.0
el e

b L)

o, bmai T
- ey




i ;-'i‘l
| 310 _ -

op TEI00A ILP,

TToaTe PP,

Idl_.‘_'..-l-' l:l;lurrrll;_":--\_l ] "
ég{f—ni:x#{:: mnm [ﬂ-,:'."l I.l.llh‘ﬁ
- s L]
\ W dw, iy g f":.: o i 3 [Sr, amenyg S
alF "

]
4 » o F i
A Jlll:l'bl:'f."ﬁ',l'.-l‘ o "ﬁ"r"’.’{(?i IIJ'::! &
- 1 T = \\‘

10, \\E""fﬁﬁﬁ;‘”‘ ’ Cate: 17-2 70y
THE SECIETTARY, :

DEFAITAMENT O HinAN DEVELLHRN ENT,

GOVERMENT OF MATILA IRASTIN,

MANTRALA YA,

ALNTHALL

y SUl: Application fur clange of linduse, Mfiom Aprleulivral fo lndusiriy| il

Transporation,

e

-

Wespeered Sir,

I

| Wa Ly Udlbogit Suhakar Wi

Sahinl Linited sy registered co-oparitive .~'.'_‘:
(Regestrabion No MO TE RS, U375 hased in Mugpur. We ang £
nvelved indevely P Dndusirig) ud Transporiution plysical infrostrotiure i (i o

farim of industeial Esiare JTranspon Magar cle in and around Magpur,

-

o

{ M}

telar Laariyp Udbugit Sihakar Vasabial L it o develop o dudusirin

w !.hl'ﬂ'

eshitte el tsims o nagar oo B3 Pakul W[ ] UG, 1 E Browg e

wily Ty
SH compsey of 383 iz

SR P TT W I Baapsi, Caeodi g Aol e
Kazel Mutropal | bighsviny, NHUS farms (e visrilsern it ol the gire
: Propased Ouler Ring Fosgd

e NI
¥

I8 L i s gl
vl uer sl s e Railwvay coredue,

] ﬁw :
Fir—

b

Ie
- s - 3 ..E'
3 Fle Nagpair Imvpravement Trus had 1nwred preposals for rropestd Trangwr| B0
1 a P B
MNagar Projeer. Fhe SOCrely respoaded Lirvosuralsly sl ML WiLs Pl 1o ?
1
SUPRIvEse (g planiing and execuinn Al the prsec e Jeger mek | 224 ii’_
)
chiled 4027 s e Magiet b presesen s i allaehied Tor fely A
elergmes i E’
| WY
AL
e
3=

. =
h % :,"
.
" e

o e e

: —rt T f}'f'x




; TE0ad I,
T yrsore

L,

" OEETER

§ %, aft w, f W sraell (4., . wR)
\ H.eds, Jmg- £ "i{ s . By 4
- P .I"l: 3 :
[ wla \\iﬁ"kh ¥ R 3

-

Tlhe abstraciiaren statemicnt) af the lind 15 given helow:

_ Falle |l

K.hasra Mos. 1012, 13.04,15, | 71,72,73,74,75, | %2.93,105,10%
16, 17,0800, 1803, | 77.78,79,80,81,
i Bk, 1805 38,40, | 5278 B8, 530,
AL A2 A3 4d 4 | 330, 844A 840,
S404748,52,5 | 85/A, 850,80,
3,54,55,30 BT HE 07N,
e
BOG50
Moura Mame Kaps Turodi Ansoli
Azen {in Ha) 76,39 G021 12.50 :
1 Telal Area i agdd \
['resent Lambuse Mgricullural Apriculiural Apriculinerl EJ
|= 5 i
. = . : Fi,
!I Mroposed Ladnduse (ransportation | Transportation | fvgustral = 'f;
Fefukusarial el ustrink 2 EJ.
¢
ol
e detnils of the land are given bolowy B
Vabie no.ll L
1"ars il fgr dicada Rapa=lhil !
B | Fiehd | hSogaa Rae Afea Hislus
Ma | Mo fim 112 ;
ol | L Bajsigiiug 1 93 Sfgrocment -
I R T B Aargenet 4
) 113 Fapsifllul i3 * hurggicn| Py
|1 Bapsiciha] i Aremicn] ¥
s | 13 s i) | 7§ Avreemgn, 2
L S K ajusid L) LA L Apeenwe
S I O 5 AT | Adeeinent o
Llu»: 7 |‘]'.L E'"l.{.ll'-"}'---_ | _TI:I .'l.-.:n,:uuuuuq '
{arr At | Bapsiitad L SR 3000 R PRt -
oo | B8 |Eapafitn] % it A kRl :
s L T o AT S (e e o '
L R R 1T, L SRR B BB, i SN

N EE T T

ehE




: : 312 MM exne

FIRST INFORMATION REPORT Form ; 1-A
qiied] wan
[Unider Section 154 Cr. P.C.] 0039619

(Erd afiv afwen TR Ty ) N,

*Yﬁ:ﬁﬂiﬂ;? “FIR Mo -lﬁS—' *Nate ‘2{:'1{'“:7

ﬂm EW# il .qﬁ?ﬁ mm rE Tﬁ-ﬂ .......
£y

........ ;iTM1s ¢1g,hm,q£5 qﬂ-lfgl ﬁ'Ti r,34

.................... N BONTLE it i hae a1 dv s e Sarbm s ARy AR ey
#iET

R s L R *RECtIONE i i
arfi:r-‘-uﬂ e i

fiv *Other Acts & SoctonS e
e AT 8w

dw)  *Ocvurence of Offence: "DAY e *Date from .. oo 'Rl TJ;-....I qq 5—
el T T i SR o A ?

“Tirms Period ... R daen e e e R L e o e FTime To. .o —%ﬁ/—_\
dsrery ATl iy Liri

4 Information received at P.5.Date ... ic‘iﬁ'.f R © |7 Tifﬂ] ........

wieiten o i e A j}/ i
et Gensrnl DiaTy Reference Ln,Lr_r Mo, [8) \31.![ ..................... TS i

mt v e g
WG TA @ ..L..ﬁ_:iw-mcn.- Gl i %-FVS ............

4, Type ol information @ 5l St Lol
Uikt d "E’}T'E'TEI g o

A Place of Docurcenes @ (&) * Direction and Distance In:-m F'E'_g%]' 6- il Mo W—‘}
TR &

i i Emrm mrrl e fomm 3
o) "Ll':ﬂrl'-ﬁ 177“172:?(@'} GFidti 20 W?ﬁ? D % .......

|

............................................. o W
fo}  *In case outside limit of his P-:-]u:m ‘:i'l.al'.ll}n hen the T}?ﬁ

R LLL | B i B e o e R 2 CLEa | IR 1]

TR ol =L B L S0t SR P P PN R R e R I Lk e [hsb: o
= -:’-Td' m
G Complatnant - Infommant -
dfmerE | et
LAl Mame IH" ﬁ%ﬂ“ H@aﬁ .................... e LY
...... BT - - A 3
i R

iy Fahier's Hushard's Rame e, W a—gj-aqb[g

e T A=

ii M YearorBirtly 0 fi e st o) Katieminda1y .ﬁm
=i Tt ST o e ]

fel Passpart Mo, @ cee o e U 7 LT - T R Plage of Lesue
(s eC F-'.',.'r;’l."| HA el St

e —-:-i?"mft'@ a2 '
|
]

TN ..1":'.'|’{' ?;F"“f '1" ~ -'lln-lr i TTATEF P o

"_.'_J.'-,f'_'_ AL —r'"-,l"




ﬁ%?{j aﬂi%ﬁ?&rﬁ? ‘
t-ZTTu ‘?,a.]frlf'f I35 2 |'|_’.},.ﬂd1 "'i 3
ek ey B34 mﬁ:g?rw%% %

_;TT 201417 JT?:
ird 9%5@33%%1 EWFF
mmmm%ﬁﬂ m;;g

W%‘}ﬁqﬁhﬁ%ﬁ m@%ﬂqﬁg%mﬁ

Bod %?—%?iﬁi%w}w f%

F ?ZH ey

Hllilﬁ?qg 2 T ﬂj‘th?}m

o T e e ;;na

C"aw{ BT 3 155 113 B prmer AR . 44

. ﬁ':’ I‘;ﬂsﬁ:mﬁ— %ﬁﬁ?%zﬂﬂw IS (g) FHm B
H‘?ﬁ*mﬁ?‘]mﬁm'%&fuﬁ Eﬂ ? 2 b |

W e
b“’fﬁgﬂ q ﬁmﬁ "’11‘? #mﬁ Tiﬂ; ?’E
mﬁg } F@m{’ *Fﬂﬁaa' }é»tfw’“

R
;@@ﬁ%ﬁmﬁ R ke o
S rﬁﬁ?? %%Tﬁ‘?z‘%%;@ﬂqﬁlmagmqﬁﬁzﬂg@ 2doc %a;r%mz?

s WTW‘\ ; "ﬁﬂﬂﬂ"]::- &”‘“‘"
9 beg

Wﬁ%ﬂ %E; Q"‘R %g fdﬁﬂ%ﬁﬂ
,ﬁbﬁ F Z‘#ﬂﬁ Iw{?m g, -
Tﬁ'ﬁ {Fﬂim I_ﬁﬁ-T‘Fr ,}Hq:‘-" ngq -‘E.,q?-l._r {T ?{ijﬂlﬂ{rf?ﬁ')%j%"
1?FW Eﬁ'ﬁlﬂbhﬁ ﬁ% 17 qug-pfnr:!‘ sF :'raa?r"aI'L_
FWTmmgﬁ e P ﬁﬂ‘% AT, 1 rma':f'_nfm'«’f

|\ VTR Y sziaTe | & %ﬁfTH.!:ﬁ'S‘T?‘D 5] 3 ]
'ﬁ*?j—}?&'ﬁi\_ﬂ'ﬂ-ﬁ_"ﬁ” A 14T oy e, —rm T (AT Tath




314

:1-B
ily of known/ suspected unknown accused with full particulars :
treteany wmeAlay =if oo amdlren opef ot

&' (pfamgh separatc sheet, if necessary) .. 0038619
4 TR W R i)

b ki

Phwsieal featuces, defioities aml other details of Lhe suspect
dmfiEid rrﬂf-’:an Syoy_eiu ysil) geR ik |

*Height in  *Complesion | *Klentification Markis)
Cms

ﬁﬂll /0 | W e ] | i

| L1 '|.?':-|1-|:,|"'|"|'HI.' al " Awils]
Biril
el ke el 4t

| el o - — ; ke et Y EI T S e R TR o L i ._-_.._—,:
i [ty | i3 [ | [ET] i (5] -:[1-| |
i _l___ STy [ L T Y S fuas —— =] e __.|_ T e _._.__E
' | | ’
i I | i | |
. d ! |
| |
- o - — — - - - - — -— - I - - - —_.I

Pefarmitios! Peculinvities | *Tecth Huir | *Eve | =Haknt(al | “laress Habils
s i e | Rin | | =i Elid Er R | U P TR

AR LI L) DN JR (D -~ il

TN - R T L (12| '
it = ALE o — ...r- =3 ' YR i — ...i il :|.__.-. LE ﬂ
! ! ! | I | '
. . |
! | | |
| . | | |

| | L ot AN .

S - S PN ————— e

e e = _ e B s S e R R L —

* Languages! Din et ' PLACE OF

1 — ¥ — |
[ "Burn Mark ‘L.:_.umrlt:rm “Maole | gl . “Tattoo |
' IR T A o ! i dz an ' ajf |
i —— o i rpo— - = (et i ] |
(13 114 , [15] [F63) {17 (18} |
e arw B A N PRSI ey S g T — 'l |
i | = s )

Tloegr Ot 1 i [ piairmanmt Sinloominnt give sy onc i puartEeulmr= ol the

auimper  This aalb b et po Tl prirpese ol prelimrnar rebrievnl s et | T2
{11 TR u AR I+ks R S o b e O ] | e | S P b il : - fa: i1 e
1 LA N L 1 1=
il )
i 1] 1 1w |

h‘i{)\j‘aﬁ’ﬁr@ aﬁﬁ%m?% ';iiﬁ




"—"ﬁ""?i’ BT
WP SAGT a1 2T |
e SR
TGP My W2 N7 ma;;f;r;ﬂ%ﬁmﬁ U\*‘E‘iﬂ?ﬁﬁ
T w‘“ﬁaﬁ e e e
e G| 2 mﬂﬁa I%ewﬁ%
] oY fm) Pl S 2 P Tt [y

?’fﬂ_ﬂ z%ﬁm% wwwz@mm b
aﬁ@%m ;Wlfmr%rwf wg- :

o ﬂ%ﬁjﬁz @m%! Eﬂ%‘%-@?m% Wri@?@w e e

E{@m@:ﬁ dZpef) 46 T 5 ol ey
W%‘vﬁ%mﬁ’%%rfﬁtm P IR SRR
418420,46%5 468 4711, aﬁmﬁ ZR] ST ] AT S

JrEe IRy ﬂ‘ﬂ,{; s *LH(\ T ré’!?‘-?"l"‘?ﬁ? TV ATef MPA ATHE
FIBUTT 7
Bz —




316

Ne.  p0p396149

Harticulars of properties stolen finvolved (Altach separate sheet, if necessary) |
witfiar iy Snfe WrEE A (ORI M, TS T e

10 *Total value al properties smlcnlﬁn-.nh&ﬂ ...........................................................
o A EnAn aronEE O e

11, *Irqueest Report /L. D, Case No., ifany
i pu e T B R LD
1enls Aatiach arabe shcets, if reqmmﬂmm‘
ﬁﬁ?ﬁﬁ W&@WFW‘{@ 47 ST 2-%3 ’aﬂ?:f

o take up the iresstigation

Refuged investy ﬂtu:un.flringrcrrﬂ' ol (0 O P RSERTT TP on peint af jurisdiction.

e ) 0 3 R T AR S S aEe b sy F s s e anfe
T T Al R e L o e S e e VAR AR AR e 1
RIS v P R i FppIFTEY AT BT S e (e T e A !-"--.h:-ﬂ'ﬁ”c:‘l
BEERIT s 0 bt 5o b DA T R R L e e AR S b e R L snAt e 5 x‘rmﬁF

FoL B, read owve 1o the Complain

S by
p

il Lo Fiar setam- itted to becormectly recorded ﬂllu;]\'l rngx

R
Brpoa=

14 Signatare/ Tl impression Signature of the Office-in-ch !a--\llﬁhmrln
o of the Complaoaang inkrmant 'ﬁ-\p—_ii%ﬂ i s
it e 2 R D ELRe A TR FR R | e R TR s e . ,_ﬂ: 5
" R
“Rank = et
gL Iil
ta Pl & Tigeal despatchebo The eau

thlas A £




ANNexi e
317 s ;H“E_

WL CLRE g e

S T % R B o B
FIZST INFORMATION REFORT
{Under Seckion 154 O 0.3
wnn oA i
fER 154 &2 iy oo & imnd
1, Disteict (PR Tomm e Fu5. [Erar) e Fanr {200 z01)
FiR N (0, 6. ) ppsn Cato and Time of Fee (o9, B 2 B dle 00202807 Looae o ]
3. SHo. [ER Act rafEm) e (sl S %
B I*rﬂ!ﬁuﬁﬁﬁrr I FF) . _I_ﬁ'u-_ i ’
2 e gy sk qene a0 %‘
E| ho e = R TR R lazy
4 T e il wgka - [=87
§ o i wiln ko | ELE
6 vrky EF eilm Ao, — .
CT e Astoe I -
& STl A s B T ===t = =1
3, | Doowrrende of effence {390y ] wee):
% L, Dy d T Pate From [fsied ): nugzaann Date To T ms | 000050 5
ot Time Period [avo mefih; g 1 Tl Fromn {500 A §; oo &9 Timma To (A& Ey s o o
(i} Imbarmation recelsed at P8, (89 =5 qam omDete (B § Z5010005 1 Thine | #eraloi. o0 «
iz} Gerneral Diary Reference (3090 Entry No, (288 oa Date & Tiee (frvie s ssme o pea1r 10 8m

4. Tyme of Information (1T a6 ydio: Ol
5 Prsce of Decorrencn (SEREH)
1. [a} Directan and distance from P.50600 & o #7 B e, 5 el Beat t {=ie AL
10} Addrasy (W)l 22,025, 5w 21T B PR fin il e m122.1 05 ok B s o

f2d &n cane, cutside the Snsdt of this Polive Stasssn, then (81k 5o dibn & o & o
MM o P55 G S jeenne Distriet]Suatal e R AR

£. Complainant  informant {asesealpsapsal )

lay Name [39); dgm  swipa ad
|t Fathersusband's Nameadld |

"’“"-"-""“!'-""i'ﬂﬂ“"lm-'ﬁhﬂﬂ 1) Natianalety (efiom); e
"[e} WD No. (et de:
I} Passport Matamsaid Oabe of taus (AR T2 41
Flace of lssue fofl Bt e g
R Lo} 1e datails [Ratlom Card,\Votnr ID Card, Pessport UIE Mo, Briving
"/"‘:’-‘h S.HofBE.) b Typn (9EaM v a1 gem it Husslier {TEaE sE
i L UTEEDGT 0

ih) Addness [%ar)s
:‘_I.mau'ida-n“ﬁﬁﬁTTa&iﬁm‘i_ TR g L
i W = TR 5 Sedaad] 0 W, Wt Ve moe, ey, wies
] o e I R Al s el g e e



318

N.C-R.B {reianedh
LU ity e 0 )

11 Orcwpatien (rsrEim;

Ll Phahe sumber (Z7ame b FMuabdie Mm—p Ha|2%i-DFEE00TIEE
T Petailz o besvimfsuspoctodiunknown acrused with il particelars (em ¢ niitr ¢ sy afgm oo ey afie admp
ferun el Mare Than [T arde o f wlEe o f
R.Ma LN Mnrse () |!|III-H-“"-'|‘|"|I Relative's MassE [[eicn & | Presont Address (R 40
REEE v A P e v
. g | . e
p | A
e e e gy oo __Fm:i.”__.__

ERACTER UG WS ST T W,
0. Meaqane for detdy i regarting by the complalnantinformant {fvewmasad | el ot Pl &0 gl ot & garal

o Partlculaes of properties of mterest (A0 wall @ B

4o . Pripaity Catugiry (740 4ol [property Typa (PR ® [Osseripfion (Besf ——  — Valislin Har) 1y 19

10 Terad wilue of preperty [in R84 s g e 8): .
Lilloquest Report 8.0 cade Moy, W amy (505 mdle Bl ¢ gedbpaem A, ol w6 1

SN, [k WIDE Numbar l{'ﬂ"_"lﬁ-l! )

12, First Informuatinn contents (00 SE9 ey j
S A e e o, Hﬂhﬂwm:mﬂwm“ﬂ-m“ # ey Al T
4 et ﬁ
n

[

PR T el v oo it | 1) e 0 e i
1a Lk R S 1804 e ] P Thoe T i S0 BRI 2377194 4 G039/5d ﬁ_ﬂlﬂuﬂmhﬂi

H =21 L] |
TSI S e 3R 237054 A GBI m S Tim St o e R e sy M e e o i
T ST LS00 i 5 e e w o 3 A A e dersh . A e ey i o ey
I T G 0 e T MR SR SN AT Ao i o fend Froh & Fizava aprh
T ey ek g e M R AT R R ey !

e anTE v Sy ol il A e v Sl T DAY
Lt g e i S1R A B g T SRR ST g el o S e et e v
TEIE T e s wrenrl g e . Srers adec st miem w e op sl caman S e e g @l AR e
mif: e =g .ﬂ#mmm:hwm“mm“ﬁmmq@;mgﬂmmmtm

g £ ferkdl o, gt ' A R R e et
ST TR CBE, AT, 447, 440, 43T, S06. 4 Soodl. s g e ane s ST e g mm e i
Y e o Ry ; I PP gk | LA, 207
ner=xy _l‘._..l'_ =H::frm

13 action tnken:Since the above infermatian mvedls commisslon of aifence{s] uis as memtianed &t Bem Ne, 2,
7P i o R el S o P s ek o oe 2, 2 9 arhn e b mea f )

13F Registered the case ;d bzak inp the MAHESH DATTATRAYA CHATEY [Inspecior)] / POENSSITT wr

il
e

inwestipation; e £ ey 11 2 wig &
L Barocted (Name of 1000 (00 affons o e Mank {=2):
LR bo take up the Inuealigation (9 T 30 O o 49 & B Bl oo o (m)

11 Relubed investigation dud te (oT &



_ 319
= : S e i CLRL B e

E o LEF A (e wi
Iﬂ' 1

y
§
T Bhm r ol Flrst rﬂlﬂ‘l‘l‘u“ﬂh “-.'FM :n‘ﬁu'ﬁ-ﬂ-mkm T TiEE):
; E i =
uk witures, defarmitics snd otber detalis ®f tha suspEctECCUSsd: | If known P

IRt alifos fdqee, Pegnl 382 aea fhes ; % e £ e

Mefm®) | Sax(fRs) Dateiemrof |
3 ; = \ ﬂ‘i‘l:iq'_-rrmf-f 1IHI'I1::| H;:g e Complaxion A7) Ideekilfication Barks) Pk Ry
z 3 P o Slre _r L7 E _ = ;
I = T | | - "
s L o i | W I = —te
7 —— T — T Do = = s
E am ' . T = ol Ser: nO :
Duformities! Poculiarities Taath | i | e
{N?ﬁwig@m-@._ = _ﬁ;m__ '_ “f”m I Habitfs) fand) Dresy Hatiiss) |vea)
- T = lu-— I- - ’I . e =1} | —
|  En e Y =g =] . 13
- 1 I . = . E
2 . L
[ mmemagart Vi Plice OF (&7 wma) T SR e
[ el il | = ]
( !ﬁﬁﬂﬁa;;t 'ufzmmm G 1 Tt (s SR
y )
1 f : =y
J v M D T T e T .




320
i

__M.C.RE [(3.90, )
LRI (s @ i -1

e fo e e e )
|2} Temnalirrml to 5. Biakrl=t RN
nn paint of jurisdicrion (e drafibers & s Troiodnn) .
PR read over bo the comptabnant | Infarssast,sdnaltted to be correctly recoreled ond = copy gven te the
T-;::_f:i:f-ﬂ_irlllu:;!i!::;llrrhrllﬂlr]mhm fren of cost, (Mmool e o o o g o, o0 =il mn slua ol P
T I T B . ; :

14, Slenitord Thisml lspoesion ol the eamplaingat | Infermant. -
(e el wEmn § aemye foaep e e

e

s, .I?rni-- and Hme of dispaitch o the court (aTTE0 § Aus o Ba9ls
¢ <)z

Sigratisre af Officer In charge, Police Stalian
& pEae)

fE=r

Harmio [Tk MAHESH DETTATRAYA CHATE

Rank|{72): | (rapastor] "-'"‘
Ko {7 ): BOAINGR2 DT '?-{'r s

it Ast =
s FaT% é
fs ——erEwT

T3



321 IS

E (U 154 £3 kst SEEN & dE

2, 'Digtrict {FEmrkisy mm PLg (i eET ¥ Year (id): 20040

FIR Mo, (TR, ) pa Dite and Time of FIR {28 4. & Bae A 050022018 16.30

[ 4
|':- ¥ S . 3 -
Fh ‘t ; __M.C.R.B (e anedh
B i o LIE, -} {uftaa ok )
Y .
N B FIRST INFORMATION REPORT
E 3 o [Undeér Section 154 Cr.F.C.) ;
Sl K e o= Fn ik

2. S.Na. im0 Acts | SR fections (AT
1 Rt g R 41
Fi wThio &3 Wi o e LEE
3 urEm X i wcga A6
4 PR aE Al A g 471
5 T Tandln dF @l Acin Ia

3, jal Deeurrence ef sffence [Fres & =)

1. Day (Flosamrst i Drate Fram (E-is 402 e Date To | &7 ae Ji0d0 82001

T T [ave w000 4
Time (Fa1:13:00 &3

Tima Parlod (7w gl Time Frasm (o o )00 o

it} tnfarmation tadwived at POE. (9i4) wids 91 4l Baikn {Hen |2 05022018
ie] General Diary Reforemon {Frommam Enory Wo (afif pep

d. Tywpe of Infarmntion [ 1 TRy Orad '
5. Place of Ooowrranco (R ).
L |a] Direction and distense from F.5. (e o abve R bl 03 ey Beak Mo, (1 4.):
(b} Ruddraes (a0 TR 0w 73 068 31 =i, OB P gr nbe s

Ich In case, owtside the Mmik of this Pafice Staticn, Shem Its mem st & g B A
Hame of P.5. o =5 =m: BistrickiSeats) {Fam

& Lamplainant ! Informant (ermmaaligesad |

la} Mama (M) =eqw Egped ama
[y FatharsiHusband's Name=
1

=} =y
iz} DatelYear of Birth (3= firt o ok oo

ieh WD Ho, f3aa )
if} Passpart Mol T

Mace of Issue (T & o +aid |
tal i detalls (Raticn Card, Veter 10 Card, Basrport, V1D Mo, Briving

5. Mo (0.4} IS Typa {=eu w4 07 mors} Bl NumBar Qg (i
o g THERO071055

thi Adereas [mii)-

| 5-MO. T | Address Type (rm o= AR [ A ss (T)

1d} Matbomality {ogmoomg, =m

Dol of lssoe (ATl &0 41

Bate & Three [BT06 alv rsms02E010° 1800 34

T TR = T g PN SR TS A A ST AT W, R S
[ E T v 173 1 T, e e, e e S AR A

i) Decupation (wring:
(il Phone number [gom & 5; Mobdle (rpe A, ) RROGE EASS
¥ Detalls of kiwnisuspectedunknawn & cused with fuli particelars (w39 ¢ 400m 0 ustis wilrg I g e ik eda

hocieed More Than (F3ma st o 4 sfits g




322

Attachment ta item T of First Infermation Repers {sos g fdd b s 3 HHEFH -
Physical teaturas, deformitics and othar details of the suspectinccused: { If known ¢ seen |
(HRne | it o el i), frpfivd st aFn o ; qofe B s aarhy

S.He | 20A) Sex AW Datervear of Budid - Hmghticms.] Complexion (7] Identification Mark(s) (oFem =
Birth §--4 %ild {e=liagy Lot 1.':--u|r;|| §
= 1 z : S £ 5 B S =1 3
4 o CE : HEE S oA N |
- o AL T R
. AmEdE NG

Beformities; Pecullarities Teeth  Hair (913 Eyes ) Habit(s) (355%) | Dress Habig(s) ()

i Frleery Bty iak) | L
B -] 14 i1 12 | = 13
L o —— =
f 5 —
|
e - o - —
LEEHHW* Place OF {57 wamrp T Dthers (370) |
ot e ;
Burn Mark  Leucpderma  Mole (5771} Sear (7] Tattes | M+ i
CammErAy [k g = It i ]1? i i
Aam ) LT H L
14 15 18 . LT 18 1% i Z0 o

. i Cece 3 i ! = — i
- P B S o ——T T = 1

Thasa fields will be entered ooy if romplainant/informant gives any ane or more particulsrs aboit the suspectiaccusad.
Sl et g By an A ot B e ¢ g e FltTgm & a2 4 &5 oe 1 T Wit aprerd Am & I




323

L MCRL B (. e 6
-{.-— — z ] _i:iﬁl_wﬁ‘l'?a_ "'ﬁﬁ”ﬁf_:l

Rafative's Name (RFferm =7 | Present Addrass (mdarr 7o)

0 -.\.'*_.,_____._.4- M e | Mame (i) Alins (T99T4)
S oniac B ul
T T (e —— = o T T S R, T T
o | e, A e TR R, |
ot = :
[ & iR S e f TR e e Creen, e |
i i gﬂ.w.ﬂﬁmm. i
N N S - 3 W ¥ ST Se, W, AT,
| L. : | RESALATE NS
Feeilef &1 41 gl @ S s

B. Roasand for delay In reporting by the comglainantinformant [ oo ¢ ﬁﬁnﬂ o
8. Particulars of properties of intesast {FHTE TR e ey

R r’m‘i‘_&?‘ﬁm_‘ﬂ| 'i'!'j'u-;iuur_l._*y_‘l‘ipl EE Ll iﬁuﬁrﬁﬂﬂtm i T Waluaiia Hsrfl?ﬂﬂ_!'l
10. Tetal value of property {in Rs/-|-w=f =1 §a gapn 5, A =5

11. inquest Report / U.0, case Mo., If any Leeg e P 5 peofte ey L, o atd g )
S.Mo. (5.2} [UIDE Numbser (goiommm ¥, )
R = ——
| 1Z.First Information contents (955 G5 o );
el B ol RS T e e ————— Q5MFI018 0 00,00 ., & 2 100 m, T St
3 et E0] -:n— T, 2 AT R e

nﬁmﬁwmmmﬁmﬁmmﬁmmﬂﬂmﬁrmmﬂa T - =¥ .
[ m.m.ﬁmnmmuwmm. ....... e P ﬁﬂém‘ﬁ?'ﬁ‘!m
N5Ma2y201 T« e Al G v 50 28 e o 'nfmw-w:n&-ﬂmm o, moo,

SR R, &, 9B000T 1655 ey dety e m, HE1 g Brd gt . oSt oo o mEn Al e,

T A A, am%mmmmmmw#mm; R rﬁ!.ﬂ. 3 mte 0.6 e

#A. 7 P el sreeh o deefl o g 4154 0 e e AT F=t ST A o e
. i v o R ool TR G o e gheadelie il ssiee uul A o) v T Rl Wl
HHEr dillen ol T q'rﬂ.'l.l..'nm-'ul'lﬁmWﬁapwnmmnmmu#ﬂqgﬂgmlmﬂmm

muﬁ-l. bl extet] e Hut, anbad] (s SN N PV 2 g T fhr e (5]

P ST P B A AT e T U e i i

AT T3 c i 0% O 06 does S0 AT e arnen v -

:H:E

ot 1 1. 24/07/2015 ekt Tfted anPherer e ) et e s B 16/G S A ;
: 18,013 } ] Sl sl ap st

i
!
if
;
'
i
2
i

: b ma mmmmamﬂﬁmmmmmmnmm‘?

LT MR R TR T & eendey s Aealir wToT oA TR sk
Enmmwmmmmmmmmzam mmwﬂﬂ.umnﬁr&ﬂ
e et . . ) nr]

1), Action taken:Since the above infarmation revests commission of offenceis) u/s a5 menticred at item Mo, 7.
:ﬁﬂ?mﬂaﬂ:ﬁmmammiﬁrmmﬁxﬂmwﬁ. 28 gt wrr e B )

{1} Registered the case and took up tha Kughal Vaspdoras Tijareil (Inspeter)) | CORMSLIET
invastigation; (T T S s s aie b n i e . gl
{2} mmﬁ IHame of Lo {alia s mr 3w Rank {4}
Ma.i #.5; totake up the Investigation (8% arr w73 o § &9 i B fig R T or ()

(31 Refused investigation dug ta {5414 h

or [¥ #rem EFn Fray Oy

14} Transferred to PS5, [Hi0): Driggrict (T
on pink of jurisdiction (= daftre & oy Eraafa] .
FLE. Fead ovier to tha complabnant infarmant, admitved ta be corfidtly recorded and o copy given te e -

complainamt | informant af % nie fl .
i o el ant fres of cost. (Aemnms ) granea et el o o Fa oL, me e ey 3{te v Fre

R.O_fALCoimme, = p 3l



324

ia 5I!:Iﬂal:ul'i"| humb impressien of the -'nmp“-ulq;.n.l; r infarmant
REE Bt R (YR F X  J  CE TRE T -

éf{mlf o5 o2 1§

1% figta and tinre of ﬂlspg-h:h te Elie codrt | eS8 S0 B e
TR

Stognature of Officer la chargs, Police Station
(e Elt & wEreAE]

Mamea (4= Kigghal Vasaderaa Tijans
Rank(TE}: | {Inspector)
Mo, FOBNALZED

e



325

V=L -=-1 e 3 ' IF.-1 (g =T -1
gt al
N LT =&
o C FIBST INFORMATION REPORT
i, * i [Under Section 154 Cr.P.C.)
LR mET mEm
A (4T 154 % i alie & mel
.I-_I":
1. Digtrict §REAN TG 0 R T Year {ody: 217

FIR 8o, (9.8 7.0 0000 Gats and Teme of FIR (R . @ Maje ot Za0A017 1718 1

7. 5.Mo. (8.0 Acts (AR |Sections (i)
i [ty =5 e aEe L
7 vt % i A4a L )
3 (et dx HikA Acge 04 T
4 (et £z e e 34
1, {aiOecurrence of offance (ETG ) mom
1. Dy | fmyegies Gipba Fram (s 0 1 2002017 Dk To | 570 W0 J: 20/000201 7
Thme Pericd (mi xuf): o | Time Prom [F970 & J200:00 5 Tims To (F50 we)100:00 =3
(B Infarmatian received at P.§. (39 E% fEw T Date (Femis 1 230002017 Time {EHM0000 &
ic} Genaral Diary Reference {#aEm Entry Woo [afiEE 020 Date & Time (BsiF A Ai0@oLy 148

4, Typaaf iInfermation (I 1w Ol
5. Placa of Doourmendd (UEARERN
1. in} Direction and distance from PS5 ar 0 gl s R g, OF Faedi Baak Mo, (412 5.0
{h) Addrass {W00; e il g up 33 Wl

[c} In ewsr, outside the fmit of this Pelice Stotlon, than {afe wrar ot i e B
Marme af P.5, (0T 8 ArEj nilsTricolStota) [fae

6. Complaimant | Informant { Fassrerrrr ap ]

Ja) Hame (R o filed - fE w0

lay Faither's/Hushane's MamelTelm |
ol & =]
fc] Dateryear of Sirth (e R s af 19506

fe) WD o, (et sk
{1} Passport Nafomme

Place of Issus (@ e &1 0 )
fg) b dotafls {Ration Card, Vober 1D Card, Passpart, V1D No,.Driving

[y Mationatity (TileE) TR

Date of lsswe {2 e #

5. Ho (@30 1d Type (9007 57 & 150} d Humber (SF9 _d'ann
i el 1 A
thi Addrass {Fm): e St
(6Hi0.(w 9.1 Address Typw 037 5% i) [AGdress (o ?
v e | P TR (FITEA, T BE TR T i -
(i1 Dcoupotion FOTEE;
(i} Phona number (G919 8.)= Mablbe 1T .J:

7. Detnils of kaownisuspactediunknawn accosed with full particulors {3 e ;e it = 2 Feem ik ada)s
Accuted Mors Tham (R el o8 & e & o0

IX




e e S e ' s

326

2

N.C.R.8 (=4 sl
S e e T T __I.LF.-I:'ﬁﬁﬁ%qE'ﬁ_ﬁ-ij-

8, Mo, | Hame {=m) [BlEma fisEmy Belative's Hame (Frrar a2 |Fre:un1 Address (T T
f e T v e ke ke : © S S |8
I_ I 3
b IR TR b e R
it it e~ s S
I 3 Ml i i T e | [l e T T T LR
__jucm WESF, A 1Y, R
|_ ] W Ao G I i B e ke R
TR ' T TR AL AT e AERE,
e
| e e T ——
S WD TR Ewn l - : = T, SahT WaE oAy, e, |
I_ ! AL R ATy |
I AR R R - T L B o R — M
2 ' ) | ), Tou . A
. _E"_u,"_m' o - — i — i I 5 751 aNCFM ek, S e |
P | . %ﬂ‘ﬂﬂ!}\m— £
] R TR v e ) R i AR e e 1
______ Ll B HERTERR M |
10 |54na s uen = 1 ok e ware, | e,
"= i EFAIL AR TR
SIS T STEDT STCoiR SETi, S, i,
AP Y, EEE, ST

9, Farticulars of properties of interest {Seflm mf? o

S.Ma. (&, [Propery Categary {5+ o) Property Type Lal@ = |u.-m-lpﬂu-'n {Ec ol Walua{in Rz} (g (o
10, Total valus of property (In fsi-3-4ed0® =1 g gaie 4
11. Inquest Repert ] V.0, case No., IF any {eg wie R gedfiemems v, ofooid 2@ )

5.Mno, [!F.n".]_IJI_I.'lB Humber (2%t 583 _H.i

13, First information contemts (R 3 024 )

a:m-:m.!.rm-ﬁﬁ1.1.qaauq‘|.1t.ma1.mmmﬁ:mn#mﬂunmn::mm.mw
aﬁmﬂWMﬂtmm.HMWMIﬂﬁlﬂﬂmﬂimgﬁmﬁW%ﬂtmi.ﬁ.m‘ﬂi
e T 9061 T8 @ ober WA 2. T YRR o0 T 45 el T :d.mwmuﬂmﬂﬁm!-ﬁm
Aturedall, ==00 wer 02 AR, e 204471 e (e Rreiie o iy siim amiw RTF 20.09.2017 7 e 2R e 0L
11 1k Spwes o7 470, 468, 469, 34 WAL, S A0 AIC IR PN W FIEUF T e el S s o SR H
aré-.naﬁnu.mp:hmmmﬁm-ﬂw_mﬂmuaqngquih-'m‘nmmztaHmzmwuum:-3m1.tr|mwr
W AT e A, orfte e b e 72 frm eyeAl A AT 02,37 BRT W O el
sinerif. IEISE. AT e ) ) el e S i 07 8 11 5 A 3 st FEmTA s widn e g
ey Tomarad et ey 9 62 A4 ﬂdmﬁwhmfﬂwmmmwNﬂM?mTﬁEMﬂ
w0 N1 sl afi U [T 2 AT M R T e fershy o S
TR T AT, R 18,00, 1046 6l TR S i STV AT, {2, 7T T ST AR R
mmwmmﬁwmmmmmmmmmmam_mmMm i
v 477 03 T Hew) g R e e e et (5 T - : -
s rE T Fi e Anegn, AR W A SR HTH LA, 31 T # AT Eie 2 0 11w amind) s
(] 07 AT TEFERTART PR SR ST R e e e Fitd i veeA At Wk aoR TrEe, T g
wm‘emﬂa#mﬂqwﬂuﬂmu w55 7=t e 1 v wiE il
meeier amdd i 02 A (1 & anhdh s 0] o mwmm
rorr R s L sl e MR s 01 an wd s : :
01 v vk sre) e 02 A 11T UREE S S GRR, B 2000 T FRFede, w1 e gl 7 TR

St arfh s ST ), T = el SR SR penn (1 A g R A e A : ypik, oy
T o el amea e el T T i i SN ST STAAT TR AT 6O ST i 01 e
sty Srdtdh v 02 1 11 1 1 v SEAE EEROET AV e Fags wEL T e i P
mmwmﬂmmmewmﬁmmmu T v AR AT AR
mmmmﬂu&ﬁzmm‘&hﬂwmm&ﬂmﬁmmﬂi i i 4k s Bt soreERIRE

e R | aeriree A ool dva ool sl SR e EEL T (1) T AT T A

e gy A s g SIE R s 3 S wn sl s e 02 T AT OTAA 3 R A 51 Y 51 FRAE

ng e Pl 1965 S0l spdnd] weor 343 o e ) 48, Reim 20,01 2005 o m v, Al S HI=
Sosel Fhid vt r] S 0] @ SEER A T Zret 30 axfaisRE) wefil aeod dam meel i 14 442001
& ardirfl oo aper o apdn :utﬂum it i vtk b mave Rl e serusend OF M 2009 Oat R
o g e Fedld mies e hﬂmmmmﬁmﬁmmw aryyfter R EEE
025 11 arH s mome 01 AR ol LA, S0 ST AT famze #7A AU A0 dard RNTF P R
Tefl, quﬂwnmﬂmmmﬂumhwﬁmwmduMMﬂ#nmIimiifﬁﬁ_m
s erdariy T g AAFTE ST oeer = MIEI 2 o e, ST T wad 130100 Pt ey, T 41 e
s g it e, i, v s, W i D3 2 B 2507, 2017 ol Ry BTN SER 420, 4GB, 409, 34 W
LT ey ATARS STt T O AL !
l g A AR T eRRT, AT T



- 327

M.C.R.B (TA.3M. &)

@?\\ i R e T T2 T LA (g T e -l

13 Actlon taken: Since the above information revesls commission of effencels) we as mentioned at lbem Mo, 2.

.r;;__‘l:'_"" (4 el widand) 2 fT wERn wEEnT @ g o B wwm e o o 2 4 ek e e )
(1] Registersd the Cace :1;:1 took un tha WUHESH DATTATRAYA CHATE Bnspector|! | POBNAEZTT or
investigation: (T e i
{2} Directed (Mame of 1,0.] (737 Fftar £ 90 Rank {78
Ha.l #.: to take up Che Investigation (F7 27 AT ore & #F - R Tl [ wm) oF (a)

{3y Refused investigation dus te (@0 %

o [ & w7 e e AT
14} Transferred to PS5 [T Dastrict (P
on point of jurisdiction (o Sarfi & W Eve ) .

FLLE. read over to the camplainant | infapmant,admitted to be correctly recordad and & copy ghan to the
;qmplaln:g Iln;!nrmant free of cost. l:ﬁ:lﬁﬁﬁ-ﬂl:f sperrmen] Y eifil 0y R aft, i = gt e by e A P
b T e e ] B ¥

®0, A CaT, e L

id, !-Lgnnlum."rhumb mrrf.—smn af thi complainant | imformant.
Pl ¢ F

15. Dabe and tima of digpatch to the court (R 5 da= & B
3= s

Signature of Officer i1 charpe, Police Station
(W AT ERTER)

Wame (T} MAHESH DATTATRAYA CHATE
RamkiuR] | (irsoecton
Mo {#H ) POBNAGZTT




N H_uE e L
& - ' LILF.-: =Fa A B -1}
EiRST INFORMATION REPORT :
{Under Section 154 Cr.2C
Ay g1 Fahd

[EFE 154 €2 uidmn wiFn H o

1. District [Tk R w6 PG, [T RS Waar [
FIR Mo, (o9 Wl 0827 Date and Time o T FIS ¢ 1,y A AT A 1SN0
2. S.No, () Aets (EEPEE) Sactome (03]
S I_JTﬂﬂﬂ E5 Wil e 42)
3. (a)Oceurmence of offence (FTon 61 9073
Date Ta { =

Date Erom {05 3 43 14 TH 2015
Time From (nea F plo0oE

L. Day (B} sdiarl B
Time Period {750 5308
b} Infarmation received at P.S. (4T R bete (REE s 1032
{c) Genersl Diary Referance (TFrmn  Entey Ko o 0o
4, Typs of information (TN 87 MO Urel
5. PMlace of Doourrencs (TS}
1. [a) Direction snd distance from P 5.t @ gl A o jgd, 03 R
ibj Address oy At il TS 30 A A0 3, ST R L

Time Ta {&

Baat fea. 47

[} in casa, oubside the limit of this Polioe Statiom, R a4l el = o
Mame of P.5. (@00 &1 30 DoateaEb{Sn ol

b, Complalnmnt | [nfarmant | TR T 1

[a) Heme (49 ferm  dpld mr o

B} :ﬂwn'l Hame T8l

() Datervear of Bleth (&= BT (@ 21980

(el WiD M. g He

i PFassport Mo furEiE
Place of lasue (AT o0 o =7 )

{g) Id details (Ratien Card.Voter 1D Cord, Passport, U0 Ko, Drng
"S'Jﬁ-{l'.i.!_:l!"l"irpl {1 U AT T Ae Bl b= 400 SHEETY

1 ik Dot
ib) address (T
Ii (@or.)] Addrass Type (51 31 0EH) |  ddress (977 T
1 el p— - il p— —
1 | e G T, I T ey A R

7w Er i R M T

e P

e RTIG L &

frte of e ol 4o 6l

e AETER R
¥ AT M

—r

(i} Occwpatlen (SO}
(i} Phone nusmber (S35 000
7. Detalls of known/suspected/unknown accused with full pafbiculars ¥ o=

demm{mmw-ﬁiﬁmﬂm
.. | i 1 o

1B NG0RSE0ES
L= g - i A g 1A

ET-RUTEE

e lativers Kama (7 E 81 Present Addr

G.Ho [ F. ﬁ'_g?r’:_
= — =l TR
| ol g R

.. . ) HEHE, "

e — i —_——

I Tirme (T 260
D it & Timne (Fsis Hfiy wimgs

»d B ESIIERDLY

s |2 CH)-: (M v

JOLT - 1805 T

LA H

gt

| rber
- L

1 I, AR T

£



: 329

8 Reasons for deloy in reperting by the complainantiinfarmant {13, @t g

9. Particulars of properties of Interest (dafFin Fufft m fm:

M., A8 e aRaT)

IL.I.F

Layige] zrey Rrand A H ol 4

i .;.m._.'u.]ﬁpp.uﬁmpq et &b} Proparly Type 0Ufl @ Beccrapton (R0

10. Total value of property (in Rei-J-200 @ 52 yea e A
11. knquast Repart ! U.D. case Mo., if any [T3 wefley Pt e e

S.Mo., (0.1 }|LDE Mumber (790 wew 6.

12. First information conbomts {BU {aa e

ik
B 15/1 0201 700 ) R0 RRES - S, T Aeal O b fles JL;
erell (q) 9.8 A, 33 o e 28 ! LG B o Af
041 2= dw e e LANIOY 2015 0 PA AR 15,02 FOLT € s 4 0
R R I R RETE | R T B

1600 506} i
apdd) = [Ara wRdt vka s s AR atdile daies 42N fe,

0fl ] et e - e o 04 e b e . kesb Do daice
B A - Ell) creE e - ulpd) Rl @ 4. AT i ge, st S e

L

ST o T o qu,i il maa AR 164 B am, bl ul:._"fi s
: HERERT TR 0 ETIATO P | § | (V45T =00
b%% e 1Y m;:tr: IR EIT L o

e .

FEEEe T g0t 447 TRl 5 TR SRR A A 40 ol
By Tt 2 o Bl el 700 8 2 11001, e Ko7+
Eﬁnﬂ £ m.m.mnfnlrag.; o5, §IABSE0ES e Al

Tﬁrﬂ Y ), 42 ], A A1 U HDY F B fh S e DS
oA 3 _ pi=
s W A Ry, =, ety e, R e e L e R
R =, amneﬁmsnn;w:;m%ﬁg{ E;l-f::_._‘ e

chr-'mrw!] WA QTR L i
a;nﬂ'm#&ma 1.64 am. Honp 7,

i A, W AT S E )

P e R B T o
Feare m el Ao wRaEE gERD e, (| T Fg 5= i
G R s it b datiede oo =
Ryl e e Prédie yrd gmie el
W T AR SEEE EA 7117 0 Al el ek g e s
A IR TR & A
U RS § §R 3122

E

I
i
bes

2
E

45243

bl
il
Tyl
il
g1

LY, Action taken: 3ince the above information reveals commiswir af &
(1 7 wiEnf O ot ares o g e € R s el e adten s,

il) PRegldersd the case and took up the MAHTL DATTE R
investigation: (v a4 feor gm 3te w0 &

[

Directed (fieme of 1.0, } (o0 sl av:
Ha | #.} to bake up the boes Cliga

Refused Investigation due ta (amd 4

(4]
13}

ar [# emw g f o)
Transheired ta B.5, (471}
on palnt of jurisdiction (@ ETeE & s dramivd) .
Folof. resd owver Bo the complédnant | Infermansdmiltad 0o w0 .
complainant | informant free of cost. | wl g o WisiEel
Teermmrn =t 2 7 )

R0La, G, Ly i)

Lo e i o 1

i)

5 47 el 03 TEnte

R TR RS |

R R L B T
o] s BHA0EIG
gl | ygh ol T o

o TEEL mMEE 10

Sl e e S o P b e ) S v el i o i g

il sl 0FA 38T £ T
= we it T A
v e, 4 ek e
AR A0 wEE S
_.,Hﬂ.lmh—'ﬁ4:-\.‘
=l kR e B EL R R
L7 T MRS G B
nibie Y e T A b el
=1 37 Qe 7L et s
re o T,

Yy g
T RIS
s T T

o Faw el 33

T ot 2016 @ BEm
17 T EEETE RO 5T

L o Hiokd i | - s

R 35 o e B LT
SR AR A Y

e oo i i ol o

¢ Uiz s mantionod 2
o it dgal o )
g bar 13 5 PO RS

ok (5
2w i 0o e

cided and & copy 4.
oL el S gl e A

o e e -1}
Elva)s
almelin Rsi) (5T 0Y)|
=y
=
>
TTh
o Ao &,
ar
ur o 4T}
L]
4l PrgFm




fad

330 /\/Wwexune
&M

I pil72.10.odi
iN THE HIGH COURT OF JUDICATURE AT BOMBAY

NAGPUR BENCH, NAGPUR

PUBLIC INTEREST LITIGATION NO. 72 OF 2010

Shri Anil Muriidhar Wadpalliwar,

aged about 54 years, Occupation :

Soical Worker, Rfo. "Amrapali”, 38,

MNew Ramdaspeth, Nagpur ...... PETITIONER

--VERSUS...

The State of Maharashtra,
Through its Secretary, Urban
Development Department,
Mantraiaya, Mumbai.

The State of Mal:arashira,
Through its Secretary, industries,
Energy and Labour Department,
Mantralaya, Mumbay.

Direction of Town Planning,
FPune.

The Collector, Nagpur.

The Deputy Director of Town
Flanning, Nagpur Divsion,
Magpur.

The Assistant Director of Town
Flanming, MNagpur Division,
Administrative Building, 2™ Floor,
Civil Lines, Nagpur.

MNagpur Improvement Trust,
Through its Chairman,
Railway Station Road,
Sadar, Nagpur.

The Commissioner of Police,
Paolice Commussionerate, Civil Lines,
Magpur
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8. The Supenntendent of Paolice,
(Rural), Nagpur, Tq, & Dist. Nagpur.

Q. The Police Station Officer,
Police Station Kamptee,
Tq. Kamptee, Dist. Nagpur.

10. The Principal Chief Conservator
of Forest, Van Bhanwan, Civil Lines,
Magpur,

11.  Maa Umiya Audyogik Sahakari
Vasahat Maryadit, purported to be
a saciety registered under the
pravisions of Maharashtra Cooperative
Societies Act, 1960, having its
Office at 92, Umiya Sadan,
Central Avenue Road, Nagpur,
through its Secretary.

12 Nagpur Metro Region Development
Authority, Mahan MNagar, Nagpur.,...... RESPONDENTS

Shr 5. P.Bhandarkar, Advcote for Petitioner.
Shri S.M.Uke, Additional Govermment Pleader, for Respondent nos, 1
ta S and 7 to 10
Shri R.O.Chhabra, Advocate for Respondent No.6
Shri Uday Dastane, Advocate with Shri M.U.Dastane, Advocate for
Respondent No. 11

CORAM: R. K. DESHPANDE AND

AMIT B. BORKAR, JJ.
DATE : 27" FEBRUARY, 2020,

ORAL JUDGMENT (P.C.)

1] The dispute in this public interest  litigation
cancerns with vanous Khasra numbers from Mouza Kaps:
(Bk.), Tarodi and Asol, consisting of total area of 155,11

nectares Le. 383.14 acres of land. The ownership of the
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entire fand wvests in Respondent Mol — Maa Umiya
Audyogik Sahakan Vasahat Maryadit, a cooperative sociely
regisiered under the Maharashtra Cooperative Societies Act,

18960, on the basis of the registered sale deeds.

2] Undisputedly, the entire area was reserved in the
development plan for “Industnal and Transport Plaza” on
06.05.2000 and the notification issued to that effect came into
force with effect from 15.07.2000. The reservation is markad

as "modification M-5" in the development plan.

3] The stand of respondent No.3 Collector, Nagpur,
is that on 23.10.1997, a resolution was passed by the Nagp:r
Improvement Trust for establishment of Transport Plaza and
Industrial Estate and an advertisement was published inviting
offers. Respondent MNo.11 Society was one of the offerers of
the land in question for establishment of Transport Plaza and
Industrial Estate. The Nagpur Improvemant Trust granted
approval for establishment of such project on 100 acres of
land and therefore, respondent No.11 Society was reguested
to change the user of land from agriculture to industral and

transportation,
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4] The main complaint in the petition is that
Respondent MNo.11 Society lured the agriculturists by
representing that the land i1s required for the project of
Magpur Improvement Trust for establishment of Industrial
Estate and Transport Plaza in collaboration with it and the
agriculturists were thus induced to sell the land to respondent
No.11 Society for that purpose. Ukimately the Industrial
Estate and Transport Plaza was not established and there
was a fraud practiced in getling the sale deeds executed

from varnous agriculiurists.

= | It is not possible for us to entertain the dispute in
respect of the registered sale deeds said 1o have been
executed by various agnculturisis in favour of Responderny
MNo.11 Society. Il is a matter of individual to challenge the
registered sale deed, if at all executed on the basis of
misrepresentation and fraud alleged to have been practised
by Respondent No.11 Sociely in collusion with the Nagpur
tmprovement Trust. We leave this question to be agitated by
the concerned mn the appiopriate proceedings and for ihe
purposes of this public interest hitigation, we consider the

respondent No. 11 society to be the owner of the peopeity
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8] It is the further stand taken by Respondent No.3
Collector, Nagpur, in his affidavit that a proposal for
conversion of alleged land admeasurin@ 33.66 hectares to be
used for industrial purpose under Section 44(A) of the
Maharashira Land Revenue Code was submitted and
accordingly, on 31.01.2001, sanad/ permission for using the
said land for industrial purpose was granted. 1t is the further
stand taken that respondent No. 11 Society from time to time
submitted the lay-out plan for being sanctioned to the
Collector and it was forwarded to the Deputy Directar of Town
Planning for scrutiny and grant of sanction, The Deputy
Director of Town Planning raised several ohjections to such
proposal, which were ultimately not considered and no final
arder was passed. On 31.08.2010, the Nagpur Imorovement
Trust was declared as a Special Planning Authority for
Metropolitan Area and since then the Collector ceased to

have any authonty to pass any order in respect thereof,

7] it 15 the stand taken by the Nagpur Improvement
Trust in para 5 on afthdavit that though there was willingness
shown o have an agreement with the Nagpur Improvement
Trust in respect of construction of Transport Magar, the

respondent No.11 Society never took any steps o get the
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agreement executed and at no point of time there was any
agreement entered into between the Nagpur Improvermerni
Trust and respondent MNo.ll Society for construction of

Transport Nagar, Industrial Estate or Transport Plaza.

8] It is the complaint made in the petiion that the
reservation in development plan for Industrial Estate and
Transport Plaza on 06.05.2000 by issuing notification which
was brought into force on 15.07.2000 was at the instance aof
respondent No.11 Society and such reservation was illegal.
Cur attention is invited o the dismissal of Writ Pelition No.
4558 of 2005 on 21.06.2006. challenging such reservation in
the development plan. The Special Leave Petiion No.16709
of 2006, preferred against the deoision ol this Court, was
dismissed by the Apex Court on 19.10.2006, holding that
there was no reasoen o interfere. The review petition was
also preferred and it was dismissed by the Apex Court on
06.02.2007 and as such the order attainad the finaline. 1 is;
therefore, not possible for us 1o recpen the issue of legality or
ctherwisa of 1he resemnvanon imarkad as ‘Modification M-5"
the development pian under the notification brought into force

with effect from 18.07.2000.
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9] The anether complaint in the petition is about the
unauthorized construction on  the agricultural rarl'uzi in
question, which has not been converted for industrial
purpose by obtaining necessary ﬁérﬁ:-iaﬁ:ﬂn from (he
competent autharity. It is 'alleged that the construction of
Industrial Estate and Transport Plaza has been carried out or
the land in question without obtaining necessary permission
from the competent authority, It 15 also the stand taken Oy T
Nagpur Improvement that the inspection of the land

Queston was conducted and it was found that a board was

-r_disp!ayeﬁ that, "7 FEF 95018 §R1 595, (i 1S the further

-stand taken by (he Nagpur improvement Trust that a RO

complaint was made on 19012003 for iaking appropnate
!

aclion against the resacndent No. 11 Society for carrving ol

unauthorized construction and illegal actiagtios o0 the land in

guestion.

10] In the light of the stand taken by the Magour
Improvement Trust that i is not going ahecad with the
proposal 10 have a project of Transpart City and Industrial
Estate on the land in questan, the relief claimed i prave
clause (b) of the petition does not at all survive, Similarly

prayer clause (b-1) claiming direction to withdraw the project
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in question also does not survive because none of the
authorities competent to carmy out such project are either
interested or have taken a stand to go ahead with such

project.

11] So far as relief claimed in prayer clause {c) 5
concerned, it is to direct the respondents to remove or
demaolish unauthonzed development made by responcsri
MNo.11 Society without obtaining aporopriate permission. Ve
find that the Nagpur Improvement Trust has already made o
Folice Complaint for registraton of offences. We are 1oid that
from 04.03.2017 the area in questin now falls within the
jurisdiction of the Nagpur Metropolitan Region Developmaent
Authority and notices uncer Section 53 of the Maharashiia
Regional and Town Planning Act are issued 1o 103 ocCuparns
in the area. We direct the said authaority (o continue with thia
process and to take the same 10 s logical end within &

pericd of eight weeks in accordance wWith 3w,

12} Except the aforesaid direction, we do not find
that any other further order can be passed in this petitog

The same, therefore, stands disposed of.
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13] All civil applications also stand disposed of.

JUDGE JUDGE
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Annexure R1/5
Government of Maharashtra
By S 0 No. FL.D-2019/C.R.324/F-10
Revenue and Forest Department.
Mantralaya. Mumbai- 400 032.
s Date: 29/05/2023
K0y
egional Officer (Central).
4 Integrated Regional Office,
~o«Ministry of Environment. Forests & Climate Change.
Aovernment of India,
round Floor. East Wing.
ew Secretariat Building, Civil Lines,
Nagpur{i40 001.
(U

Sub.:- Encroachment by Shri. Jivraj Patel, Director of Maa. Umiya Audtyogik
Vasahat Maryadit of the agricultural field property bearing Khasara no 88
admeasuring 1.64 ha. situated at Mauza Tarodi (Bu) Tehsil Kamptee, Dist.
Nagpur, owned and possessed by the Govt. of Maharshtra and the same is
reserved for forest purpose- regarding

Ref: 1. Your Office Letter No. FC-Comp-82/RON/2022-NGP/10627, Dt.23.11.2022
2. APCCF & Nodal Officer Office Letter No. Desk-17/Nodal/Complaint/383
/23-24, Dt.10.05.2023

Government of India vide letter has forwarded a complaint rcgarding proposal
mentioned under subject above. Accordingly. the detail report of Deputy Conservator of
Forests (T). Nagpur has been forwarded by the Office of the Addl. PCCF and Nodal Officer
vide letter under reference no. 2.

2 Report submitted by the APCCF & Nodal Officer office and Deputy Conservator of
Forests (T). Nagpur vide letter refercnce no. 2 is self-explanatory and the Government of

Maharashtra concurs with the same. The report of the Deputy Conservator of Forests (),

Lop

anesh Jadhao)
er Secretary to
the Government of Maharashtra

Nagpur is enclosed for perusal and further necessary action in the matter.

Encl: As above.

Copy to:

1. Additional Principal Chiel Conservator of Forests and Nodal Officer, Nagpur.
2. Chiet Conservator of Forests (T). Nagpur.
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% S, S Patel, Director of Mag Umaiya Audyogik Vasahat Maryadit of

Tarodj (Bu) leflfil pi:'pe”)’ beariI.)g Khasara no.88 admeasuring 1.64 ha. situated at M;m‘.f..':‘

aharash . amlp tee, Dist. Nagpur, owned and possessed by the Govt. o
Shtra and the same s reserved for forest purpose- regarding.
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Office of t 355 >
he Deputy Conservator of Forests yivision Nagpul s

New

ar. Government Press, Zero Miles

Tele No. i
0.0712 2565624, E-mail id - dycfnagpur@mahaforest.gov.|

- Subject:
/ Jeet: - Encroz S — :
agriCu?ti::-g}?'“ lb)- Shri. Jivraj Patel, Director of Maa Umiya Adhyogik Vasahat Maryadit of the
ield property bearing Khasara No.88 admeasuring 1.64 ha. situated at Mauza Farodi

§
; W . e 2;{1 eh.SII‘Ka"‘F’tee' Dist. Nagpur owned and possessed by the Government of Maharashtra and
1e 1s reserved for forest purpose- regarding.
Dated, Nagpur | @lO 03 ] 2.023

Desk-11/Conservation/CR.514/2022-23/ ,il_g
| / To,

The Chief Conservator of Forests
Nagpur Circle. .

Adrninistrntivc Building, VANBHAVA
s

-:' W o3 bae

f o

NGP/10627, Dated: 23.1 1.2022.
s U3543222-33,

Ref:- 1. Government of India letter No. FC-Comp-82/RON/2 _
7/Nodal/Nagpur/Complain

2. Deputy Conservator of Forests (FCA), letter No.Desk-
Dated 28/03/2023.

Sir,
al report with

‘“\
With reference to above, it is submitted that this 0
he documents related to the propo

is submitted as under: -
), Tal. Kamthi,

ffice was directed t0 submit factu
sal and other

respect to said land. Accordingly, after examination of tl
egard to the said land

n area of 1.64 ha. in Mauja Tarodi (Bu
Group Gram Panchayat,

documents available in this office, factual report with r

1) As penrevenue records, land in survey no. 88 having a

P H.No.33 is recorded in 7/12 extract in the name of Government of Maharashtra,
razing and wood fetching. This khasra is currently in-charge

Tarodi (Bu.) as "Zudpi Jungle" reserved for public g
the provisibns of the Forest

of the Revenue Department. For b.eing recorded as Zudpi Jungle in revenue records,

it was registered online on the
1980. As per the

(Conservation) Act, 1980 are attracted.

2) As the said area is recorded as "zudpi j
Section 2 of the Forest (Conservation) Act,

instructions received on the environment portal, the user agency submitted detailed propasal for the diversion of
f 1.64 ha. to Dycf Nagpur office for submission to the Central

whe,
ungle" in the revenuc records,

environment portal on 03.11.2015 under

the said zudpi jungle land having an area o

Government for the use of "Transport City and Industrial Estate".
(Tendu and CAMPA), Nagpur Forest Division, Nagpur

3) In the said matter, Assistant Conservator of Forests
r employees visited the area. In order to determine the

on dated 21/1/2016 along with field officers, and othe
), measurements were done from the railway line in

exact location of this Survey No.88, in Mauje Tarodi (Bu
According to the report of the Assistant

the south to village boundary (Gaon Shive) as per the village map.
), Nagpur Forest Division, Umiya Textile was found to have

Conservator of Forests (Tendu and Campa
west and 41 meters north-south by way of pakka construction, Similarly, in the west

encroached 55 meters east-
on, in Survey no.88 encroachment for kachha road running in north-south direction of 15x10

of the constructi
meters was noticed. Similarly, electric line has also been laid through this Survey n0.88.

4. At the time of the above spot inspection, Upsarpanch of Gram Panchayat, Tarodi (Bu) and members were

also present. They made available
Maoja Tarodi (Bu), Tal; Kamthi, P.H. No. 33, Survey No. 88 is bounded by:

--- village limits of Asoli village

(xerox) copy of measurement done by Department of Land Records.

. A. In the east

. 13, In the west --- Survey No. 86 Mouje- Tarodi (Bu)
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(&

J .
C. m lhe nOth [EE= Suwe}! NO. S? N1Ouja -T;]rodi “]“]
. D.Inth :
n the south --- Survey No. 85 & 89A, Mouja- Tarodi (Bu)

abhiIckh.r’Tarodi(kh)!zudpi

: As seen from the ’ i
Deputy Superintendent, Land Records, Kamthi letter 1O
this

wariginal & other rights

2013/6563.dated 8/1272013
20135, that as per 1979-80 consolidation in the column
rvey numwr

land is recorde ii .
s recorded as zudpi jungle. 1t had gat no.111, area 1.64 ha. According to the <ettlement. this sU
had consolidati 3 ; : ) ; %
consolidation no.r.a_-i:}_{l_.. and arca being 43.83 acres. As per 1979-80 village maps " the scale 1:5000. the
area of thi : : R

his survey no. 88 is 1.64_11:\. as given in 7/12 extract, But on the basis of village map, the area comes 10

1.122 ha.

—_—

t". I : " ; i i - - #
n the measurement report in form ‘C’ copy issued by the Deputy Supcrintcudcnl. Land Records, | 06 ha area
n 7/12 extract, as

1s mentioned 7 : :
oned. Therefore, due to mismatch between the areas mentioned in 'C" €OPY and that }

recorded, action to fix the boundary could not be taken
24.3.2003, notification issued on 06.05.2000

. As mentioned in Government of Maharashtra gazette dated
s in the list M-

under section 20(4) of Maharashtra Regional and Town Planning Act, 1966 with regard 10 change
éf‘. Mouje Kapsi (khurd) Survey no. 11 to 18,38, 43 to 48, 52 to 56, mouj
B (all parts), 86 to 88, 89A, 89B, 90 and mouje Asoli Survey N0.92,93,105,1

Industrial Estate’ by the Urban Development Department 1% TPS-2402-3 50-
Taroli (Bu), Tal-Kamthi, PH No.33.
at Resolution no. IES 2001/

075.77w0 81
City and

e Tarodi Survey no- 71t
06 are notified as “Transport

3-PK 137 dated 30-06-2003. This

includes zudpi jungle in Survey no,88, area 1.64 ha., Mouje-
8. Vide Government of Maharashtra Industry, Energy, and Labour Departme

(7575)Industry-18, dated 09/06/2003 2nd IES 2001/(7575)/ Industry-18 dated 17.12.2003, Administrative

approval has been accorded.

9. With regard to making available this land to the Chairman, ri Vasahat Limited,

Maa Umiya Audyogik Sahka
Kapsi (Bk). Nagpur, No Objection Certificate issued vide their office letter no. Revenue/b-1/kavi-1 171/2006

dated 06/10/2006 by the Collector, Nagpur has been sent 10 the Deputy Conservalor of Forests, Nagpur.
22/03/2021, after discussion, has passed

10. Gram Panchayat Tarodi (Burad) in their monthly meeting held on

resolution giving NOC for the establishment of “Transport City and Industrial Estate’ in the said land.

T1. In accordance with the guidelines issued under section 2 of the Forest (Conservation) Act 1980, report In

ation done in respect of the said land proposed by the Sanstha has been submited to the

Form-II regarding viol
proper channel duly signed on the related documents.

Central Government through
proposal Central Government has accorded in-principle approval to the

12. Afier due consideration, the said
195/2020-NGP/9001 dated 13.12.2021 wiib_ccnain conditions.

d to the tune of 1.64 ha out of 2.43 ha. of private farm land

proposal vide their office no. FC-/MH-

13. As per condition no. (iii) (b), alternate lan
adjoining forest area in mouje-Nagazari, PH No. 49, Tal-Arvi Dist. Wardha has been transferred to and mutated

in the name of the Forest Department;

Rs 10,26,640/- towards Net Presenl Value has been deposited with the Central G.ovemmenl.

n-taken to-submit the proposal to the Central Government through proper

and Rs.11,97,287/- towards compensatory afforestation, and also

Accordingly, actiom has bee

channel for according final approval under sec.2 of the Forest (Conservation) Act.1980 for diversion of the said

“Transport City and [ndustrial Estate’ by the User (Project) Agency.

land for the use of
referred to in the letter dated 27/09/2022 addressed to the Central Government and senior

The issues
officers of the Forest Departmen

G}am Panchayat Act, 1959 regarding 0
(o relate for action for remo

t by Shri Devchand Karemore appears 1o relate to see.53 of the Maharashtra

bstruction and encroachment on public roads and open spaces. The

éppiiﬁ ation appears val of encroachment under this Act.



It is seen that the Hon’ble Nagpur Bench oF§o§;Z High Court in Writ Petiton n0.5343/19 filed by \4" ) “j
pose of the matter within 3 months vide

svehand Karemore, have directed the Collector, Nagpur to dis
¢ dated 26/07/2022.

Factual report, as above,

Shri. D

their ord®
is submitted herewith for information and necessary action.

(Dr. BharatSingh Hada)

Deputy Conservator of Forests,
Nagpur Forest Division, Nagpur.

Comt sibitted to the Additional Principal Chief Conservator of Forests & Nodal Officer, Maharashtra State.

Nagpur, Nagpur tor information.
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: "’j
. (e HIRE AVDHR Integrated Regicnal Office Q

GOVERNMENT OF INDIA Ground Fleor, East Wing
yafaver, a9 ¢4 wierary yReds qarea New Secretariat Building
MINISTRY OF ENVIRONMENT, FORESTS. & . .. . _. Civil Lines, Nagpur - 440001
CLIMATE CHANGE - --———— - apccfcentral-ngp-mef@gov.in
% F. No. FC-COMP-82/RON/2022-NGP/ 10 ¢ .’l=['” = Ricciatas : Dated: 23.11.202\2 _
To, { - & ‘ r pd h,» A L !
The Principal Secretary (Forests), ’ 2 g ROV 9079 T.,\,;.fnf« s .-;1 A\
Revenue and Forest Department, | Pt BB T2 o AV
Hutatma Rajguru Chowk Iw‘ LR D QN T B '7-—5‘:‘._“ "
Madam Cama Marg ! g BAIE \ L
Mantralaya, Mumbai — 400032 L:'__‘LL.ZL“L.{T#.,_ i }.

Wt
Sub: Encroachment by Shri Jivraj Patel, Director of Maa Umaiya Audyogik Vasahat Marya‘dit"af lhe"‘ AT
agricultural field property bearing Khasra no. 88 admeasuring 1.64 ha situated at Mauza Tarodi

(Bu), Tehsil Kampti, District Nagpur, owned and possessed by the Government of Maharashtra
and the same is reserved for forest purposes-regarding.

Ref; 1. Govt. of Maharashtra Letter No. FLD-2019/CR-324/F-10 dated 09.09.2020.
2. This Office Letter No. FC-I/MH-195/2020-NGP/3001 dated 13.12.2021.

Sir,

The undersigned is directed to refer to the subject and the letter under references and in this regard,
communication dated 21.09.2022 received from Shri Deochand Karemore on the above mentioned subject is
being enclosed herewith and to say that the communication of Shri Deochand Karemore is being forwarded to
the Government of Maharashtra with a request to submit the Factual Status of the land and to take further
necessary action in the matter.

This issues with the approval of DDGF(C)/Regional Officer (Central) Integrated Regional Office, Nagpur.

Encl: As above

,4-?‘
ety
)

Yours faithfully,

:"1 AY
- ¢
Karthik M.L.
_ Technical Officer (Gr-ll)
A e (_"I 4
% \=21) €py o
) \\¢ A The PCCF (HoFF), Government of Maharashtra, Van Bhavan, Nagpur-440001
{ 2. The Addi. Principal Chief Conservator of Forests & Nodal Officer (FCA), Van Bhavan, Ramgiri Road, Civil
Lines, Nagpur — 440001.
. Shri Deochand Karemore, Plot No. 258, Gujarati Celony, Bharat Nagar, Nagpur
4. Guard File.
RN
\ Lﬁ/
\; L N \q/ Karth' M.L.
' ) Technical Officer (Gr-ll)
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Government of Maharashtra @

3y Speed Post Nok1L.D-2019/CR-324/f-10
Revenue and Forest Department,
Madame Cama Road.
[ lutatma Rajguru Chowk.,
Mantralaya, Mumbai - 400 032,
Date ; 09.09.2020

To,
| e Deputy Dircetor General of Forests (Central),
Ministry of Enviranment. Forests & Climate Change.
Guovernment of India,
Regional Office. West Central Region,
Ground Floor. East Wing. '
New Seeretariat Building. Civil Lines,
Nagpur-440 001,

Subject: Forest Land-Nagpur,
Proposal tor diversion of 164 ha. Zudpi Jungle land under Forest
(Conservation) AcL.1980 for lstablishment of lransport City and
Industrial Fstte in Nagpur District of Maharashtra.

Sir,
I'ie Additional Principal Chicl'Conservator of Forests & Nodal Officer. Maharashira State.

Nuspur has submitied Proposal for diversion of 1.64 ha. Zudpi Jungle land under Forest
(Canservation) Act.1V85 for Establishment af Transport City and Industrial Estate in Nagpur
District. The details of forest land praposed for diversion arc as follows:-

e | Ttem of Warky - Vil_lu',ée_'_—r_ Sury c,\'-._\'i;._ Area m| L:E:Ii status I
No o | (inha) ;
T TRead [ TarediBk) i 030 | Zudpi Jungle
. lmiuslr}_'- h Iai. Kamptee ! 090 |
3 | Open Space Park & I I 044 |
[ Garden
| | |
(e e = ; = i e 18
Total Forest Area (ha) .64 i

| . - — —_—— —_— S P—

3, The proposal has been ir
Muaryadit, Kapsi (Bk). T ahsil-Kamthi. District-Nagpur for secking approval under
Forest (Conservation) Act. 1980, The User Agency is o cenilied Co-uperative sociely

) 1997 under seclion 9 (1) of Mahurashira ¢o-operative Societies Act.

Maharushira  State  vide registration

itiated by Chairman. Umiya Audhyogik Sahakari Vasahat

registered on Q6. 1
1960 by the Dircctor of  Indusiries.
No.NGP/KTE/RSR/10597-98,

power conlerred under the

1. The User Ageney has certified that inoesereise of
alwrashtra,

Aaharashira Regional and Town Planning Act. 1966, the Government ol N
Urhan Develapment Department Notification No. TPS-2496:1505/CR 273:L'D-9.dated
06.05.2000 read with Notilication No. TPS-24020313/CR-| 17/UD-9. dated 30.06.2003

Searwwed aith CamScanner
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have sunctioned Regional Plan for Nagpur District and the land hearing survey Numbers
as specilied therein from Kapsic Larodi and Asoli villages of Tuluka Kamthi were
earmarkhed Tor “Transport City and Industrial Estaie” user in the said Regional Plan, 1he
total land comprising 16448 hat. has been carmarked in these three villages for * T ranspont
City and Industrial Estate”. Uhe Zudpi Jungle land proposed or diversion in Survey No.
88 of village Taradi is in possession ol Revenue Department and the same has been
certilied by Deputy Conservitor ol Forests, Nagpur.

The Deputy Conservator of Farests. Nagpur has certified that no alternate suitable land
is available and the Torest Tand required is the barest minimum,

The aren belongs (o Eco-value class-111 and having density 0. (Trapical Dry Deciduous
Forest)

I'here is no cutting and felling of trees involved in the implementation of this project
The Deputy Conservator of Forests, Nagpur has certilied that the proposed area does

not form part olany existing National Park. Wildlife Sunciuury, and Nature Reserve ele.

The Deputy Conservator of Forests, Nagpur has certificd that propased projeet is not
likely to afTeet any monumentul sie of cultural, historical. relipious. archeologicu! or
recreational importanee,

The User Ageney is a Private Ageney and have encroached the said zadpi junele land
in Survey No. 88 of Muauza Tarodi (BK). Tal. Kamice. Dist. Nagpur by constructing
work of Maa Umiva Textiles Private Limited on the East- West 5 ML and North-South
41 ML e 0.225 ha. Morever cucheha road has also been constructed on the North-
South T13xT0 Mt i.e, 0118 ha. 7udpi jungle land,

The Deputy Conservator of Forests. Nagpur has also certilied tat zudpi jungle land
in question is an isolated patch as per the 7/12 extract and other related available
documents shows the ownership as Maharashtra Government Gut Gram Panchavat.
Tarodi (BK) under possession of the Revenue Depariment and therefore Forest
Department has no adminisirative control aver the afbresaid Survey No 88, In his
cerlificate the Deputy Conservator ol Forests, Nagpur has submitted violation report
under lorest (Conservation) Act. 1980, [lowever, Gol has issued guidelines for
activities which constitute violation of FCAL 1980 and rules made thereof and guidelines
issued [n this behalf. by user agencies and quamtum ol pemaliy o e imposed, in case
where the proposal under 1'C Act is under consideration and forest Jund is diverted
before grant of FC.

The Deputy Conservator of Forests, Nagpur has certified that propoesed area for the

project is beyond 10 km from the boundary of the protected area (Sunctuary and
National Park).

‘The Deputy Conservator of F'oresis. Nagpur has proposed Compensatory Afflorestation
over |.64 ha. Private lund in Survey No.S /1 of village Suvardhara, Tal. Parsioni. Dist.
Nagpur and certified that it is contiguous, suitable for alfbrestation and management

purpose and it is free from encroachment and encumbrances.

Sranned with CamSeanna
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[, The Collectar, Nagpur has centified that the Reveaue Zudpi Tungle and hearing Survey
N S8, arca 164 Hector of Mawza Tarodi, Tal. kamiee. DisUNappur Is oot essential Lo
development of D, Kapsi. involving establishimentof Park ind Garden for the residents
of the area as well as neighboring villages. Lhere is no other alternutive, except to utilize

the said land sinee itis located in the middle of the Industrial Arca,
1. The user sigency has subnntted an undertaking to Jetray the cost of Net Present Value
ol the proposad forest Lind as per the latest gudelines of the Covernment ol India

diversion and the cost of Compensateny Alfurestation,

1Y The user szenes has submitied undertaking reparding the compliance under the
Schedule Tribes and Other Traditional Forest Dweller's (Recognition of Forest Rights)
Aet. 20006,

13, The user agenes has submitted an undertaking 1o obtain the Environmental Clearancy
as pr the provisions of the Lnviconmental (Protection) Act, 1986,

4. As the User Aveney has sviolated the Torest (Consersation) Act, 1u%0 hence the
proposed Zudpi Jungle Lind may be diverted lor the aloresuid purpose by charging SPV
wl the Torest land per hectare tor cach year of vickion fram the date of actual diversion
as reponted by the inspecting olticer with mavimum up 0§ times the N'V plus 12
peteent simple interest as penalty Gl the -.l»:nmil/ts made by the User Agency and
subivet o the conditiuns recommended by the Principal Chiel Consersator ol Forests
(Hob 1 1 Maharashirs State, Nagpur in his specitic recommendations, under Section-2
(i of the Forest (Consersation) Act. 1980, His specilic recommendations are enclosed
in the proposal,

15. In the cireumstances eaplained in the aforesaid paragraphs and enclosures, the State
Government recommeds that the said Forest land may be allowed to be divened on the
conditions proposed by the Principal Chietl Consennvator of Forests (Hol 1), Maharashira
State. Nagpur. The matter may kindhy be placed before the Government ol India lor its
approval under Sectivn-? (i) of the Forest (Conservation) Act, 1980, be obtained and

communicated o this Goveenment at earlicr.
Yours laithfully,
_%L -"l \‘\WﬂJl
0‘3 oA
':]:5".’('.'1{1”'\"‘" o (r\l’\’illn f\plc]
R (@] J(L Chiel Consenator of Furests (Mantralaya)
Emay f/q G- 0Q~la"a

Foel: A Ser ol case papers

Scanned with Cam&canne:
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The following documents are enclosed:-

Prescnbed form as per Rules.

Certificate regarding minimum demand for forest land for the praject
Area Statement

Index map of suitable scale

An undertaking of Project Authority for Net Present Value.

Briet note of the project from the project authority.

Map of praposed land lor compensatary alTorestation

Site Inspection Report.

Violation Report.

10. Certilicate in Part V.
Copy to:

l.

-

laa

oy W

Secretary. Tribal Development Department, Mantralaya, Mumbai.,

Additional Principal Chiel” Conservator of Forests and Nodal Officer. Maharashira
State Nagpur with reference to his letter No.Desk-17/NC/AALD 136519220, 1ated:
26.11.2019

Additional Principal Chiel’ Conservator of Forests & Chicl Lxecutive Olficer. Maha-
CAMPA. Nagpur,

Chicl’Conservator of Forests (1), Nagpur.

Deputy Conservator of FForests, Nagpur.

Chairman, Umiva Audhyogih Sahakari Vasahat Maorvadit. Kapsi (B3k). Tahsil-
Kamthi. Dist. Nagpur

Sclect file I'-10.

Sranced adth CamScanne
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CIEGIRECGALY Integrated Regional Office
GOVERNMENT OF INDIA Ground Floor, East Wing
gafaxer, 99 U3 Werarg oRad| w3 New Secretariat Building

MINISTRY OF ENVIRONMENT, FORESTS Civzf! Lmesl, Nagpurt: 4400{!1
& CLIMATE CHANGE apccfeentral-ngp-mef@gov.in

F.No. FC-I/MH-195/2020-NGP /900! Date: 13.12.2021

v

The Principal Secretary (Forests),
Revenue and Forest Department,
Hutatma Rajguru Chowk

Madam Cama Marg

Mantralaya, Mumbai — 400032.

Sub: Diversion of 1.64 ha of Zudpi Jungle Land under Forest (Conservation) Act,
1980 for Establishment of Transport City and Industrial Estate in Nagpur
District of Maharashtra- regarding.

Sir,

The undersigned is directed to refer to State Government of Maharashtra letter No.
FLD-2019/CR-324/F-10 dated 09.09.2020 and APCCF & Nodal Officer (FCA), Maharashtra
vide his letter no. Desk-17/NC/I/LD- /1365/19-20 dated 26.11.2019 on the above subject
seeking prior approval of the Central Government under Section-2 of the Forest
(Conservation) Act, 1980 and APCCF & Nodal Officer (FCA), Maharashtra letter no. Desk-
17/NC/I/ID-12734/93/2021-22 dated 30.04.2021 and letter No. Desk-17/Nodal/Nagpur/ID-
12734(15)/1424/2021-22 dated 29.10.2021 forwarding additional information as sought by
this Office vide letters of even number dated 24.11.2020 and 09.08.2021 and to say that the
said proposal has been examined by the Integrated Regional Office in light of relevant
provisions of the Forest (Conservation) Act, 1980 and Guidelines issued thereunder.

After careful examination of the proposal and on the basis of the recommendation of
APCCF & Nodal Officer (FCA), Maharashtra, the Central Government hereby accords ‘in-
principle’ approval under Section - 2 of the Forest (Conservation) Act, 1980 for diversion of
1.64 ha of Zudpi Jungle Land under Forest (Conservation) Act, 1980 for Establishment of
Transport City and Industrial Estate in Nagpur District of Maharashtra subject to the
fulfilment of the following conditions:

1. Legal status of the forest land shall remain unchanged;

ii. Forest land will be handed over only after required non-forest land for the project is
handed over by the user agency;

iii. Compensatory afforestation:

a. Compensatory afforestation: shall be taken up by the Forest Department over 1.64
ha non-forest land in Survey No. 114 at Village- Nagazari, Taluka- Arvi,
District- Wardha at the cost of the User Agency. As far as possible, a mixture of
local indigenous species along with 10% RET species of Wardha District shall be
planted and monoculture of any species may be avoided. Atleast one water body
shall be constructed in the form of tank/ stop dams etc if the same are not
available in the area or in nearby vicinity;

b. The non-forest land proposed for CA shall be transferred and mutated in the name
of Forest Department and notified as RF/PF prior to Stage-II approval. A copy of
the original notification declaring the non-forest land under Section 4 or Section

4
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29 of the Indian Forest Act, 1927, or under the relevant section of the State Forest
Act as the case may be, will be submitted by the State Govermment prior to Stage-
I1 approval.

iv. The cost of compensatory afforestation at the prevailing wage rates as per

Vi.
vil.

viil.

ix.

Xl.

xil.

xiii.

compensatory afforestation scheme and the cost of survey, demarcation and erection of
permanent pillars if required on the CA land shall be deposited in advance with the
Forest Department by the project authority. The CA will be maintained for 10 years.
The scheme may include appropriate provision for anticipated cost increase for works
scheduled for subsequent years;

. NPV:

a. The State Government shall charge the Net Present Value (NPV) for the 1.64 ha.
forest area to be diverted under this proposal from the User Agency as per the
orders of the Hon’ble Supreme Court of India dated 30/10/2002, 01/08/2003,
28/03/2008, 24/04/2008 and 09/05/2008 in A No. 566 in WP (C) No. 202/1995
and as per the guidelines issued by the Ministry vide letters No. 5-1/1998-FC
(Pt.I1) dated 18/09/2003, as well as letter No. 5-2/2006-FC dated 03/10/2006 and
5.3/2007-FC dated 05/02/2009 in this regard:

b. Additional amount of the NPV of the diverted forest land, if any, becoming due
after finalization of the same by the Hon'ble Supreme Court of India on receipt of
the report from the Expert Committee, shall be charged by the State Government
from the User Agency. The User Agency shall furnish an undertaking to this
effect;

No tree felling or cutting shall be permitted under instant proposal;

All the funds received from the User Agency under the project shall be transferred/
deposited to CAMPA fund only through e-portal (hitps://parivesh.nic.in/);

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed
certificate from the concerned District Collector;

The State Government shall undertake action against the violation of FCA, 1980 as per
provisions made under Para 1.21 of Handbook of Forest (Conservation) Act, 1980
published on 28.03.2020. A detail report in this regard shall be submitted along with
Stage-I compliance;

. To improve the Forest/ Tree cover and to reduce pollution, as mandated in National

Forest Policy, 1988 and Environmental (Protection) Act, 1986 respectively, the User
Agency shall develop a separate nursery at one or more places to raise at least 5,000
seedlings of forestry species along with bamboo, fruit bearing, medicinal, ornamental
and indigenous/local every year. At least 50% of seedlings shall be planted by User
Agency in the vicinity of project area including forest area and for hand holding with
local people residing in vicinity of proposed area, User Agency shall voluntary
distribute remaining 50% of seedlings to them free of cost. A compliance report
including species wise details of seedlings raised, location of plantation area and details
of villagers whom scedlings have been distributed need to be prepared every six month
and submitted to Regional Office of MoEF&CC;

User Agency shall obtain Environmental Clearance as per the provisions of the
Environmental (Protection) Act. 1986, if applicable:

The layout plan of the proposal shall not be changed without prior approval of Central
Government;

No labour camp shall be established on the forest land;
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xiv. Sufficient firewood, preferably the alternate fuel, shall be provided by the User Agency
to the labourer after purchasing the same from the State Forest Department or the
Forest Development Corporation or any other legal source of alternate fuel;

xv. The boundary of the diverted forest land shall be suitably demarcated on ground at the
project cost, as per the dircctions of the concerned Divisional Forest Officer;

xvi. No additional or new path will be constructed inside the forest area for transportation of
construction materials for execution of the project work:
xvii. The period of diversion under this approval shall be co-terminus with the period of
lease to be granted in favour of the user agency or the project life, whichever is less;
xviii. The forest land shall not be used for any purpose other than that specified in the project
proposal;
xix. The forest land proposed to be diverted shall under no circumstances be transferred to
any other agencies, department or person without prior approval of Govt. of India;

xx. Violation of any of these conditions will amount to violation of Forest (Conservation)
Act, 1980 and action would be taken as per the MoEF&CC Guideline F. No. 11-
42/2017-FC dt 29/01/2018;

xxi. Any other condition that the Ministry of Environment, Forests & Climate Change may
stipulate from time to time in the interest of conservation. protection and development
of forests & wildlife;

xxii. The compliance report shall be uploaded on e-portal (htps://parivesh. nic. in/);

After receipt of a report on the compliance of conditions no iv, v (a), vii, viii, ix and
undertakings, duly authenticated by the competent authority in the State Government, in
respect of all other conditions, from the State Government, formal approval will be
considered in this regard under Section-2 of the Forest (Conservation) Act, 1980.

This issues with the approval of Regional Officer (Central), Integrated Regional Office,
MoEF & CC, Nagpur.

Yours faithfully,

1

(C.B. fasﬁildar)‘

AIGF (Central)
Copy to:
i. The PCCF (HoFF), Government of Maharashtra, Nagpur.
il. The Addl. PCCF & Nodal Officer (FCA), Government of Maharashtra, Nagpur,
iii. User agency.
iv. Guard file.

(C.B. Tasgllaar)

AIGF (Central)
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8 SFP 2022

To,,
1) i/ljni stry of Environment,
I

Forest and Climate Change, _

Re%ional Office - Nagpur

(W %st Central Zone)
Office Add: 104-128, Red Cross Rd, Sadar,
'E (L - 4 Nagpur, Maharashtra 440001

com? |

2) jrincipal Chief Conservator
[orests (H.O.F.F.)

of

; 3) jdditional Principal Chief

Conservator of Forests
|

- 4) fll;dditional Principal Chief
Cor}serwator of Forests and.NodaI Officer
M.:T.Nagpur
All/Office Add: 3 Floor Van Bhavan

|
Rar*xgin' Road Civil Lines Nagpur 440 001

5) I?eputy Conservator of forests

Naépur
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Oflj:. Add: Shrilaxmi Sanchar,
BS | Building 1st Floor,

|
Nea::r KP Ground, Nagpur

6) hf(tinistry of Environment, Forest

|
and

Offi
Jorh

Climate Change
ce Add: Indira Paryavaran Bhawan
agh Road, New Delhi — 110 003.

7) Chief Conservator of Forest Mantralaya Revenue

and

Forest Department Mantralaya Mumbai

Office Add: Revenue and Forest Department,

Mar

API

D)

—

K
e

tralaya Mumbai - 32

)LICANT:  Shri. Deochand S/o Damduji Karemore
Age 61 years, Occ. Agriculturist

R/o. Plot no. 258, Gujarati Colony,
Bharat Nagar, Nagpur.

That the agricultural field property bearing Khasra no. 88

"

ad:]easuring 1.64 Hr situated at Mauza Tarodi (Bu), Tehsil
1

ptee, District Nagpur is owned and possessed by the

Government of Mahara;@zaﬁ and the same is reserved for forest

purposes.
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That Gram Panchayat Tarodi (Bu) as per the Maharashtra

Village Panchayat Act, 1959 is the supervisor who is duty bound

to ensure the said land is in their possession and to save the same

from

3)

the encroachers.

r_:}"’
That Shri Jivraj S/o Ratanshi Patel Director of Maa -’
Umaiya Audyogik Vasgb_q}_Mf_arxadi_t_,_b{qg_pgr has encroached

o:.reﬁ

the said land owned by the Maharashtra Forest Department

and | hence the present applicant mforrned_the Gram Panchayat

“__-—_'-_-_-—‘-"'--—.__
T d1 (Bu) to initiate proceedings to remove the same. ’I‘hat

thereafter the Gram Panchayat Tarodi (Bu) failed to take any

action against the encroacher i.e., Jivraj S/o Ratanshi Patel and

hence the present applicant was constrained to file a

representation under the Maharasht_ra Villag_e_?anchaxat Act,

4)

1959

before the Hon’ble Collector, Nagpur.

That the Hon’ble Collector, Nagpur after perusing the

reprvsentatxon issued directions to measure the said land bearmg

KhaTra no. 38 and to ascertain as to whether any encroachment 1s

made by the said encroacher i.e., Jivraj S/o Ratanshi Patel as per

the resprestaion filed by the present applicant.

3)

That accordingly the measurement was carried out by the

Taluka Inspector of Land Records i.e., TILR and it was found
that Jivraj S/o Ratanshi Patel has encroached the said land and

henc

the Hon’ ble Collector asked the Gram Panchayat Tarodi
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(Bu) to initiate proccedings against Jivraj S/o Ratanshi Patel for

removal of the said encroachment.

6) ‘ That the Gram Panchayat inspite of taking action against
the encroacher, hand in glove with the encroacher i.e., Jivraj S/o

Ratanshi Patel, moved an application before the collector for

i S

grant of penmsswn to remove the encroachment under section 53

of tl',te Maharashtra V:llage Panchay at Act, 1959.

—

7) | That Hon’ble Collector delegated his powers to Sub-
Divisional Officer, Mouda to decide the said application after
heating both the parties. That the Sub- Divisional Officer, Mouda

rejected the said appllcanon t‘ led by [he Gram Panchayat Tarodi
(Bu; and refused to grant pemussmn to. remove the

encnioac}nnent.

8) 1 That the present applicant aggrieved by the said order
pas%:d by the Sub Divisional Officer, Mouda has challenged it

befare the Hon ble Cormmssomcr ‘Nagpur as per the
MEarasht?a leage Pancha_ygt __'Act, 1959. That Hon’ble

‘Commissioner was pleased to grant status-quo  whereby

restrained the encroacher i.e., Jivraj S/o Ratanshi Patel from
making any further construction over the said Khasra No. 88. But

inspite of the said status-quo order the encroacher continued with

et g

the illegal construction over the said K‘hzls_{'a_No. 88.

9) | That thereafter the matter was heard on merits by the
H0n|’ble Commissioner and by order dated 03/04/2019 the
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|
|
|
|
|

Hod’ble Commissioner was pleased to set aside the order passed
by fthe learned Sub-Divisional Officer, Mouda and granted
permission to the Gram Panchayat, Tarodi (Bu) to remove the
encroachment over the said Khasra No. 88. That inspite of the
said order dated 03/04/2019 passed by the Hon’ble

Commissioner, the Gram Panchayat Tarodi (Bu) hand in glove

with the encroacher failed to obey the order passed by the

e ———

Hon’ble Commissioner and further falied to act as per Lhe

e ————

provisions of Maharashtra anlage Panchayat Act, 1959 to

————— e ——

——

rempve the encroachment made by the encroacher L.e., Jivraj S/o.
Ratanshi Patel over the said Khasra No.88. The copy of the said
order is annexed herewith and marked as ANNEXURE-A.

10) | That thereafter present applicant filed I Writ Petition bearing

no. $348/2019 before the Hon’ble ngh Court at Nagpur, thereby

L ——

seeking the direction to direct the Hon’ ble Collector and the

——

Gram Panchayat, Tarodi (Bu) to act on the order dated
03/34/2019 passed by the Hon’ble Commissioner, Nagpur. ’I‘hat
the Hon’ble High Court by order dated 18/04/2022 held that “1t is

the Fmdamental duty of the respondents ie., the Collector and
anch, Gram Panchayat Tarod1 (Bu) to protect the

government land and if they faﬁed to act upon the direction

lssufd by Divisional Commissioner, there may arise further i 1ssue
reg dmg the breaéH:{duW lewed upon them und-e‘rhlﬁz_n-a_r. The
copy of the said order is annexed herewith and marked as

ANNEXURE-B.

©
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11)' That inspite of the said order neither the collector nor the
Gram Panchayat, Tarodi (Bu) acted upon the order dated
03/64/2019 passed by the Hon’ble Commissioner and hence by
order dated 26/07/2022 the Hon’ble High Court directed the
Collector to consider the application filed by the present
applicant and to take decision within a period of 3 months from
the date of the order. The copy of the said order is annexed
herewith and marked as ANNEXURE-C.

12)| That the encroacher is an habitual offender and he has left
no stone unturned to commit various illegal activities and hence
number of FIR’s are lodged against him which clearly depscts

| e

that|he is an habltual offender and land grabber who is having no

respect for the law.

D PR

lmprovement Trust i.e., NI T and has rrusrepresented the pubhc

at large by claiming that the project initiated by him namely
Tra;{sport Udyog and Industrial Vasahat which is to be
constructed at the Gram Panchayat, Tarodi (Bu), Kapsi (Bu) and
AE‘I;I-ITS sanct:(_)héd by the N I T, but the fact remains that, no
such sanction was ever granted by the N I T to the said ie.,
Director of Maa Umaiya Audyogik Vasahat Maryadit of which

Shri| Jivraj 8/o Ratanshi Patel is the Director. That inspite of the

samf Jivraj S/o Ralansm Patel has erected an advemsement

board representing the public at large that the same is sanctioned




%

372

by 1\J I T. That this fact came to the knowledge of the officials of

N I T and hence they have initiated a criminal proceeding before

the Eolice authorities at Nagpur. That the said fact was also

intimated by them before the Hon’ble High Court in Writ petition
bearing no. 3586/2008. The copy of the said order is annexed
herewith and marked as ANNEXURE-D.

14) | That the encroacher Jivraj S/o Ratanshi Patel have also
encrpached over the Government pandan at Kapsi (Bu). That the
said|fact was brought to the knowledge of the Sarpanch of Gram
Panchayat, Kapsi (Bu) and the villagers and thereafter Sarpanch
of Gram Panchayat, Kapsi (Bu) had verified the same and indeed
found that Jivraj S/o0 Ratanshi Patel has encroached the
government pandan and thereby requested Jivraj S/o Ratanshi
Patgl to remove the said encroachment. That Jivraj S/o Ratanshi
Patgl failed to remove said encroachment and hence the Sarpanch

Panchayat, Kapsi (Bu) has approached the Hon’ble Collector,

Nagpur and the said fact was brought to his notice. That the
Collector asked the TILR to inspect the spot and to ascertain

whether the encroacher i.e., Jivraj S/o Ratanshi Patel have

encroached the said government pandan at Kapsi (Bu). That
ach:dingly the said pandan measured by the TILR and it was
fou.Pd that the encroacher has encroached over the said pandan
andf hence the Hon'ble Collector directed the Gram Sevak to
register an offence against Jivraj S/o Ratanshi Patel i.e the

encroacher with the police authority. That an FIR bearing no.
|

Y
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i . S
300(2015 dated 20/07/2015 was registered against Jivraj S/o
. e
RatJa.nshl Patel for offences under Sections 447, 420 and 34 of the

.—a—-"""_-—.--—

“Indian Penal Code, 1860 read with Section 53 of the Maharashtra

Vi lage Panchayat A::-t,_1959. The said copy of FIR bearing no.
|
300(2015 is annexed herewith and marked as ANNEXURE-E.

| . '
15)!  That the encroacher Jivraj S/o Ratanshi Patel has prepared

foried and fabricated documents as respect to Kh-88 without
h\:b;g any sinéle document to proving his géod title on Kh-88
a Ieasuring land 1.64 hector. That the encroacher Jivraj S/o
d[IL.nshi Patel knowingly that on 7/12 extract name of the
Malharastra Sarkar Group Grampanchat Tarodi(Bu) and the same
is r:érs_e}\}-ed for the forest purpose i.e. Jhodpi Jungle made false

and fabricated documents and misrepresented before the Nagpur

Imirovement Trust, Town Planning Department Nagpur and

stry of Indust:y and got approval for Transport Udyog and

mmmal Vasahat The copy of the said 7/12 extract herewith

and marked as ANNEXURE-F.

16)‘ That the encroacher Jivraj S/o Ratanshi Patel with a
malafide intention to grab the land of poor villagers without their
coszent and authority has prepared forged and fabricated
doguments titled as ‘Agreement to Sale’ and have fraudulently
forllged the signatures of the poor villagers and has thereby placed
thcl) said forged and fabricated before the Town Planning

Department Nagpur and Udyog Bhawan. That on the basis of the
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said forged and fabricated document the encroacher i.e., Jivraj
S/o |Ratanshi Patel have threatened the poor villagers that if the
said land is not sold out to him as per the rates desired by him
thery he will get it acquired by the government machinery and
under the said threat and misrepresentation the encroacher Jivraj
S/o [Ratanshi Patel has illegally grabbed the lands of the poor
villagers. The copy of the said agreement to sale herewith and
marked as ANNEXURE-G.

17)| That the poor villagers came to know about the said illegal
act |of forgery committed by the said encroacher Jivraj S/o
Ratanshi Patel when they received the copy of the said forged
and| fabricated document from Udyog Bhawan, Nagpur wherein
certain documents were forged by Jivraj S/o Ratanshi Patel in
respect of the poor villagers who has expired prior to the date of
alleged agreement placed by the encroacher and the legal heirs of

the said agriculturist filed a police complaint before the police

autfonty That pollce authority has subsequently registered an

| _
F IR bearing no. 165/2017 dated 20/04/2017 for the offence

e e ————— ——

R baring no.! 1dx2013 at 05/02/2018 under Sections 420, 465,
468| 471 and 34 of the Indian Penal Code, 1860. The copy of the
said F I R herewith and marked as ANNEXURE-H and
ANNEXURE-1.
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10

i
|
18) That the encroacher Jivraj S/o Ratanshi Patel continued

with his illegal activities by further exploiting the land of poor

pe&?ple as he has encroached the land of poor people who have -

pu%chased the plots by spending their hard earned money and
448, 506 and 34 of the Indian Penal Code came to be registered
agiinst Jivraj S/0 Ratanshi Patel vide F [ R bearing no. 699/2017
dated 01/11/2017. The said copy of FIR bearing no. 699/2017 is
an?exed herewith and marked as ANNEXURE-J.

ls‘d That thereafter an offence was also registered by Shree
leiraj Premlalji Patel bearing F [ R no. 610/2017 dated
23,‘;09/2017 under Sections 420, 468, 469 and 34 of the Indian
Penal Code, 1860. The said offence was registered on the
direction of Hon'ble Judicial Magistrate First Class Nagpur. The
said copy of FIR bearing no. 610/2017 is annexed herewith and

ma:rkedasANNEXURE-K.wé Fia Ne. {1 g wﬁ slalwelg

20) That an offence was also registered by Shree Vikas

Bhpnduji Sahare i.e. the gram sevak of the gram puncha_yat

Tali‘odi (Bu) bearing F I R no. 0827/2017 dated 15/12/2017
unﬁler Sections 447 of the Indian Penal Code, 1860. The said

coﬂ;y of FIR bearing no. 0827/2017 is annexed herewith and
ma'rked as ANNEXURE-&. (_
i
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11

2 ;) That encroacher Jivraj S/o Ratanshi Patel has illegally
carved a layout and has sold out various plots of the said illegal
plots without any sanction and permitted the occupants to make
illg gal construction over the same and hence a Public Interest
Lir

Hiij Court and the Hon’ble High Court by order dated
27{02/2020 directed the authorities to remove the illegal

igation bearing no. 72/2010 was preferred before the Hon’ble

coﬁstruction made by the encroacher Jivraj S/o Ratanshi Patel
anI other occupants in the said layout carved by the encroachers,
Thrtt the Hon’ble High Court further held that since the
encroacher Jivraj 8/0 Ratanshi Patel has misused the name of the
N1T and a criminal proceedings has been initiated bythe NIT
agdinst him, the Hon’ble High Court directed the authorities to
act|as per the law and bring the said proceedings against the
encroacher to its logical end within a period of 8 weeks in

accprdance with the law. The copy of the said order is annexed

herewith and marked as ANNEXURE-@ ™M

22) That thereafter the Sarpanch, Gram Panchayat Tarodi (Bu) by
letter dated 19/12/2015 have also intimated you authorities that

the $aid land is encroached by the encroacher Jivraj S/o Ratanshj
Pate} and hence requested you authorities to act and remove the
encrbachment but inspite of the same you authorities failed to act
upol it and have helped the encroacher to continue with his
illegal acts.
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DEPMA RUMENT QF URBAN D I-Z\'I-'.[.(H‘ME-\"J“
COVERMENT OF MATARASTRA,
.\[.-\‘\"!'l{,\l,,\ YA,

MUMBAL

SUBL Application for ehy nge ol lnnduse, from agricultural (o ludustrinl nugl

Triansportation,
Respeeted Sir,

| Ma Unuva Udhogik Sahakari Vasalat Limited s o registered co-operative

(Regisiration No NGWK'IURSIUIUSN'JJ)S) based in Nagpur.We are

tvolved in developyig Industcial and “Transportalion physical infrastructure in the

form of Industyinl Estate  Transpon Nagar cic. in end around Nagpur,

-
-

a M Umiya Udhogik Sahakari V;

asabat Limited intgnds 1o develop an industria

este and s magar on Blandars Roumd N UG, LK from the cily “I'he
SIIC Comprisey OF 583 M daeres of ol Mouzy Kupsi, Tueod] and Asoli Tl

National el WNFIOG Torms i narthern i of the sile,on the west is the
Sinvay

propused Quter Ring Pead and on south is the Railway corrider,

[

The Nagpur Impro\_xcmcm Trust had invited Proposals for proposed Transpor|

Nagar Project Fhe society responded i':.wuumhly and NLLT. was plensed to

supenase the pl;-.num; and exeeuton of the praject, The lelier no, 122A

diited 1297 ar e Nagpur limprovenent Trust is nttached far reay

relerenge
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provisions made therein for the conservation of forests and for maters connected
therewith, must apply to all forests irrespective of the nature of ownership or
classification thereof. The word “Forest” must be understood according to its
dictionary meaning. This description cover all statutorily recognized forests,

whether designated as reserved, protecied or otherwise for the purpose of

Section-2(1) of the Forest Conservation Act. The term "forest land”" occurring in

Section-2 will not only include “forest” as understood in the dictionary sense, but

also any area recorded as forest in the Government record irrespective of the
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....................

Shri Deochand Danduji Karemore
...Versus...
Divisional Commissioner Nagpur, Civil Lines, Nagpur and others

Office Notes, Office Memoranda of Coram, Court's or Judze's orders
appearances, Court’s orders or directions

and Registrar's orders

Shri 8.S. Sitani, Advocate for petitioner
Shri M.K. Pathan, A.G.E for respondent Nos. 1 & 2
Shri K.B. Ambilwade, Advocate for respondent No.4

CORAM : SUNIL B. SHUKRE AND
SMT. M.S. JAWALKAR, JJ.

DATE : 18/04/2022

Heard.

i Prima facie we find that when there is an order
passed on 03/04/2019, by respondent No.l granting
permission to respondent No.3 to remove the encroachment
upon the land bearing Survey No. 88, which encroachment
has been made by the respondent No.4, it was necessary for
respondent Nos. 2 and 3 to take immediate steps for
removal of the encroachment. After all this encroachment,

as per order passed by respondent No.1 on 03/04/2019, is
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on a Government land and it is the fundamental duty of
these respondents, the Collector and the Sarpanch ie.
respondent Nos.2 and 3, to protect the Government land. If
the respondent Nos. 2 and 3 are not implementing the
direction issued by respondent No.1, there may arise further
issue regarding the breach of duty imposed upon the
respondent Nos. 2 and 3 by law. It appears that there is one
civil suit, being Special Civil Suit No. 45/2016 filed by
respondent No.4 against the Collector, Nagpur, Gram
Panchayat, Tarodi and two private persons for recovery of
costs of Rs.25,00,000/- incurred by the respondent No.4,
from the Gram Panchayat, Tarodi and for permanently
restraining Gram Panchayat Tarodi and it's officials from
entering into the property known as Zudapi Jungle bearing
Survey No. 88. In this suit, the respondent No.4 has not
sought any relief against the defendant No.l therein i.e.
Collector, Nagpur. In this suit, it appears that the respondent
No.4 has asserted that it has made no encrcachment
whatsoever on Survey No.88. But at the same time it
appears to us that respondent has not pleaded in this plaint
that it has some right in respect of Survey No. 88, which is
the land involved in this petition. Prima facie, the plaintiff
can seek relief of injunction in respect of a property only

when the plaintiff succeeds in establishing some right in law

in respect of such property.
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3. We direct the parties here to clarify the legal
position in the matter, for which purpose parties are at
liberty to file additional affidavits whether by way of

additional reply or rejoinder, as the case may by.

4. Stand over to eight weeks,

(JUDGE) (JUDGE)

Jayashree..

Sigred By JAYASHREE SYARAD
SHINGNE

Signing Date: 19.04.2022 18 01
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
NAGPUR BENCH ; NAGPUR

WRIT PETTTION (WP) NO. 5348/2019
Shri Deochand Danduji Karemore
V8.

Divisional Commissioner; Nagpur and ors.

Office Notes, Office Memoranda of Court's or Judge's Order
Coram, appearances, Court’s Crders

or directions and Registrar's order

SMGar

Shri 8.8. Sitani, Advocate for the petitioner

Shri D.P Thakare, Additional Government Pleader for respondent nos. 1 and 2
Shri K.B. Ambilwade, Advocate for the respondent no. 4

None for respondent no. 3

CORAM : A. S, CHANDURKAR AND URMILA JOSHI-PHALKE, J.J,
DATED : 26/07/2022

The petitioner seeks a direction to be issued to the Collector
to decide an application that has been preferred under Section
53(2-A) of the Maharashtra Village Panchayats Act, 1959 (for short
the “Act of 1959") pertaining to removal of encroachment from Kh,
No. 88 at Mauza Tarodi (Bu) admeasuring 1 Hectare 64 Are.
Initially, the Gram Panchayat had moved the Sub-Divisional Officer
under Section 53 of the Act of 1959 seeking permission to remove
the encroachment. The Sub-Divisional Officer on 27.02.2018
rejected the same. The petitioner then filed an Appeal before the
Additional Commissioner who allowed the same on 03.04.2019
and set aside the order passed by the Sub-Divisional Officer. In
view of the said order, the petitioner has moved the application

under Section 53(2-A) of the Act of 1959 requesting the Collector

to remove the encroachment.

In the reply filed by the respondent no. 4, it has been stated
that Regular Civil Suit No. 45/2016 has been filed by the

respondent no. 4 claiming ownership of Kh. No. 88 and injunction
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2

has been sought to protect the plaintiff’s possession. It is pointed
out that on 04.03.2021 the Civil Court has passed an order of
status quo with regard to the same suit property. The present
petitioner has moved an application under Order I Rule 10 of the
Code of Civil Procedure, 1908 seeking his impleadment in that suit.

Be that as it may, since the application preferred by the
petitioner is pending, the Collector is directed to consider the
application moved by the petitioner under Section 53(2-A) of the
Act of 1959 in accordance with law and after hearing the petitioner
as well as respondent no. 4. If there is no impediment in issuing
any appropriate direction, the Collector is free to take necessary
decision. The decision may be taken within a period of three

months from the next date of the said proceedings.

With these directions, the writ petition is disposed of. No
Costs.

Civil Application (CAW) No 2742/2019 is also disposed of.

JUDGE JUDGE

&
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23) That the applicant hereby like to inform you authorities
Lhaif the encroacher i.e Jivraj Patel have tried all his luck to grab
the|land owned and possessed by you authorities which is for the
upﬁﬁment of the forest conservation. That inspite of the same
when he failed to grab the same it is learnt that he had
ap}:lroached you authority to allot the same but the fact remains
wh':ether an encroacher can be made the owner and if that is so
then every person will encroach the land first and then ask the
authorities to regularize the same in his favour which is against
the settled principles of law which lays down that an encroacher
do;not have any voice and cannot ask for any relief until and

unjess the land encroached is vacated by him and hence you

——

authorities is hereby requested to act in accordance w1th law and

to take steps te gef the land vacated from the encroacher and

further not to allot the same to h1m as no encroacher can claim

R SR ———

the right after comruttmg an illegal act and hence you are hereby

requested to act on the request of the applzcant
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Form : 1-C

Ne- 0039619

....................................................................................
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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
NAGPUR BENCH, NAGPUR

PUBLIC INTEREST LITIGATION NO. 72 OF 2010

Shri Anil Murlidhar Wadpalliwar,

aged about 54 years, Occupation :

Soical Worker, R/o. “Amrapali®, 38,

New Ramdaspeth, Nagpur ...... PETITIONER

..VERSUS...

The State of Maharashtra,
Through its Secretary, Urban
Development Department.
Mantralaya, Mumbai.

The State of Maharashtra,
Through its Secretary, industries,
Energy and Labour Department,
Mantralaya, Mumbai.

Direction of Town Planning,
Pune.

The Collector, Nagpur.

Thne Deputy Director of Town
Planning, Nagpur Divsion,
Nagpur.

The Assistant Director of Town
Planning, Nagpur Division,
Administrative Building, 2™ Floor,
Civil Lines, Nagpur.

Nagpur Improvement Trust,
Through its Chairman,
Railway Station Road,
Sadar, Nagpur.

The Commissioner of Police,
Folice Commissionerate, Civil Lines
Magpur
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8. The Superintendent of Police,
(Rural), Nagpur, Tq. & Dist. Nagpur.

g, The Police Station Officer,
Police Station Kamptee,
Tq. Kamptee, Dist. Nagpur.

10. The Principal Chief Conservator
of Forest, Van Bhanwan, Civil Lines,
Nagpur.

11.  Maa Umiya Audyogik Sahakari
Vasahat Maryadit, purported to be
a saociety registered under the
provisions of Maharashtra Cooperative
Saocieties Act, 1960, having its
Office at 92, Umiya Sadan,
Central Avenue Road, Nagpur,
through its Secretary.

12 Nagpur Metro Region Development
Authority, Mohan Nagar, Nagpur....... RESPONDENTS

Shn S.P.Bhandarkar, Advcote for Petitioner.

Shri S.M.Uke, Additional Government Pleader, for Respondent nos. 1
toSand 710 10

Shri R.O.Chhabra, Advocate for Respondent No.6

Shri Uday Dastane, Advocate with Shri M.U.Dastane, Advocate for
Respondent No.11

CORAM: R. K. DESHPANDE AND
AMIT B. BORKAR, JJ.

DATE : 27" FEBRUARY, 2020.

ORAL JUDGMENT (P.C.)

1] The dispute in this public interest litigaton
concerns with various Khasra numbers from Mouza Kaps!
(Bk.), Tarodi and Asoli, consisting of total area of 155.11

hectares ie. 2383.14 acres of land. The ownership of the

- _.-me&w'-.-



411

3 pil72.10.0dt
entire land vests in Respondent No.11 -~ Maa Umiya
Audyogik Sahakari Vas'ahat Maryadit, a cooperative society
registered under the Maharashtra Cooperative Societies Act,

1960. on the basis of the registered sale deeds.

2] Undisputedly, the entire area was reserved in the
development plan for “Industrial and Transport Plaza" on
06.05.2000 and the notification issued to that effect came into
force with effect from 15.07.2000. The reservation is marked

as "modification M-5" in the development plan.

3] The stand of respondent No.3 Collectar, Nagpur,
is that on 23.10.1997, a resolution was passed by the Nagp:
Improvement Trust for establishment of Transport Plaza and
Industrial Estate and an advertisement was published inviting
offers. Respondent No.11 Society was one of the offerers of
the land in question for establishment of Transport Plaza and
Industrial Estate. The Nagpur Improvement Trust granted
approval for establishment of such project on 100 acres of
land and therefore, respondent No.11 Society was requested

to change the user of land from agriculture to industrial an-i

transportation.
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4]_' The main complaint in the petition is that
Respondent No0.11 Society lured the agriculturists by
representing that the land is required for the project of
Nagpur Improvement Trust for establishment of Industrial
Estate and Transport Plaza in collaboration with it and the
agriculturists were thus induced to sell the land to respondent
No.11 Society for that purpose. Ultimately the Industrial
Estate and Transport Plaza was not established and there
was a fraud practiced in getting the sale deeds executed

from various agriculturists.

5] It is not possible for us to entertain the dispute in
respect of the registered sale deeds said to have been
executed by various agniculturists in favour of Respondent
No.11 Society. It is a matter of individual to challenge the
registered sale deed, if at all executed on the basis of
misrepresentation and fraud alleged to have been practised
by Respondent No.11 Society in collusion with the Nagpur
Improvement Trust. We leave this question to be agitated by
the concerned 1n the appiopriate proceedings and lor the
purposes of this public interest litigation, we consider the

respondent No.11 society to be the owner of the propeity.
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6] It is the fqrther stand taken by Respondent No.3
Collector, Nagpur, in his affidavit that a pr’bposa] for
conversion of alleged land admeasurin'g 33.66 hectares to be
used for industrial purpdse under Section 44(A) of the
Maharashtra Land Revenue Code was submitted and
accordingly, on 31.01.2001, sanad/ permission for using the
said land for industrial purpose was granted. Itis the further
stand taken that respondent No.11 Society from time to time
submitted the lay-out plan for being sanctioned to the
Collector and it was forwarded to the Deputy Director of Town
Planning for scrutiny and grant of sanction. The Deputy
Director of Town Planning raised several objections to such
proposal, which were ultimately not considered and no final
order was passed. On 31.08.2010, the Nagpur Improvement
Trust was declared as a Special Planning Authority for
Metropolitan Area and since then the Collector ceased to

have any authority to pass any order in respect thereof.

7] It 1s the stand taken by the Nagpur Improvement
Trust In para 5 on affidavit that though there was willingness
shown to have an agreement with the Nagpur Improvement
Trust in respect of construction of Transport Nagar, the

respondent No.11 Society never took any steps to get the
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agreement executed and at no point of time there was any
agreement entered into between the Nagpur Improvement
Trust and respondent No.11 Society for construction of

Transport Nagar, Industrial Estate or Transport Plaza.

8] It is the complaint made in the petition that the
reservation in development plan for Industrial Estate and
Transport Plaza on 06.05.2000 by issuing notification which
was brought into force on 15.07.2000 was at the instance of
respondent No.11 Society and such reservation was illegal.
Qur attention is invited to the dismissal of Writ Petition No.
4558 of 2005 on 21.06.2006, challenging such reservation in
the development plan. The Special Leave Pelition N0.16709
of 2006, preferred against the decision of this Court, was
dismissed by the Apex Court on 19.10.2006, holding that
there was no reason to interfere. The review petition was
also preferred and it was dismissed by the Apex Court on
06.02.2007 and as such the order attained the Finality. 1t is,
therefore, not possible for us to reopen the issue of legality o
otherwise of tne reservation inarked as ‘Modification M-5° i
the development plan under the notification brought into force

with effect from 15.07.2000.
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9] The another complaint in the petition is about the
unauthorized construction on the agricultural jand  in
question, which has not been converted for industrial
purpose by obtaining necessary permission from the
competent authority. It is alleged t-hat the construction of
industrial Estate and Transport Piaza has been carried out on
the land in guestion without oDtaINING NeCRSSArY Parmission
from the competent authority. It is also the stand taken by tre
Nagpur Improvement that the inspection of the land in
question was conducted and it was found that a board was
_'Edisplaye::! that, "TTQY JUR T=TH R 552", It is the further
;stand taken by the Magpur Improvement Trust thar a pokice
complaint was madge cn 18.01.200% for taking appropnate
aclion against the resnendent No. 1l Seacety for carrving oul
unauthorized construction and illegal activities on the ‘an in

question.

10] In the light of the stand taken by the Nagpur
Improvement Trust that it is not going ahead with the
propesal to have a project of Transport City and Industrial
Estate on the land in guestion, the relief claimed in prave

clause (b) of the petition does not at all survive. Similaiiy

prayer clause (b-i) claiming direction 1o withdraw the project
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in question also does not survive because none of the
authorities competent to carry out such project are either
interested or have taken a stand to go ahead with such

project.

11] So far as relief claimed in prayer clause (¢} i3
concerned, it is to direct the respondents to remove or
demolish unauthorized development made by respondari
No.11 Society without obtaining appropriate permission. V/e
fing that the Nagpur Improvement Trust has already made
Police Comiplaint for registration of offences. We are told that
from 04.03.2017 the area in questin now falls within the
jurisdiction of the Nagpur Metropolitan Region Developmesn!
Authority and notices under Section 53 of the Maharashira
Regional and Town Planning Act are issued to 105 occupants
in the area. We direct the said authority to continue with that
process and to take ihe same 10 its logical end within a
pericd of eight weeks in accordance with faw.

12} Except the aforesaid direction, we do not fisd
that any other further order can be passed in this petitici.

The same, therefore, stands disposed of.

¥
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13] All civil applications also stand disposed of.
JUDGE UDGE

Ryalit
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\" S 13, Actian taken:Since the above information reveals commission of offence(s) u/s as mentionad at ltem No. 2.

7 ) ) ke « s s ST A T e & B qe 7 o ol e A, 2 4 S b owa &)

{1) Registered the case and took up the MAMESH DATTATRAYA CHATEL (Inspector) ¢ POEN46277 or
investigation: (wawm o fm 7t R @

(2] Directed (Mame of 1,0.) (uia &farl & F7): Rank (%)
No.( H.): to take Up the Investigation (& F1g 3 OrE # 23 ¥ P HEx fom @) or (41)
(3} Refused investigation due to (777 *

or (5 @ $wR fem an)
(4) Transferred to P.5.(%7 1) District (Rram:
on point of jurisdiction {®] §ITUHIR & BN gEonaa) .

F.LR. read over to the complainant / informant,admitted to be correctly recorded and a copy given to the
complainant / informant free of cost. (Arerraeaf | saameal o aefd 7w s i, wdt o g aftz = =it P
Prsmaeal ® €1 ()

R.O.A.C.(a%. 34 .3

14, Signature/Thumb impression of the camplainant [ informant.
(raTaasel | HaaEd & wemar / 33 W far:

15. Eﬂate and tima of dispatch to the court (NTTET § ua Fl foraie
T HTa):

Signature of Officer in charge, Police Station
{7 SATET & FEIAT)

Name (2F7): MAHESH DATTATRAYA CHATE
Rank{t=): | {Inspector}
Mo.{#.): POBNAGK2TT
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| S.Mo,(®.|Name '{_ﬂr_w’l'v"_" ol ﬁ'ﬂliié'tw’ ) Relative's Name (RéXzr =1 [Present Address (AT )
1 1 cofem aaE AR 1 1. A SR AT e T
e — — = . p—— ———— - - = | t
2 Braoa we ged i i 1wl e g, aer,
| ey S ) R EL AN MR
L3 i T & A . === N wwedy 0 wedn
b A EFR I, AR U8, HET, W
R E ] [T Tl § e, TR e, Seray, S
] . | ==
S |r.41'3& W w=a ]1. TR § O, AT, AP TET, TERTE,
T | | SR -
P8 WA oned K o T T g S g aaed, 1.
. e | | e, AT R AR R
S B T i L - e TG Was Tae, , eee,
R | | qesiren AR T, MERTY, MRA i
I A A =5 ! B i TS FIC G, Sl e,
. T
‘ 9 A U e 4 1. SR S S|
T, FERTE, T |
[0 e v - e R o T, e, |
! o FEHET, AR VE,FERIE, WRE |
1 Jﬂm' TR Hean 1. G e SO aaea, Baa, e,
i - | ST #R, TE L AT ‘ -
8. Reasons for delay in reporting by the complainant/informant (el | gEarsaf @71 REE #h A ool T B w):
9. Particulars of properties of interest (FafFan i @ fymam):
s.Mo. (%, |Property Category (4R i) ‘Property Type (8f2 @7 |Description (R Value(in Rs/-) (79 (¥
10. Total value of property (In Rs/-)-a=ifit 3 = (e i)
11.Inquest Report / U.D. case No., if any (T3 wflan R / gedtomr 4., of EapdallH
$.No. (#.4.) UIDB Number ({373 H.)
12. First Information contents (W {9 823 |
e wE, weem S 4.4, 4690 @ ¥, v, =y or 3 2. 23/09/17 ¥h were 09.004 21.00 &1 wA R
witreI§ cao S A YFAET 4. quet SR TR FE P 03 T TR 3 LT JAR TS 1. 4 fereasrs
FreTia Ve vE 61 o8 1 R T 2, BN WA TR 1 asnﬂﬁaﬁn@__r&.mm R & 35 156(3)
areded =T e 17,200 AW 2046718 ard R 4 iy sl andn RAr 20.09 2017 ¥ 2 452 N0 e 01 @
11 a1 Ree 77 420, 468, 469. 34 TRA. wrad T e T WRY W TEAR T TG NN e (T A SRS T,
Smbare arh o ] ancEanieTd TR wIE aH 03 AGY 41 PR WK ¥ o HET 2046712 et o e 1, W A WA
Tt AR IR WL, TRt MEWER & M mwzﬂmma:}mozarmmmmm@ﬁ-
i S ST T 01 I R TR S T 02 & 11 =i o e s weaTa darea waidha e v I3
s faaers woed T 1 62 A% A, ° # areer Pty v dft e an YOI WG A ST FEATI et
B, m i w02 @ 11 k@ weR ad mm«.ﬂm;gf Creiren T ke s el i @ SHAE
R AR . 18.09.1996 il 70t GER s A 3T TG TR0 e &n, 7o BT Y N TR
ur i o8 g fad i agard S T AT T TR SR ard v amd B, awi ey areat FEPA
st 7 03 e e g 0 Bt <o den Tewdd vl e oten e o B3, e 20 04 ) el
Wrm:ma’.fe'%—amfmw,mmﬂmwmﬁm& 3 sy 8 N 2 8 11 A SR 3
01w AR AR GUR GRITE AR AEA FE e gﬁw’i Rt sreenfre TOATa 7 78 S0 ATEH, AR
SRS WA TS WA WA Firs 3 g W am s 0] w0 a@ N T 02 d 11 iR e T A e, -

e ) s 02 @ 11 @ FRG g 0} T ey v 3 WERER T 328 @ i St e SURE G A,
A b uTd ynn errnrdt o ATl g 01 & R M fm EpTR T T el ST R s
01 T ST s g 02 8 11 G g e Rew g, 4 2000 Fe2 FFEUT, TE = e A T8 IR
mmamma,mﬁmmammamommmmmnammmm é, TarEEA
W@WmmﬁMWmWﬁﬁwmmﬁm:mmmummmm (i
el ardidl e 02 3 11 1 @ 7T e GRIn ) e FA FRL awmmmmam
ke T 3 S QAT ST SR 3T wgmmﬂmmﬂmmamnmﬂmmﬁam_mm
b it T7EE @ 05 4 2000 A g I mm«mmemm w1E ad w7 . wm mﬂ
ToEl S firh Ty FanFed) Toi dvTE e o e BR, W HT 01 BT T GIRTA AR
mﬂaa.mﬁq?mrﬁmﬂﬁwﬁammmﬁxﬁ‘ﬁmozmgﬁm&mamm@mszu_sam:miﬁﬂ!
wer 1o SR 1966 S sRid awura 37 33 A @, Buartas 28,01.2009 ot 414 B i HaE HR
Faen i ol wrl ¢nis 01 & HEH HER dpn gEand [ wfesia o) R v AT anfl, 14 Fetr< 2001
218 e Wit g 4] dieit sdism i gl e etk st e b & amaonth 06 YT 2009 W0 Rieediad

A 2T A dqee RETad) iR raRery el e et A SR 1R ERE Gaa S A i o D
az‘id 1w r?‘:%:fr s 01 ap e Akl .99, e e e T A Pame 4 aret 400 & Nl e = T
BTl argft ez AWRAR U QT i aiedt 7 it anfaes sz pfo ZiE amd e 01 & 11 gy fyE Ter I

St rdaelis ee Ene SEATATE) SREE AR T s ey 4T, SqrrEseTd an 5 156(3) Frruraf R, we amen EUETH
o e Bt 2T, w1, Siaeftd, A g 03 wiA 85 25.07.2017 I P ST A 420, 460, 469, 34 wiwdt
HIR R AR SEA ST ST { v X )

aon e 4690 oy e, A T
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it i e e _____N.CRB (.36, am.d1)
1L.I.F.-1 (&1 ara wr -
EIR:!
{Under Section 154 Cr.P.C.}
Aus g [e
(w1 154 2z ufien affa & 7E9)
1. District (TG e P.S. (uTT): BETT Year (ad): 2017
FIR No. (R, 5.): 0610 Date and Time of FIR (5.7 & foaf st 23/09/2017 17.iB &}
2. S.No. (&.4,) Acts (arfifym) {Sectlons (@(T)
l -l" .Ir, .a _E -itfd — i - ETEE_..._-- ——
2 (T 2% [kA Adio ' - 'Iii's'ﬁ' ' B B
3 | e 3 Wit acie = A .
'l 'lk‘r-.‘.-ﬁté:snﬁm 3¢go 34 )
3. {a)Occurrence of affence (JT0Y & gz
1. Day (f&3):quem Date From (BETs & ): 2010972017 Date To { f&3is m# ): 20/09/2017
Time Perlod (793 3afl)iom 1 Time From (#73 @ 1:00:00 & Tirme To (F78 rs):00 00 7
(b} Informaticn recelved at P.S. (471 @& Hu AHDate (faemims ): 2370972017 Time (37m):00:00 74
(c) General Diary Reference (fiwmm  Entry No. (vfal®  p20 Date & Time (27(® a7 A7QY/06/2017  16:44 i

4. Type of Information (A ®1 ¥ER): Oral
5. Place of Occurrence (HZAT* WA
1. (a) Direction and distance from P.5.(w7 A g 317 Ran )gd, 07 Al Beat No. (12 @.):
(b) Address (Fan; 0 AR § o 33 avid

(¢} In case, outside the limit of this Police Station, then (afe urn s & ww & AN
Name of P.S.(FE] & AT9): District{State) (Fa=n

6. Complainant / \nformant (Rrsreal/rmeal ):

(a) Name (@13): o feesrd  w9awefl @@
(by Father's/Husband's Name(3¥la /
odfl & =)
() Date/Year of Birth (7= fafdi y 7 ):1956 (d) Nationality (2/gira): Mo

(e) UID No. (qurfdl #e):
(f) Passport Mo.(urEaé
Place of Issue (2 T3 | ¥ ):
{g) id detalls (Ration Card,Voter 1D Card,Passport,UiD No.,Driving
§.No.(#.5.] 1d Type (T89 5% & §6R) d Humber Iﬂjﬂ W)

1 R ST i'n'c’oi'"'
(h) Address (gm):
[siHo.(@.4.)| Address Type (7 'aT“r_-.r-wruArddress {Tm)

| T A A W e

Date of Issue (F @ #

i CydsRam

s rvmEeTT T T (e A RO SR
(i) Occupation (LEHIA):
{f) Phone number (givm fi.): Moblla (WrZd .):

7. Details of known/suspected/unknown accused with full particulars (771 / sifemn / wtama aftge o1 @ Ram wfea ad3):
Accused More Than (3 amend v 7t sl g &)
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14 Slgnature/Thumb impression of the complainant ¢ infermant.
tnatiana! f e B ogveiae o 5 Y e yoay

/L“e/wo‘f"

1% Da te and t.rirc of dispf:tch to the coury (v =& 3 gny &) s
Te HJHn):

N.C.R.B (T7.3M. &}1.:1

LLF.-1 (¢Tpa s o -1)

Signature cf Officer in charge, Police Station
{arn g d & FRIR)

Name (4

): Kushal Vasuderao Tijare

Rank{%z): | (Inspector)

No.{#.): FOBN41267
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N.C.R.B (vA.%.3m.4)
e o LLF.-1 (tHiga T @l -1)
il _,-_,..-,'s".uo,w. | Name {779) |Allas (Iwm) Relative's Name (Ridzw &7 Present Address (T0= o) 5
RSV s = R e T T T T wme s S e e e
» "".:L.ﬁ___it.,f v I ,! | aszmon, e 7=, e e, !
2 2. WIS Ao Ga g i 1. 29 ora Xare e, vaa g,
: i bt
A 5 T = EEEL] TR, g, XY,
i T ; i B | AL AR R, S, IR .
€. Roasons for delay In reporting by the complainant/informant (Nrmrresad | qeereal g Rd 40 @ ad ad & awa):

9. Particulars of properties of interest (3t T '™ m fore):
;-E:NE.'ERJPmpam Category (@770 #¢ll) Property Type (fal® o1 {Description (fmm) _faf‘ue(_l‘g_'!s_f-'!l?’{l_{_ﬁ_;
10. Total vaiue of property (In Rs/-)-#5f) #1 3@ gra(s §):
1l.Inquest Repart / U.0, case No., If any (77 wfte s | qedlogmen 5., o2 34 81 ). *
] o S.No. (3.4.)[UIDB NumBer (7°&lesaem .)
| @ .
' 12. First Informatian contents (W43 71 7% ):
' o O sf e Rifie wRRER, 19, 4704, QL7 mETT A e R, 08/02/2018 2 09.00 ¢~ 4 21.00 . T Rewad
ST T b KT S PR R Ss5a st 5TTR 4T 59 o T e o e e T QY2 el B wra o)
R®, &, aH! e Ren o arelis v, T R q1.E. T, = R
15/02/201897% & FemAnrd a2 70 59 e mrvwmm ame® mowd e o S 2 tenf ehe w3 . T,
TR A &, 989007 1855 ¥R 61T A s, T &4 A4 R st 1, €\ TR SRaE TRE ST Ol & e
) 3 82 A (g) Ay ST I A o . fre AT gt sk o avl (@) e p. 23 9,60, 33 8 0,66 drz
HR, w4 @4 2004 T R 3 s aE o, gl spe 4ied il Srem T ST, THA FEE Ty aaeg Rerare SR e
., S A ofte A e Fmmond udn n s eallle aeaid) skics i e 1%) 7= Tra i fiww 4a
st delles wefla TETEn BT AT Giei €} oot nraS 7S Gy M o O g fed aiterr aR@ =
TR TS arenerd fowmt SY, Qv 4w olimeidie saee o e sl eigd (4} 579 AanTy 3o 7=7F 92K o st me) |
i, MWW%WWW‘ AT R TEA € 4T TS A el aea o T CYRT O T
ot g camed ft R dacke st A (%) AT @, 73 S.8.4, 33 0 0,66 b oA g ) amer e -
il ot 2. 24/07/2015 Wt weh anftem el e et s e m R 16/09/15 F Tl mw i), T At
71 R 19.01.1998 3 B8 04.01.2001 €0 37t =ovAmit warh v | 95 @ argery, AT Tda O el S
fand afta T i e S, ' e T A aviea wid Racnd B AT, w9 1008 S aRvARG o
mmmmmmma\wawﬁmrmmaﬁmﬁ.mmr ) ERT ®, 733 £9. 33 7 0.66 =R
Ni2. T et ot T foweft ) v o Meme et and e awTAr e T, ST E A T
TR TR ST WA, 7 3P sharis mea e s, B (3) FFCL oy G w9 F 4 )8 vt T
Aerefird o2t ordw et dhos et R o, e ok ee 1907.98 1 BaTR 04 01,2001 1 5 BT S A e ()
mammmmmmmammmmmmmmmmmm
mdmaﬁe@mﬁmﬂstéﬂﬂaﬁéWuWwﬁanmmﬁm 7
. St ok o e ol o A e g e R ot o wie
a@&ﬂ.&:wm.mm Yy . . o g
te Ridera g a1, ulodieg dw;*g? . M-S, FONR 1R A MR B /AN A An18-38
T R A . 9.8, s, R a1 FRUFE T o
4204554684?1ummemm.mwmmem.mmwg ¥ S Bl

&
3

3

ikt 7.1l
15 4704, DR, T, TR

13. Action taken:Since the above information reveals cammission of offence(s) u/s as mentioned at ltem No. 2.
1 maft avdard) « ifs ovRis AT % G e @ R e e s R 2dTs b own g )

1) Registered the case and took up the ¥ushal Vasuderao Tijars!ll (in tor)) / POBN.
investigatlon: (srweoy ok Psay vt 3t e & VR F A e o

(2) Directed (Name of LO.) (w1 sffmrdt o am); Rank (47):
No.( 1.): totake up the investigation () ara 93 s § 33 & By fdn oy mat) or (a7)

(2) Refused Investigation due to (Fin &

or (¥ &rm gaw fm a)
(4) Transferred to p.s.(amn): District (faa):
on paint of jurisdiction (=} darfders & T EEAAfA)
F.LE. read over to the complainant / informant admitted t
o oty " ed to be correctly recorded and o copy given to the o
Somp sy é; 'mol?nant free of cost. (Rvmamal ) gaamaf @ e % 2 gorf mfl, f vk gf wrn A o anft frgen
R.O.A.C(am2, & g s,y
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Attachment to item 7 of First Information Report (4@4 qua PO & He 7 waue):

N. .R.B_(ﬁ.#i.w’m
F

c
LLF.-1 (@ipa g o -1)

Physical features, deformities and other details of the suspect/accused: ( If known ¢ seen )

(¥t / il ) ardiRe Rydwend, gt s s e « (afd s / 2an )

S.No.[4,4.) Sex ([31) Date/Year of Build  Height{cms.) Complexion (<) Identification Mark(s) (76w firsg
. Birth (v-s lafa o [eetid) (e (Awifleyy )
1 2 3 4 5 "6 D i i
. B = T Re®s e NO i
: i g v S TE; NO
. 11
Deformities/ Peculiarities Teeth Hair (¥13) Eyes (Td) Habit(s) (¥72H) 'IM "Dress Habit(s) (&)
(Refiriy Rrfiwa §) (zf1) | B 3
8 9 10 11 12 1 13 -
: O
:
l-;;lnrage o Place Of (=1 ¥ur) I Others (%4) !
tnfii Burn Mark  Leucoderma Mole (981} Scar (7] Tattoo (R e
oA R g (g ) i
Par ) aid))
14 15 7 16 17 18 19 20

These tields will be entered only if complairant/infarmant gives any one or more
Lae 84 ol ol ey ams o

at ) gEnsal gikm yiige & o) § @ @ o 3R e

particulars about the suspect/accused.
xnd )




3. District (¥ 157 e

FIR No. (AL.R7, ) 0110
2. S.No. (&.7L.} Acts (af@fm)
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FIRST INFORMATION REPORT.

[Under Sectiop 154 Cr,P.C.)
wus gaar e
(gra 154 zz wien ®fEn & aea)

P.5 [®ar): T Year (ad): 2018
Date ane Time of FIR (2.3, 41 2 f7 05/02/2018 18202

Sections (ral})

1 i B itk 42¢s 120
2 i &3 it 4 463
3 v 28 vk qens 458
4l AR dcte any
S TTaneld e ditm 1cee 3
3. (a) Occurrence of offence (FTem &) g==1):
1. Day { &)t fm Date From {f&+is 4 )1 19011998 Date To { f&=7® 7% ): 04/01/2001
Time Perlod (577 x=fA): Time From {fem & ):00.00 A Time To (F97 T%):00 00 4
(b} Information received at P.§, (a4 w44 #14 Date ([Eatn ) 05/02/2018 Time (#r9g):13:01 &
(¢) General Diary Reference (I9=T9e1  Entry Na. (3af*  a60 Date & Time (=i aile 7ms/02/2010 1801 72
4. Type of Information {(IF7 ¥ F413): Ora! .
5 PBlace of Oceurrence (REREa); 4
1. (a) Direction and distance from P.5.(vrm & gt uie B jd 03 A= Beat No. (fiz 7.):
(b) Address (wan 5@ 238 T J=0 & 23 es 33 TFE 086 sy ek e g
() In case, outside the limit of this Police 5tation, then (71 avn 7 & o # 4
Mame of P.5.(2m & A%} District{5tate) (Faan
6. Complainant / Informant (Hrammal/qaaimnl )
la) Name (4/5): =i=mm  geo==* &z
(ny Father's/Husband's Name(zgm
§iefl s )
lc) Date/Year of Birth {7 f1f& 7 o ); 1040 (d) Nationality (avtan), o 3
e} UID No. {gamsl #°):
{f] Passport No.[7mr? Date of Issue (@79 2iva &
Place of Issue (9 &4 o1 a1 );
{g] 1d detalls (Ration Card,Voter 1D Card, Passport,UID No.,Driving
S.Mo.(T,3.) 1d Type (Yedi4 43 77 ) Id Number [uggi- i1421)
— T T 5890071855

(h) Address (T1):

e S g - =

[ S-No.(B.8.), Address Type (7 31 cam) [Address («) ’ i

T B o
— ,.2,.__.1_%..%_“‘ .

(i} Occupation (wTaiy):

() Phone number (57w 7.);

7. Details of known/suspected/unknawn acc
Accused More Than (¥ 3 13 4 ufie

AL FR RS 8 e Baew, TR BeRE Aq mE AR
(3 7 wome, et 20 S maa, T T AR #TER, R, e

Mobile (F165 8,5, 01 2851011355
usec with full particulars (513 /7 &' 5 7w athgs o142 b afea ada):

e

[
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er (= s gane fvm i)
{d] Tranctarrad to P.S.(8): District (Temmn):
oA polnt of jurlsdiction (%1 dnfirsrz & ar Ao .
F.L.2 read over to the complainant / informant,admitted to be correctly recorded and & copy given to the

?:m 5 m.;ute;_ mlfnrrnum free of cost, (Mamasa! / grmeal 2 vmfrd) 0z w7 gt o), =4 wxd gd en SR e ﬂﬁ'ﬂ g
eyt oy 2wt “

RO A C e & 8. %

14, Slgrature/Thumb impressicn of the complainant ! Infermant.
(et mmen] $eRNS /90 B FreE):

Sl

15.0ate and time of dispatch to the court (3w  dma ) Ria
are By

Signature af Officer In charge, Police Station
e BT & ERney 2

Nama [¥/): MAHESH DATTATRAYA CHATE
Rank{9Z): | {Inspector)

Mo, {n,): POBNAE2TT ﬂ?"{'

axf ns e

= 7 Ko7E
fs =szomFs

{



ntto tem 7 of First

Information Report (merm g Rle & w2 7 TAa):
Phisicdl (eatures,

deformities and other detalls of the suspact/accusad: [t known / seen )
5 ,Sf\ﬂn;* = €Y esfifen fadar, Fepfivel 8 ava frees ; (g g g duamy)
v

E‘/},ﬁém.m,ﬁ.l -Sax (R DateiNearof . muitd

Hehh;(cml.l__ Complaxion (¢1) Identification Mark(g) v Ry
Pirth (R R (mr) | (g (el . }
S T oot g — g — — P 5 -~
; ) 3 A .‘éq ' : *: - Wﬂ'ﬁ NO
4 '3“ R = '.: o I‘Fﬁu‘i:ﬁ;m
Deformities/ Peciliaritles Teath | Halr (a7 Eyes (3 Habit(s) () Dress Habit(s) («-ra)
{yfal MBrg) | (afa) g, o, S P
AT it s gy - 22 13
- Placeot(mens 0 o e Others (30)
" Leucoderma " Mole (7T Scar (i ) Tattao (2 ¥ a1
a'-u’ttwf}(;@a: | s }
‘J _ mp e 6 “d g T _. - : -
These fields will ba_;nter-d only If complalnant/informant glves n

Ny one or mare particulars about the suspect/accused.
(a8 &4 o of g wrg zrﬁtﬂr-srwmh?{wmfﬁfmfﬁgmismitﬁ E
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— N " N.C.R.B (1A, ¥R.41)
s SM A e s TE. l-( oot & 5 .1)
vl Oreupation (ddm):

il Phone nomber (gram i) Moblle (4154 #,):91-9766007386
Natalls of known/suspectadiunknown accused with full particulars (s 1ifde s sk @ 2 Maa afte ad=)
tzeused More Than (g 309 oo A sfde o ot

S.Ma.F, Mame (Tiv) !Aflal ) Relative's Name (R0 =1 | Presant Address (Lol Q‘ﬂ!‘) .
O BT = T ) T L A S it & S
| i 4 ] B j R 83 g, Sged] aniy aer,
S < T R U AP e I_ "%am“. ——
1 L wE, W VE ATALARY T8,

¢

R foF detay In reporﬂng by the :omplaimntﬂnrommt (Mrzwawal | errm o 38 & o k mﬂl'

%, Particutars of propertles of interest (#nfUa weff oy Bmey; © *

5.No. (¥, Property cmgmwa [Property Type (WSif & [Description (Rwzwj _\fg_f;ﬂr“ Rs/-] 147 |9
10 Toral value of property (In Rs/-)-wmafi w e rale 4
11 inguest Report / U.D. ease No., i any (geg adlar fatd ¢ q_-d'l-wm 4., ult e A )

S.Ha, (.40.) UIDB Number (4e@legaiw 6,)

1Z.First Infarmation contents (W& fEST ny )
e v A e gzara, mummwwtmmmﬂmgﬁ.mmmtmmm

e A B E I A0 o wed Al 2,28 deey o, wdeie sl T o o 8
s 134 e 125 1994w.dﬁ!‘g'mﬁmmxgﬂmmmznmusnam wiE & ore Pkl

ST SR Wmmw@dﬁnaﬁiﬂmmm 1 3 Fe ured afe
ﬁm@mmmm Sz TR STl AR O WP A S o v B SR, 3 TN R
uf} Pt .‘.\nﬁw 2 afierrn Raaur s srzices STadietd [ads o 410, 468, 471, 447, £48. 327,
S T EEA L f=ws 0171172017
oo b mme:ﬁmsanmn SR 38, e TR n} e 5=t avrge 2 TLm. 9766007386 wEY
=, “"vnmhtivr-m-ﬂ {Tp 74,10, zoz?wmq‘ztnmmmmmadmﬁmm
=1m-r?¢:gﬁi\éﬁé‘«ﬁ'e5¢‘a¢ﬂamwém1ﬁ Wmmmwumqaﬂam
3 *G{nu sl STl 2.23 e s, wHey Shoudive S gedew e 0 S paiR 122 9 125 T 1954 vl 4
TE R IFTI 2377794 7 6839/94 3T 307 1RE A o e e s cres s e wed o
&l 1995@516ﬁmemmmmmmm T o7 w2 T Tl g el
£ 3 Fay e Al AR e e setem femas o feTe S e @ Rina e el o s
E ﬁ@m#dmﬂmﬁ-ﬂwmwtmua TR 0 {0 G e e o
Agee Sythe andt das ) ST e oo Ll SUGTRRS DR BigR Ty, 1S :"mmﬂwau&w“gd
s 1 4 IR T @A el 3 7 99 6 b @ TR A e e & BreE IO ) S04 60
%-* w-rmﬂﬂi&uinm’ Sava O TR SR ¥ ER e s seEa A v oma g iR st aRw
= el g ewivae 4 dw e ool o g e oo B B 04 s A e e SR €
4yin ot o3 A 4 e e e e dead i Fer w3 ) Reurd o, ﬂw
-EETE S 1V M ) s deee Ei o) s wedhn o el (y) ummm:a HE‘m‘
T, qﬁﬁmwvgﬁw's“lgngawm«*!ﬂrdiﬂwmﬁﬂmmm
Q-::-?-r-mmwmwmmm&mﬁmmﬁnurr?mimsﬁmmm
¢ e T Feee il T e O e 8 AREvRTe S i 38 attn stufe Gred! s @ wag
*armmmmmmmmﬁemmmwwmwmwm?
- #ﬁziar ui i ORI WUIT S 8% N9 IR Ses oee TR @ed. 1 e Reur Tt of
x‘@i'ﬂﬂd%ﬂ“ﬁmﬂ"hm &%Mrﬂwwﬂﬁ% ww wd, v aed oA

™ =6 Reof® o8 fad Y By g e wRdae
(2T EE 220, 463 471, 447, 448, 427, 506, 3¢ e, S P TR ST O S G I e A

e 7t e iy wR { TR R ) FHIE, 2073
2 a

TR
13. Acticn taken:Since the above Information reveals commission of offencels) u/s as mentioned at ltem No. 2.
§0 o b v:i»w&esmrﬂﬂmwm!ﬁnxwﬂnaﬂmm&mwi 23 gdu g B )

11 Rogistered the case and took up the MAHESH DATTATRAYA CHATE( linspector)) ) POBN4E277 or
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444 Annexure R1/6

HRAARDR Regional Office

GOVERNMENT OF INDIA Ground Floor, East Wing

JATaRYT, a9 YasTadrguRadd-HaTea New Secretariat Building

') MINISTRY OF ENVIRONMENT, FORESTS & Civil Lines, Nagpur - 440001

Ll CLIMATE CHANGE apccfeentral-ngp-mef@gov.in
F.No. CC-436/RON/2023-NGP | 1203 2 Date: 04.08.2023

To,

\  The Principal Secretary (Forests),
Revenue and Forest Department,
Hutatma Rajguru Chowk
Madam Cama Marg
Mantralaya, Mumbai — 400032

Sub: Appeal No. 55/2022 of Shri Deochand S/o Damduji Karemore vs MoEF&CC through C.B.Tashildar, AIGF (C), IRO,
Nagpur pending before the Hon'ble NGT (WZ) Pune-reg.

Ref: Stage-l approval accorded vide this Office Letter No. FC-I/MH-195/2020-NGP/9001 dated 13.12.2021 for the Diversion
of 1.64 ha of Zudpi Jungle Land under Forest (Conservation) Act, 1980 for Establishment of Transport City and
Industrial Estate in Nagpur District of Maharashtra - regarding.

Sir,

The undersigned is directed to refer to the subject mentioned above and the letter under reference. In this regard, it is to
inform that an Appeal no.55 of 2022 has been preferred before the Hon'ble NGT (WZ) Pune by Shri Deochand Karemore
challenging the Order under reference whereby a diversion of forest land bearing Khasra no. 88 admeasuring 1.64 ha
situated at Tarodi (Bu) Tansil Kamptee and District Nagpur for establishing a transport city and industrial estate is allotted to Maa
Umiya Audyogik Vasahat Mydt, Nagpur thr. Shri Jivraj Patel, Director (Respondent No. 4). That, the matter is under consideration
of the Hon'ble NGT (WZ) Pune.

Further, a complaint was received from Shri Deochand Karemore regarding the encroachment done by Shri Jivraj Patel,
Director of Maa Umaiya Adyogik Vasahat Maryadit, over the forest land mentioned in the aforesaid para on 28.09.2022, the same
was forwarded to the Government of Maharashtra vide this office letter dated 23.11.2022. Accordingly, the reply was received from
the Government. of Maharashtra on 06.06.2023 vide letter no. FLD-2019/C.R.324/F-10.

In view of above, | am further directed to inform that, since the aforesaid matter is sub judice and taking cognizance of the
reply received from the Govt. of Maharashtra, the compliance report of the Stage-| approval dated 13.12.2021 submitted by the
Addl. PCCF and Nodal Officer (FCA), Government of Maharashtra, vide his letter no. Desk-17/Nodal/Nagpur/ID-12734/1681/2022-
23 dated 03.10.2022 shall be taken into consideration subsequent to any direction/order issued by the Hon'ble National Green
Tribunal (WZ) Pune in the instant matter.

This is issued with the approval of the DDGF (C), Regional Office, MoEF&CC, Nagpur.

Encl: As above
(N. ri)
Technical Officer (Gr-)

Copy to:

1. The PCCF (HoFF), Government of Maharashtra, Van Bhavan, Nagpur-440001
2. The Addl. Principal Chief Conservator of Forests & Nodal Officer (FCA), Van Bhavan, Ramgiri Road, Civil Lines, Nagpur -
440001.

3. The Director, ROHQ, Ministry of Environment, Forest & Climate Change, Indira Paryavaran Bhawan, New Delhi-110003.

4, Guard File g q

(N.K. Dimri)
Technical Officer (Gr-l)
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HITT FPIX e T T
GOVERNMENT OF INDIA L @:j __
. . .\ # 4
= MINISTRY OF ENVIRONMENT, FORESTS & M

bl CLIMATE CHANGE
Regional Office, Ground Floor, East Wing,
New Secretariat Building Civil Lines,
Nagpur — 440001,
apccfcetral-ngp-mef@gov.in

File No: FC-/MH-195/2020-NGP/ 13078  Date:4 .04.2024

To,
The Principal Secretary (Forests),
Revenue and Forest Department,
Hutatma Rajguru Chowk
Madam Cama Marg. Mantralaya. Mumbai — 400032.

Sub: Diversion of 1.64 ha of Zudpi Jungle Land under Forest (Conservation)
Act, 1980 for Establishment of Transport City and Industrial Estate in Nagpur
District of Maharashtra.- regarding.

Reference: The Maharashtra State Government letter No FLD-2019/CR324/F-
10 dated 29.05.2023

Sir,

With reference to the subject and reference cited above. | am directed to
request the State Government to submit detailed report on the following for further
processing of the proposals;

1. There is an order by the Urban Development Department on 30/6/2003 and
administrative approval was accorded by the Industry, Energy and Labour
Dept, GoMH dated 9/6/2003 and 17/12/2003 for allotting the land on which
the Adhiniyam is applicable to a non-forestry purpose of establishment of
transport city and industrial estate. In view of the above, the State Govt.
shall examine the record and intimate whether the competent authority
in the State Government has approved the allotment and regularized the
encroachment over Zudupi land for establishment of "Transport City
and Industrial Estate".

2. Examination of the compliance also reveals that no report on action taken on
violators has been submitted and no penal NPV has been recovered as per
the condition No ix of the Stage | approval order. Hence. detailed action taken
report needs to be submitted.

3. It is noted that there is a mismatch in the area proposed for diversion and the
total area of the survey number on ground i.e. the area proposed for diverslon
is 1.64 ha but area on ground in the survey number concerned is 1.122 ha
per the DCF's report. Hence.this area mismatch anomaly also needs._
reconciliation by the State Government and the actual area existing on
ground shall be reported with clear explanation on such anomaly:
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This issues with the approval of DDGF (Central), Regional Office, MoEF &
CC, Nagpur.

Yours faithfully,

(C.B. Tashildar)
AIGF (Central)
Copy to:

i The IGF (RoHQ). Ministry of Environment. Forest and Climate Change, Indira
Paryavaran Bhawan, Jorbagh Road. Aligan. New Delhi- 110003 for
information please

i The PCCF (HoFF), Government of Maharashtra. Nagpur.

iil. User agency.
iv. Guard file. F
(C.B. Tashildar)"

AIGF (Central)
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AT AR
GOVERNMENT OF INDIA
5 MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE CHANGE
AL Regional Office, Ground Floor, East Wing,
New Secretariat Building Civil Lines,
Nagpur - 440001,
apccfcetral-ngp-mef@gov.in

el

F.No. FC-I/MH-195/2020-NGP/ 13635 Date: (0§ .10.2024

To,
The Principal Secretary (Forests),
Revenue and Forest Department,
Hutatma Rajguru Chowk
Madam Cama Marg, Mantralaya, Mumbai - 400032.

Sub: Diversion of 1.64 ha of Zudpi Jungle Land under Forest (Conservation) Act, 1980
for Establishment of Transport City and Industrial Estate in Nagpur District of
Maharashtra. (FP/MH/IND/16347/2015)- Additional Information required -

regarding.
Reference: The Government of Maharashtra letter no. FLD-2019/CR-324/F-10 dated
04.07.2024

Sir,

Please refer to the subject and reference cited above and to inform that, as the
discrepancies noticed in the extent of forest area proposed for diversion and actual land
physically available on ground varies and as the proposal involves works in violation of
VSSA, 1980, the Regional Office, Nagpur was referred the proposal to the Ministry for
consideration;

2 The Ministry, New Delhi returned the proposal file and requested to seek
clarification / additional information for the following; '

(i) The State Govt. has reported that the Government of Maharashtra, Industries, Energy
and Labour Department vide letter No. IES-2001/(7575)/ Uddhyog-18, dated
09.06.2003 and letter no. IES-2001/(7576)/Uddhyog-18, dated 17.12.2003 have
accorded their administrative approval to the proposal submitted by the User
Agency. However the State Govt. has not clearly intimated whether the competent
authority in the State Government has approved the allotment and regularized the
encroachment over Zudupi land for establishment of "Transport City and Industrial
Estate”. The State Government shall provide detailed report on specific issue stated
above along with the supporting documents;
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(ii) The State Govt. has reported that the "Assistant Conservator of Forests (Tendu and
CAMPA), Nagpur Forest Division, Nagpur on dated 21/05/2024 along with field
officers, and Surveyor of Nagpur division visited the area. In order to determine the
exact location of this Survey No.88, in Mauje Tarodi (Bu.), measurements were done;
the actual area on ground is 1.20 ha. and whole land is in possession of Revenue
department". In view of the above, the area in the field is only 1.20 ha against Stage I
accorded for an area of 1.64 ha. The state government needs to examine this issue and

give justification for the same;

In view of the above, I am directed to request the State Government to furnish
detailed report on the above issues as sought by the Ministry at the earliest so as to
enable this office to apprise the Competent Authority, MoEF&CC, New Delhi for

further consideration of the proposal.

This issues with the approval of DDGF (Central), Regional Office, MoEF & CC,
Nagpur.
Yours faithfully,

(C.B. Tashildar)"

AIGF (Central)
Copy to:
i. The IGF (RoHQ), Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jor bagh Road, Aliganj, New Delhi- 110003 for information
please
ii. The PCCF (HoFF), Government of Maharashtra, Nagpur.
iii. User agency.
iv. Guard file. f
(C.B. Tashildar) -
AIGF (Central)




